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LEGISLATIVE ASSEMBLY. 
Monday, 11th F'cbruary, 1935. 

The Assembly met in the Assembly Chamber of the Council House at 
Eleven of thE' Clock. Mr. President (The Honourable Sir Abdul' Rahim) in 
the Chair. 

MEMBEH SWORN: 

Khan Bahadur Mian Abdul Aziz, C.B.E., M.L.A. (Punjab: NomiUllted 
()fficiRI). 

QUESTIONS AND ANSWERS. 

ANTI-INDIAN LEGISLA.TION IN ZANZIBAR. 

87. *J[r. )[ohm Lal Saksena: (It) Are Government aware of the anti-
Indian ordinances passed by the Zanzibar Government and the present 
plight of Indians? .. 

(b) What steps, if any, have Government taken to help Indians in 
Zanzibar in their present difficulty? 

(c) Why have Government withheld the publication of Mr. Menon's 
report? Do t,hey propose to publish it at an early date? 

IIr. G. S. Bajpal: (a), (b) and (c). The attention of the Honourable 
Member is invited to the repl,v given by me on the 6th February to Dr. 
Deshmukh's question No. 71. 

GOLD EXPORTED FBOK INDIA.. 

88. "'lIr. lIoban Lal Saklena: What is the total quantity of gold ex-
ported from India sinee the time England went off the gold standard? 

'l'he Honourable B1r lam. GrIp: Approximately 27\ million fine 
,ounces between the 22nd September, 1981, and the 12th January, 1985. 

Xl'. Kollp x..I 8wena: How much of this e.mount of gold has been 
imported by England? 

'l'he Honourable SIr Jam .. CJrIal: I could not sny without notice. I 
-Bm not sure that I can say at alL 

IIr. lIohan Lal Smena: Is the Honourahle Member aware that the 
major portion of this gold haa come from vil.lages? 

fte HODOarable 8tr lam .. CJrlU: That, I think, is an asaertiOD which 
!has no statistical baaia. 

( 581 ) 
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Dr. Ziauddin AJLmad: Is not most of the gold distress gold? 

The Honourable Sir James Grigg: That is a matter on which very 
widely difi'erent opinions are held. 

Kr. Kohan Lal Sabena: Is the Honourable Member aware of the sug-
gestion to impol!e an export duty on gold? 

The JIonourable Sir .Tamel Grigg: Yes, Sir. 

Mr. Kohan La! SWtJl&: What do the Government propose to do 
with regard to t,hat suggestion? 

The Honourable Sir Jamel Grigg: Government do not give udvance-
notice of their intention in matters of taxation. 

Mr. Kohan La} Saksena: Is t,he Honouarble Member aware that during 
his time 4,000 camel loads of gold have been exported out of India? 
Assuming that one camel load is five maunds as against 1,200 camel 
loads of treasure that was looted by Mahmud of Gbazni ..... 

Mr. President (The Honourable Sir Abdur Rahim): That is Dot a 
proper question. 

ExTRA. INOOME FROM THE EmmNOlDD POSTAGE RATBS ON BOOK PAOKlIlTS. 

89. ·Mr. Kohan La! Swena: V\>1tnt is the total amount of extra yield 
from tho enhanced postage rates on book packets during the last nine 
months? 

The Honourable Sir Frank Noyce: It is not possible to furnish uccurate 
information regarding the extra ,Yield from the enhanced postage rate 
on hook pl1eketH as n'o R('p:l'flte acC'ount for the different cIaRses of postal 
traffic is maintained. On the basis of enumerations made during one 
week in Allf!llRt, lOR3, Rnd August, 1934, the extra yield on account of 
post,age on hook pacl{ets ~hiring the nine months April to December. 1934, 
RS compared with the corresponding periq.d in Ul3;3, may.be estimated at 
approximn.tely 10 Iakhs. 

VILLAGE INDUBT.B.IlDS AND VILLAGE. RlIIOONSTRUPTION 8cJin!K:ms 'C1F 
CoNGRESS. 

90. ·Jlr. II. Asa! All: (a) Has Government's attentioQ been ~Ilwn 
to an article which n.ppenred on page one. columns two and three. m.tbe 
Hindu8tan Time8 of the 3rd January, 1()35. from t,he, Bombay Corr;)spc.n-
dent of that newspaper, under the heading "Ga~hi As Astute ~d Power-
ful As Ever"? 

(h) Will Government please place on the table u copy of the circular 
referred to in that article? 

(0) Do Government propose to lendan;r help and co-operation to the 
Village Industries and Village ReoonstructIon .schemeR of, the' Congress'" 
If so, in what form? 



• 

·  t •• '... \ 
QUXSTlON8 AND AN8WU8. 583. 

In view of the disculiSion that took place here the other day, I do not 
think I need put (a) and (b). I only want an answer to part (0). 

The Honourable Sir Henry Oraik: The answer to part (c) is: 

"I have notdling 1.0 add to what. J a~ in the debate on the Adjournment ltJOt.iOD 
on JanDaq' Zlat." 

Kr. X. .ABa! All: Does the Honourable Member suggest that th& 
Government are not prepared to help the V,illage Industries' ~ ia i n  

The Honourable Sir Henry Oraik: I made the position of Government 
perfectly clear when speaking in this  House on the 21st January. 

Kr. S. 8atyamurtt: Has the Honourable the Home Mcmber's atten-
tion been drawn to Mahatma Gandhi's statement about the objects of 
this Association published the day R.fter the debate? 

The Honourable Sir Henry Oralk: I saw that. 

Mr. S. Satyamurtl: In view of that stntement, do Government· pro· 
post> to alter their position or have they considered it at all? 

The Honourable Sir Henry oraik: Govenlment will take that statement 
into consideration. 

Mr. S. Satyamurtl: May I know jf the Honourable Memher's att.en-
tion has been drawn to the statement of the Secretary of State in the 
House of Commons that Government will take steps against this Asso-
ciation, if it is u!led for'lny political purpOSf's? Was that statement 
made with the conocnt OJ' knowledge of the Government of India? 

The Honourable Sir Henry Orafk: I do not, remember seeing that 
statement,. If the Honourahle Member will put down a question on that 
subject, I wHl look into the matter. 

Mr. S. Satyamurti: HOR any correspondence _ passed between _ the 
Government and the Secretllry of State on this motter after the debate? 

The Honourable Sir :Henry Oraik: After the debate here? 

Mr. S. satyamurtt: YeA. 

The Honourable Sir Henry Oralk: T do not think so. 

Ifr .•• Ananthasayanam Ay'yangar: Are GovernmE;nt prepared to 
pnconra.ge the VillAge Tnnllst.ries' ARsociation independently of the Con· 
gress? 

~  President (The Honourable Sir Abdur Rahim): The position of 
Government ha.s been made Amply olear as the Honourable Member haa 
Baid. It is no good pU1'9uing tho matter any further. 



[11TH Fe. 19N. 

NoN.REpLAOEMBNT OJ' THE OFFIOiAL (JwAIBMAl( BY A NON·OJ.l'J'LOUL 

ELECTED CHAIRMAN OJ!' THID DBLRI MUNIOIPAL OoMMlTTEE. 

\)1. *Mr. M . .Aaaf Ali: (a) Is it B facttlHlt by !\ l~ l i  df\tedthe 
. ](ith May, ]!118, Government recommended the replacement of official 
\lominated Chairmen of MuniGrpaliti&s by non-official l~ d  Cha.irmen, 
and in pursuance of the said Resolution, the Delhi Municipo.l Chm.m.ittee 
recommended by its resolution No.1, dated the 5th !\1I;Iy, 1920, tb.e election 
of a non-officiru Chsinnan? ;. .  . 

'(b)' Is it' 'a. fact that effect was not given to this recommendation of the 
Delhi Municipal Committee down to the beginning of 19U4,/ 

Mr. G. S. BaJpa.t: (a) find (b). In paragraph 8 of their Resolution 
dated the 28th April, HHIJ, of which LIlention is made in paragrlipb 7 of 
tbe l l i lrd~rr d ·to uJ the U(jllolu'able Member, the Government 
of India exprl'ssed full alh~ with the views of the majorit.y of the 
Local Oovermnents that, 80 fnr us possible, non-official Chairman should 
be substituted for oflicials. But the Delhi Mun.icipaJ Comulittee'. Ue90lu-
tlon of ]920 has, on two subsequent occasions, been reversed. As recently 
as the 3rd May, 1934, the ComII\ittee resolved in favour of qontinuing 
an official President. 

JIr.. )[. .Asal .All: Will the Honoura.ble Member state why no steps 
were taken between 1921 and 1934? 

Mr. G. S. Bajpai: In 1931, that i!'1 10 Ray, three yea.rs befort' 1984, 
the Municipality of Delhi rejected a recommendation in favour of a non-
offi(linl Chairman on the ground that, in the interests both of the City 
and of the i ~  Delhi should still have an official President. 

Kr. :M:. Asaf All: That is not an answer to my question at all. I 
wanted to know why no steps were taken between 1921 and 1983? 

)[r. G. S. Balpal: BecauAe the prior Resolution W8.B passed in 1981 
~nd not in 1933, my answer is correct. 

lIf .•. .4safAJl: I am afraid that is not correct. 

lIr. G. S. Bajpal: My Honourahle friend's queation must be limited 
t.o the period hetween 1921 and 1931. I should say that we were waiting 
for second and better thoughts. 

lIr. K. Alai Ali: Again this is evading the question. I have dishnctl,. 
ASKed ..... 

~  Preald,nt (The Honourable Sir Abdur Rahim): If the Honoutable 
~ l h l  not got. an answer to his ~i n  he should ~  a further 

~l i n  but not maKe reflections. 

lIr. K. Asal All: I do nl)t mNIll to l't'flect on anybody. My question 
ill 1\ very simple one. On t,he 5th May, 1920, the Committee pMAed a 
. Resolution' Bsking for. the substitution of. a non.ofticia:l President ~n place 
of an official Presioont. h~ were not any gtePB t.ken In regard to that 
BeBdhWion. I . ..t.:' . 



QUE8TIC»l'B AND Al\'8WU8. 

:Mr. Q. B. Batpai: The position probably .is that in 1920, the Chief 
Commissioner considered the Resolution and recommended to the Gov-
ernment of India that there was not such unanimity or weight of opinion 
~  favour of a change as to justify a change. 
~ 

DUTIES PERI'OBJDIlD BY THE DEPUTY CoIDfISSIONEB OJ! DELHI AND 

RBTBENOIIlIIBNT OJ/' THE POST OJ/' THE CmBJ/' CollOUSSIONEB. 

92. ·1Ir .•• AIaf All: (a) Is it a fact that t.he Deputy Commililsioner 
of Delhi ordinarily performs no mo.gisterillli duties as District Magistrate. 
and an additional. District Magistrate ordinarily does all the magisterial 
work of the District Magistrate? 

(b) Are Government prepared to oonsider whetht'r it is not possible to 
relieve the Deputy Commissioner of the duties of the President of the 
Delhi Municipal Committee and invest him with the powers now exercised 
by the Chief Commissioner, and retrench toe post of the Chief Commis-
sioner? If not, why not? 

The Honourable Sir Henry Craik: (II) No. The Deputy Commil,'.!ioner 
retains in his own hllnil,; t,he more importnnt functions of the DiRtrict 
Magistrate. 

(b) Tht, Delhi Municipal Committee has, on two separate ot'cAsions 
within recent .vears, vot,ed in favour of retaining the Depllty Commissioner 
as it,s ex-officio Chairman ann GovE'rnment do not at present propose to 
disturb that Hrr:mgement. The second part of the question does not 
therd(lre ariFle. 

Mr .•. Asa! All: Will the Honourable Member pie lise tell th<;l House 
what pllrtwulm' duties are performed by the Deputy Commissioner npltrt 
from magisterial work, because I believe he does no magisterial work 
Rt all? 

The Honourable Sir Henry Or&ik: I have just informed the Honourable 
Member that he rf'tains in his own hands the more important functioD8 
of the Dir,:trict Magistrate. 

Mr. M:. Asat Ali: Whieh are these more important fun('tions? What 
HI'(, h ~  rl~ we not (!ld itled t.o know some·thing about their naturl; { 

. The Honourable Sir Henry CraJk: The duties of It Dis/rid l\Iugistrate 
!Delude it Vf'I'y wide range of Emhjects which I do not think I ean recite 
at full lel1gth now, hut there are various important duties which are not 
pUff'lv ju(licinl nnd which Distriet Maf,{istrate has to perform. 

Kr. M. ABaf Ali: How many days does he devote to tlfDolak4tS every 
week ? How many hours iloes he devote to these every day in the week? 

]f.r. President (The Hnnourable Rir Abdur Rahim): Will the Honour-
able Member translate that expreRsion? 

. :Mr ••• AIaf AU: That is, meeting grandie8. nobles and all those people 
who alway. hang round the District Magirtrate, and aU ot.her officials? 
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':,' ,'!"he J[ODouraJJJe Str HeDl'Y ClrAI): I caDnot gi l ~h ~ " that" -''kind 
Wi1lbout :notice; but r lun RWlU'e t,uaf tbe Dc,puty Comnussioner has n yery 
fuU -day s work. . ,.' ,  , 

Mr. M. Asaf All: Is not the wholt? of his time to.kcI; up by municipal 
Wtwk? 

Thll Konourable 'Bir Itenry Clratk: Very far froni it. 

lIr. K, AJar AU: How mnny daYil dop-s he atten'd' to municipa.l work 
in a w('\('lf? ' 

The Honourable Sir Henry Craik: If the Honourable 'Member wisbes 
to know, he had better put down a question, 

Xt'. Presidflnt ('l'heRonournble Sir Abdul' Rahim): The Chair must 
tell the Honournble Mcmb('I' that the 6bject of putting a supplementary 
question is to elucidate Hny point 't.hat hilS been left obscure in the 
anRwer Rnd not to ask a r ~h  new question. 

ANNUAL EXPlIINDITURE ON THE I I ~  OF THE DELHI DISTBIOT 

IN 1910-11 AND DELHI PROVINOE IN 1932-33. 

~  *Mr. II. Aaaf Ali: (/I) Is it a fRct thui; the, area and popullttion of 
Delhi District, prior to Hill were larger than thoBe of the Delhi Province 
of today? 

(b) Win GovNnment be pleast>d to Rtnte Lhe eomparative annual ex-
penditure on the admini!"tmtion of the Delhi District in 1910-11, and Delhi 
Province in 1932-33? 

The Honourable Sir Remy Craik: (a) Yes. 

(b) In 1910-11 the Delhi District formed part' of the Punjab Province 
nnd rwparnte figures for expenditure are Dot a.vaila.ble. The total expen-
diturp in 1!ll12-33 is given on pagps 638 to fi70 of ..f,he Demands for Grants 
Lor Hl34·35, copies of which twe available in the Library of the H::mse. 

lIIr .•. Ala! AU: Is it a fact. 

Xr. President (The Honourable Sir AbdUl' .Bahirrr): Is it a supple-
mentar,v l'Juestion? 

lIr. K. Asal Ali: Yes, Sir. 18 it n fll.cL that the expenditure on the 
Delhi r ~in  todfiY is much smaller tha.n the expenditure on the n l~i 
District of 010, I mean the expenditure on the Delhi Province now 18 
muoh larger than expenditure on the old Delhi District? 

'l'he Honourable Sir Henry araik: Smaller or larger?, 

Kr. K. M&f All : Larger ,tbat is,. they f\re ~ ndi g~ ~ ~ l  'IP?re 
, on the Delhi Province, tqdaythan h~  ~ ...did ll~h ~ l r i ~ 
Qf old. 



'lh&BOD01irablt SIr Bemy' r ~ Sir;' the 'Delhi proVince includes the 
Capital of India, and it is quite possible' tb9.t the expenditure is larger, 
but I may inform the Honourable Member that 1?gures are .not .. available 
for the expenditure on the old,Dl.'lhi District as a lfe'parate unit before 
1910-11.' . .' '. 

][r. X. A.saf All: Will Government be prepared to consider the question, 
of the Delhi Admini"ltration being top heavy, in view of all theee facts? 

'Xl'. President (The Honourable Sir Abdul' Rahim): That is arguing. 
1'he Honournhle Member catl R8k the Government to recon!lider the 
mRtter, 

Kr. ]1(. Asai Ali: Will Government be prepared to consider t.he qnestion 
of the expenditure on Delhi Province under the prescnt ~ir an  

f'ince it I1PPCllMl' that the Administrnt.ion is top-heaVy, 

The Honourable Sir Henry Oraik: I am not -satisfied that that admi-
nistration is top-beavy. 

Mr. President (The Honourable Sir Abdur Rahim); That is a matter. 
of opinion, Next queqtion, Mr. Asaf Ali. 

URDU NOTIOES ISSUED BY THE INOOME-TAX OFFICEB.q, DELHI PRoVINOB. 

AND ABSENCE O'F .1. WAITING RooK IN THE INOOME-TAX OFFIOE FOR 

ASSESSEES. 

94. ·Xr. M. Asa! Ali: (a) ArB Government "warE' that the printed Urdu 
Notices issued by the Income-tax Officers, Delhi Province, are couched 
in II. mnguage, ",-hieh is generally regllrded impolite? 

(b) Are Government aware that there is no waiting room in the !noome-
tax Office for 'lsseseees, who have to await their turn, when they are 
sl1!Ilmoned for iUHpection ot the-ir Ilc('ount·hooits or otherwise? 

Mr. A. J. Baisman: (a) Some of tbe forms, to which the Eonollrable 
Member iF! rdflrri"ng, have alread" been revised a.nd worded more politely. 
The remaining forms will be similarly revised when they are next printed. 

(b) An enclosed verandah .is at present provided for assessees. Steps 
have been taken to improve it, as much us possible, pending the provi-
sion of n mOl'e suitable waiting room. 

PuBLIOATION OF THE DELHI PROVINCIAL BULLETIN. 

n5 .• JIr. l4. Asal All: (a) Will Government be pleased to state how 
many copies per i~  of tho Delhi Provinci:tl BlIlletin are puhltt:hed? 

(b) How mnny timul r~r montb WIIS it iflsued during HJ33,and how 
ofteu :8 it iS3uud now? 
(c) How much has its printing, I'diting, and circulation cost during 

1932, 1933 and 1034? 
(,i) What is the numbel' of (i) .its subscribers, and (iz) it!.! rcac'll\r9 01) 

the tree list? 

(e) ,Who is iill (i) Editor and (ii) Manager? 

The HODourable Sir Benry Ora1k: Sir, with your permISSIOn, I will 
answer qllestionlJ Nos. 95 and 97 together. I am making enquiries into 
the matter"Bnd will'lay Ii. statement onibe table'in due·comse. 
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DU'rlBS PlRUOBIOD BY SABDAB .8.umJ H..BT-s Bmcm .. DDOftBU.L 
SUBVlDYOB, DBLm . 

. 96. *Mr. K. AIa.t AU: (a) Will Government l~  state how 101l4f 
Sardar Sahib M ahtab Singh, the Industrial Surveyor has been in Delhi? 

(b) What duties other than those of the Industrial Surveyor have been 
entrusted to him? 

(c) Does he receive any extra aHowance for these enra iuties? If so, 
could these extra duties be performed by persons engage<l for this purpose? 

(d) Is it a fact that the Industrial Sun'eyor has also been in charge of 
the Delhi Province Bulletin? If so, will Government please state what 
experience of conrlucHng B news periodical he had prior to his appoint. 
ment? 

The Honourable Sir Henry Ora1k: (a) Sinoe January, 1924. 

(b), (d) and (d). The Industrial Surveyor has performed, in Rddition 
to the ordinary duties of an Industrial Surveyor, such work as is 89signed 
in major provinces to industrial chemists, labour bureaus. itatisiical 
offieers, and Inspector!! of Factories. He is niBO employed by the Chief 
Commissioner as a publicity officer. 

There is no question of extra duties or extra allowance, and the officer 
is required to carry out such duties as may be assigned to him ~  the 
Chief Commissioner. 

PUBLIOATION OF THE DELHI PRO'" iNCTAL BULLJlITIN. 

f97. *Kr. II. A.saf AU: (a) What have been the total expenditure 8nd 
income from the publicat.ion of the ~lhi Provincial Bulletin during the 
past three years? 

(b) Who has financed this journalistic venture? 

ALLEGATIONS AGAIllST THII INDUSTRIAL SURVEYOB, DELHI. 

98. *Kr. X. Alai .Al1:(a) Are Government a.ware that complaints were 
made in the press that t.he Industrial Survf>yor of Delhi took part in can-
vassing in rural aren. especially, during the last election of a member of 
t.he Legislative Assembly? 

(/) Arc Clovel'nment aware that the Deputy Commissioner was also 
apprised of the L\ct that !'lome i ~rn n  ,;Cl'vnnts wer8 acting fiB 
purt.il>ans? 

(c) Dirl Gr)Vcrnment tnke n l~  Fte},,, to IlscertAin the truth, a.nd if so, 
with what results? 

The Honourable Sir Henry Craik: (a) No. 

(b) The Deputy Commissioner received a letter from the Honourable 
Member in which it wos alleged that certain persons were informing the 
public that officialfl were anxious thab the oandidate put forward by the 
Congress should be defeated. 
(c) As the letter in question was of an entirely vague nature, th& 

Deputy Commilmioner did not find it possible to take any action. 
,) ---

tFOI' anawer to tbi. queatiOll, lee an.wer to queetioD No. to. 



UR8UlTABILITY OJ' TlUI CovBTBuu.DING8 m .Dm.m. 

99. ·Kr .•. AIaf All: (a) Is it a fact that most of the court buildings 
in Delhi are more than half a century old? 

(b) Is it a fact that they are scattered in four distant plaees? 

(c) Are Government aware that there is a strong feeling that the court ... 
should be i a ~d in one central place within easy access of litig'lnta? 

(d) Are Government aware that the Red Fort in Old Delhi is regarded, 
III central place for this purpose, and with slight alterations, the build-
ings in thf\ Red Fort clin serve 8S courts and requisite offices? 

The Honourable Sir Henry Oraik: (a) I am not aware of t,he aotlll\l: 
age of the buildings, but they are no doubt old. 

(b) and (c). Some improvements and extensions are no doubt desir-
able. 

(d) No such suggestion has previously been made to Government. ~  

parts of the Fort contain ancient buildings preserved under the AnClen' 
Monumelits Preservation Act, 1904, and the remaining buildings are 
required by the military authorities. 

J(r. J(. Asaf Ali: I should just like t,o know if some of these bHrmeks 
cannot be used for t.hat purpose. I Rm not referring to these preserved 
monuments, bllt I 11m now referring to other buildings which ure being 
used by the military. Are you prepared to give them up? 

The Honourable Sir Henry Ora1k: 'I'lItlt is for the l\rmy Department to· 
answer, but I imagine not. 

Mr ••• Asat All: I just want to ask one more supplementary question. 
Are Government prepared t.o consider the desirauility of providing Courts. 
in one place for tho litigants, because now they are scattered in four 
different places? 

The HOIlourable Sir Hory Oralk: Well, I Illfly inform the Honourable, 
Member that, us a constituent of hia, I naturally take u grl'fl L interest in 
his question. ana since T fec('ived notieE' of thIs <111('8ti011. I went l l ~ l  to-
inspect, the District Courts of Delhi, \\ bere I worked myself muny years 
ago. T :1!,'Tee that they arc congested. ~ d that improvements are possible, 
but I should think, with a eertain amolmt of re-nrr:mgf'ment, extr", 
accommodation could be provided on the pres€·nt site 

Mr. Irt. AsaI Ali: I wonder if ever the Honourable Member's utt.ention 
1'o"8S drawn ~ the opinion of t,he HonourRble I,he Chief J ustiee of the High 
Court, of .Tudicature at Lahore who considered that these Comt.s were in 
a perfectly scandalous condition and he thought it was a perfectly scanda-· 
lous state of affairs that the Courts in the Imperial Met.ropolis should be-
in the coudition in which they were. 

The Bonourable Sir BelU')' Ora1k: No, Sir, I have not seen that. 
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DJlMOLlTrON OF THE SOU'1'HE'BN CiT'YW.h'i :nETwBilN!&D'AltD NEW 
DELHI. 

100. ·Kr. K. ABa! Ali: (a) Is it afBct that the 8Outbf'rnCity Wall 
:between Old and ~w Delhi is not a protected momlment, and in many 
places it is in 8 dangerously dilapidated condit.ion? 

(b) Do. Government propose to d,emoliB.h 'it altogether? It not .• why nqt? 

Kr. G. S. Bajpal: (a) No portion of the city wall between Old and New 
Delhi is a protectfldmonument under the Ancient Monuments Preserva-
tion Act; only the Delhi and Ajmeri Gates are protected. There is no 
immediate danger of the collapSE> of any part of the wall. 

(b) Government con Rider that the> question of dernolition cannot use-
fully be taken up until the lnul1icipfll committee are in fl pORition to under-
take some ficheme of improvement of the inhabited area immediately 
behind '1,he wall. 

:Mr. K • .Ala! AU: What scheme of improvement could the Honourable 
Member suggest? 

Kr. G. S. Bajpal: Sir, the matter WflS gone into rather carefully by 
Mr. Crosthwaite, and his opinion WfiS that. the tonga-wallas who seE'm to 
be living immediately behind the City wall might be removed from there, 
08nd further that arterial connection should be opened up between this area 
,and th,.' rest of the City; otherwise, the main objeot of the demolition, 
which is tutllow access from Lhe City to New Delhi, will not -be achieved. 

ALLOTMENT OF OERTAIN PLOTS OF LAND IN DELHI FOR RESIDENTIAL 

PURPOSES. 

11)1. ·Kr. K. Aaa! All: (a) Is it a mcttha,t priQr to 1857 (t1 the a~an  
plots of land lying between the moat of the Red Fortin Old Delhi and 
the road known as the Mall or Lothian Road, "Champs DeEl Mars", and 
the "Pipal Park" ail of which are within .the "Yort Zone" were Bites of 
residential houses of citizens of Delhi, (ii) some of the historical bazarB 
-such as Begum·lm-Bazur, Khas Bnzar, Urdu BarJar, etc., weNl also situ-
ated in this neighbourhood, ond (iit) all of them were razed to the ground 
in or about lA58? 

(b) Is it also a fact that the entirE' art'u from Calcutta Gate to Dufferin 
Bridge now occupied by the Railways, was one of the thickly populatdd 
patts of the old city of Delhi before 1857? 

(0) Is it it fact that (i) the lJopulation of the old city of Delhi has nearly 
doubled during the last 30 yosrs, and (ii) are Government aware that the 
congestion in the city and insanitary conditions have led to an alarming 
in r a ~ of deaths and diseases? 

. (d) Are Government .aware that the alarming health ~ndi i n  ar i~ 

-eull\rly the increRsing prevnlence of tuberculoiUs in Old Delhi, are a perious 
menace to the health of the residents of NElw Delhi? 

(e.) Is it a fact tluit large a a~  p1dts"\of'thrtd b{' nli~ ia i i ~ ill 
lield by Government? 



(fJ Witt d'o'7ornment' plea.se 'state'",hy they' tU'e',,ribt BYil.ilable for reSI-
denliial ild~ng  , " '. '  . .. . 
(g) Do Government propose to allot lnna for h~ ~n~i ld Dt'lhi 

t.ow<;l.rds the ~  !lind North? 

.r. G. s. Bajpal:' (n.) Rnd (b), The ihtortnotion 8.sk.,d tor' by the 
:Honourabk Member is not readily available. . .'. 
(c) (i). The population of Delhi city has risen from 2OS,534 in 1901 to 

.365,527 in 1931. 
(ii) Governmen.t arc aware thu.t congestion, .combined 'with ullsutis{ .. te-

tory sanitary conditlons,udversely .nffeots the pubhc health. 

, (d) G, overnment r~ gni  that h~ i i ~  0.£ :in:sa.nitAl.ry conditions i!l 
any areR is i1 potentllli danger to reSIdents In fld]OlDmg .areas. 

(e) Vacant plots are held by the Government. 

(f) It would not bf' practicuble to m!'.ke this al'E:a avai!able for residen-
tilli and shop sites until it can btl provided wi~h roadi, drams, wa.ter suPp1l' 
and lighting. A scheme for the development of the area was estimated for, 
some time ago, but could not be proceeded with owing to financial strin-
genl'Y. The ma.tter is under examiuation again. 

(g) So far as the Western ~n i n is concerned, Government have 
a.lready docided to spend (\ sum not exceeding Rs. ten lakhs. Two propoa· 
als regarding the development of certain Nuzul aTeas in the North, are still 
under consideration. 

Mr. 111.·Asa1 Ali: With reference to part (a) of tho questiou, the 
Honourable Member has said that no in r~a i n is available. Does he 
suggest that he has not even been able to read some of those books which 
.are to be found in this very Library with regard to the !mbject-mntter of 
this question? 

Mr. G. S. Bajpa1: I submit, that since notice of this question was 
recI·ived, my pre-occupations with other bu.iness, particularly the business 
of the Assembly, have been such as not to 1811.ve much time for historical 
research. 

Mr ••. Asaf Ali: Does t,he Honourable Member suggest that the 
Government are totally unaware of the fact that the "Ohamps Des Mars" 
and the neighbour,ing land were the sites of residential buildings and that 
theRe residentinl buildings were pulled down after the Mutiny? And are 
they not aW::tre that this is a fact which is not(iced by any anll and it is con-
siderf'Al an Iwt of tremendous injustice and also an net of terrorizat,ion? 

Mr. G. S. Baipa1: I am not n ~rn d with the acts of terrorization 
which my Honourable friend Rayl'! were perpetrated in tM past but with 
the municipal aspect of the question, and T have told my Honourable 
friend that I have not readily available the historical information which 
would either confirm or controvert what my Honourable friend has said. 

Kr .•. Atat Ali: With reference to the seheme of.extepsion, are G ~ rn

n~ll  ~r r d to give up all .the Nuzul land for development purposes? 

.. . Mr. G. rs. Bajpai:: My Honourable friend has on the order paper ques. 
tions tOORy relating to the ut.ilisution of Nuzul land, and he' nrightwait. 
untU those questions are reached. 
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AuKNCB OJ' lbDIOAL OB ExGINlDlIIBING Col.LBG.s IN Dm..Jn. 

102. *1Ir .•• Aaaf All: (a) Is it a fact that there are no medical Or' 
engineering colleges in Delhi? 
(b) Is it also a fact that there are no facilities for the admission of 

Delhi students into the medical .or engineering colleges outside Delhi? 

1Ir. G. S. B&lpai: (a) There is no Engineering College, but there is a 
Medical College for women. 

(b) No. Students from Delhi can join the Thomason Civil Engineering 
College at Roorkee and the Government School of Engineering at Rasul 
under certain conditions. As t:egards medical collegiate education, three 
seats are reserved at the King Edward Medical College, Lahore, for Delhi 
students. The question of securing greater facilities than at present exisa 
for admission in other medical colleges is being considered by Government. 

EMPLOYMENT OJ' THl!l RBSIDENTS 01' DELHI IN GOVJIIBNJOIINT SBBVICJI 

IN THB DBLHI PaovmOB. 

108. *111' ••• Asal Ali: (a) Will Govenlment plesse. state how many 
students have graduated from the Delhi University during the last ten years 
in (i) Art, (ii) Sc.lences and (iii) Law, and how many of these have been 
admitted to Government service in Delhi Province, and in which Depart. 
ments? 

~  Will Government be plrm:ed to stnte the total numbe:' of ITov£:rn-
ment servants in the Delhi Province and the total number of Delhi. 
wallns employed in each department? 

(c) How many po;;ts of (i) Magistrates, (ii) Sub-Judges, (iii) P. W. D. 
OHicers, Overseers, Sub-Overseers, (iv) Police Officers above the rank of 
Ht'ad Constables, (v) Revenue Officers, Assistants, Tahsildars, Naib-Tahsil-
dars, (vi) Income-tax Officers. Auditors and Inoume-tax Inspectors in the 
Delhi Province, are held by Delhiwallas? 

The Honourable Sir Henry Oralk: The information is 1I0t readily avail-
able and its collection would involve an amount. of labour and expense 
which would not be justified. 

Mr .•• Asat Ali: Is it seriously liuggf'sted by Govornment that inform· 
ation is not 1\ vailable even with respect to .  .  . 

Kr. President (The Honourable Sir Abdur lliIhim): The Honourable 
Memher haR tdready only stat",d that. 

IIr. K. Asaf All: Docs thc' Honourable Member state that he has no 
information as regards pnrt (c) of my question? 

The Honourable Sir Henry Oraik: ] snid that information was not 
readily available. 

111' ••• Asaf .All: May I lmow the difficulties of the Govemment in 
finding out the information about these ordinary matters? You do no' 
even know who are working in your various Departments. How many 
oftioera are working .  .  .  .  . 



QU1!!8Tt'ONs AND AN8WBl\ft. -

JIr. President (The Honourable Sir' Ab'dur ~ahini  The Honourable 
Member mllst not argue. 

The Honourable Sir Henry Oralk: Thu qllcfltii:))) is tlOt how many offioers 
are. working, but how man,;)' of .those oifwers lire " l iwalla~"  To. ascertain 
that, we wOlllrl han' t,(j quc·st.irm En'('ry officer who 1S working whTtlhwould 
involvl' (',ot1flidemhk time fll1d labour. 

:Mr. M. Asaf Ali: I sent in this question quite a:bout three weeksi\go or 
perhaps longer st,jll. Will the Honourable Me-m?!'r ~l  . us that .he has, not 
had tillle. eveu during h ~  three wl'e.ks to obtam tIllS mformatIon? 

Kr. President (The ,Honourable Sir Abdul' Hahim): The Honourable 
Member, it appears, wnnts to Imow if he, the H0l!0urable the HOlllH 
Member, will he ahle to sllppl;v the ,information to him later 011. 

Mr .•. Asa! Ali: Yes. Sir. 

The Honourable Sir Henry Oraik: I do not think the information Bsked 
for is of sufficient interest to just.ify tht· expenditure of time involved in 
Its e<,l1f'dion. ' 

Kr .•. AsafAli: Does the Honourable Member maintain that the 
Delhi people have no right to ask if they have Beme operlmg in the adminis-
tration of ,Delhi? 

]lr. President (The Honourable Sir Abdul' Rahim): The Chair does not 
think the Honourahle Member has said that. 

Sardar Sant Singh: May I ask. Sir, whether there is any definition of 
the term "Delhiwallas"? 

The Honourable Sir Henry Oraik:, My Honourable friend should put that 
<question to the Honourable Member who has asked the question. 

POST 01' THB hmuSTlUAL SURVlIIYOB OB SUPBBINTlIlNDlIlNT OJ' INDU8TBD!J8 
HELD BY A. RESIDENT OF Dmm. 

104. *1Ir. ]I. A8&f Ali: (a) Is it a fact that Delhi is an important ceotre 
-of trade and industry? 
(b) Will Qo"ernment pleal!e state if t.b.e post 1)£ the Tndustril'l Surveyor 

-or Superintendent of Industries in Delhi Province has ever been held, Lr 
,I: resident of Delhi? 

The BODOU1'&ble Sir :rr&Dk Boyce: (a) I am happy to be able to tell the 
Honourable Member that Delhi is an important trade centre and it hal 
considerable industrial activity. (Hear, hear.) 

(b) No. I may add for the information of the Honourable Member that 
an officer for this work has been posted to Delhi for the last 18 years. 
During that peTiod, there have been only. two such officers. both taken 
from the Punjah cadre. according to the arrangement between the Punjab 
:and Delhi which prevails in a number of departments., .. . 

Mr. K • .&I&f All: Is not 8 "Delhiwalla" available for that post? 
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The Honourable Sir !'rank )Joyce: I submit, Sir, that that question does 
not arise us there is at present no vacancy. I cannot believe that my; 
Honourable friend is suggesting that the existing incumbent should be re-
moved in order to find room for a "Delhiwalla". 

Mr. II. Asa.f Ali: Will Government consider the possibility of reverting 
those estimable and energetic officers? 

JIr •. Prealden\ (The Honourable Sir Abdur Rahim): The Honourabl& 
Member must not make sarcastic remarks. 

The Honourable Sir !'rank Koyce: No, Sir. 

Dr. Ziauddin Ahmad: In view of the fact that in every province, tb& 
provincial posts are reserved for the people in that province, should not a 
similar rule be applied in the Delhi Province? 

The Honourable Sir I'raDk _oycs: I know of no such rule in any pro-
vince. 

1Ir. K .•. .Joahl: May I ask, Sir, whether the Delhi Province maintains 
itself by its own revenue? 

The Honourabl. Sir Prank Kayc.: This question would perhaps better 
he addressed to the Department in charge of the Delhi Administration, but 
I think my Honourable friend knows, as well as I do, what the correct 
answer to it is. 

DELHI OFFICERS TO AND FBOM OTHER PROVINCES. 

105. "'Mr. M. Asal All: Will Government please state (0) how mnny 
c1Ticers have come to Delhi from othr,r Provinces during the last 15 .vears 
and (b) how many officers (Delhiwallas) have gone to other r in ~ 

from Delhi during the same period? 

The Honourable Sir Henry Ora1k: The inforn;atioll is not readilynvnil-
able and its collection would involve an amount of labour and expense 
whieh wonld not be jl1stifierl. I may inform lhe UopollJ;Elble Member, 
however, that so far fiS the All-India Services are concerned,· the inhabit-
ants of the Delhi Provinre are equally pligihle with t.he inhabita.rits of other 
provinces for appointment. There. are certain provincial and subordinate 
services in t.he Delhi Provinee for which officers are drBwn from the Punjab 
cadres of those r i ~  t.he renson being the difficulty of working small 
seH.cont,ained cndres. I should add. however, that the inhabitants of the 
Delhi Province nre rlefinitely eligible for app'ointment to poets inth'e P,injab 
cadres referred t.o above. . . 

. Sardar Sant Singh: Is it not u lach that Dolhiwallus nre employed in 
large numbers in nhs .vario\ls districts of the Punjab? 

The Honourable Sir Henry Oralk: It is a fact. 

'llr. lI • .A.sa! All: May I know how many of them are employed elae-
where? .. ,; .' 
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'!'he Bonour&b1e Sir Henry Ora1k: I cannot give the exact figures for 
the several services. But I may inform the Honourable Member that in 
1929, my predecessor stated that up to that date, since the creation of 
the Delhi Province, 24 inhabitants of that provInce have been u.dmitted 
into the Punjab Civil Service, ten on the executive side and 14 on the 
judicial side-that is taking a single service. 

OPENmGS FOB GOVERNMENT SUVIOlll PROVIDED TO TIlE EDUOA.TlIID 

YOUNG MEN OJ' THIll DBLm: PRoVINOlll. 

106. *Kr .•. As&f AU: Will Government state what openings for 
Government service are provided by the Local Government of Delhi for 
educated young men belonging to DeJ.hi Province? 

The Honourable Sir Henry Ora1k: In the Subordinate Services, that 
is, for clerical posts in the various offices of the Delhi Administration, 
preference is ordina.rily given to candidates belonging to Delhi Province. 
As regards other services, names of candidates are sent to the Punjab 
Government for direct appointment to the posts of Extra Assistant Com-
missioner, Sub-Judge, Tehsildar and Naib-Tehsildar, Excise Inspector. 
4ssistant Sub-Inspector of Police and Inspector and Assistant Income-tax 
Officer in the Income-tax Department. 

Further openings are provided, by having Delhi candidates educated at 
(i) the King Edward Medicd College, Lahore, (ii) the Medical School, 
Agra, (iii) the School of Engineering, Punjab, Rasul, (iv) t.he Thomason 
Collego of Engineering, Roorkee, (v) the Forest College, Dehra DUD, 
(vi) the Agricultural College, LyaUpur, and (vii) the Central Training 
College, Lahore. A capitation charge Pf'J' student sent from Delhi is paid 
to the Goveruments of the Punjab and the United Provinces for the train-
ing of the candidates in the, institutions belonging to those Governments. 
No appointments are guaranteed, but the students hnn! thus Ull oppor-
tunity of gaining qualifications which may enable them to Sl:eurp omploy-
ment. 

PlIIRSONS lIIXTlIIRNED, INTERNED OR SUBJECTED TO RESTRICTIVE ORDERS 

TN DELHI. 

107 .• :Mr .•. Asa! All: (a) How many men have been extel'ncrl, 
interned, or subj3cted to rElBtrictive orders in Delhi during the last fom 
years? 

(b) Will Government please st,ate how many of these orders ure n;)w 
in force and how long they will last, and why? 

The Honourable Sir Henry Oraik: (a) During the llUlt four .yc'llr.s 117 
persons have bee,ll externcd, interned or subjected to restrietive orders in 
Delhi. Of these 76 were externed and 38 subjected tn restrictive orde.I's 
by the Chief Commissioner and three were made Stat,e Prisoners by the 
Government of India under :Regulation III of ]818. 

(b) There are at present 42 of these orders in r ~ The desirability 
of maintaining or cancelling orders of extemment or restriction is examined 
by the Chief Commissioner at regular i1).t81'vals, IIrIld the ciroumst;ances of 
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~ h particular Cap.fI receive his full consideration. The 'calles ~ persons 
detained und(·r Regulation III of 1818 are examined every half-yosr by 
'the Government of India. in accordance with the. provisions of the Regula.-
~ n  

HEMOV,\l. '.IF MR. JUGAL r ir l ~  FROM THE MEMBERSHIP OF 
THill DELHI MUNICIPAL CoMMITTEE. 

lOS: ·Mr. :iI. Asa! An: (a) Are 'OovQmlDruta.wnre tliilt, Mr. Jugal 
Kishore Khanna, B.A., LL.B., Municip'ul Commissioner, was removed from 
Jhe Delhi ni~ ali  by the Loca.l G l l ln n~ OD. the. groUlld that by 
.making a public ~ h Eiotn nd l n ~ ll;lQetip,g.held a£i;er Mr .. Sen Gupta's 
-death, in respect of which he was convioted under section 17 of the Criminal 
Law Amendment Act., he hud not been true to the Municips.l Oath whici) 
he had made as a Municip:11 Commissioner? 

(b) Is it alRo a fact that the Local Government also moved the Lahore 
. High Court to take action 6,'gainst him under the Legal Practitioners Act 
,-on account of the same conviction, and the High Conrt dismissed the 
Local Government's application? 

(c) Will Government pleMe state why the Loeal Government did not 
-withdraw the order of removal fnm the Delhi Municipality after the High 
Court's verdict? 

JIr. Q. S. Baipal: (a) The Honourable Member is referred to the reply 
.:given by me to part (a) of starred question No. 1005 asked by Mr. B. ])as 
·on the 8th November, 1932. 

(b) It was thE' High COUl't whic.-h decided to take disciplinar'y action 
under section 12 of the Legal })ractitioners Act and clause 8 of the Letters 
Patent; the local administration merely furnished to the Honourable Court 
informat·jon of i h6 convietion for Ruch Hction 8S the Court might consider 
necessary. 

(c) The decision of the High Court did not relate to the decision of the 
Delhi administration under the Punjab Municipal Act. 

JIr. II. Ala! All: Will the Honourable Member be plealed to state 
whether the Local Government are prepared to reconsider their position 
with regard to Mr. Khanna now? 

JIr. G. S. Balpal: The Honourable Member presumably refers to the 
.. disability which continues under sub-section 2 of section 16 of the Punjab 
: Muni'Cipal Act? 

JIr. II. A.aaf Ali: Yes. 

JIr. Q. S. BaJpal: We will consider that. 

,STOPPAGE 011' AN AoA.DJIlMIO DEBATE BY TJ[B VIOIll-CKANOll:LLOB .01' THII 
DELHI UNIVBBSlTY. 

109. *JIr. II. AIat.&l1: (a) Will Government be pleltlled to state if there 
'is any Tule or law or an executive order in restraint of free academic 
~ I  debates or discussions in the Delhi Universi'y? ... . 
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(b) Axe Govt'll'Dment aware that recently the students of the Delhi 
University organised an academic deb&.te on the question of "Impeachment 
.of the Secretary of State for India in consequence of the policy pursued 
in regard to India"? 

(0) Is it t\ fact that after the pubhcation of the notice of this deba.te, 
the Vice-Chancellor of the University stopped the dehr.te without assig,l-
ing any reason therefor? If 80, will Government please state whether the 
Vice-Chancellor acted OD his own initiative. or on a suggestion from some 
higher Government authority? 

JIr. G. S. Balpal: (a) No. 

(b) The members of the Law Hall Union organised a Mock Parliament 
for auch a debate. 

(d) The Vice-Chancellor of the University stopped the deba.te on his 
·own initiative. 

Mr ••• Ala! All: What is the Government's view about prohibiting 
such an academic debate in a Mock Parliament? 

Mr. G. S. Ba1pai: ~ Honourable iriend is fully aWBle that r R.nsW(lr 
questions or Gov€\l'nment supply in r a ~ n as to facts. They do not 
·express any opinion as to whether a. Mock Parliament isdesiruble or not. 

Jlr. S. Batyamurti: Have ·Governme>nt. conl'idf'Ted tIl(' qIH'stioll that 
t.his Vice-Chancellor's action is an interference with li a d~ i  freedom 
of University students, aud do Government propose to take any actien. 
in the matter? . 

.  . Jlr. G.S. Bajpa.1: My Honourable friend has been long associated with 
Universities hi ~  He will appre&ate the fact that the Vice-Chancellor 
i8 an autonomous officer of the University, and thnt it is not. for the 
Government to interfere between him !\nd the ·UniveJ'sity.· 

Ill. S. Satyamurt1: Have Government no power under. the Ddhi 
University Act, in connection with thill matter? 

1Ir. G. S. Bajpai: Government do not consider that this is 11 mat,ter in 
which such powers as vest in His Exctillency the Chanoellor could be suit-
ably exercised. 

OJ'FIOE OF THE RECTOR O:8'!rHllI DELHI UNIVERSITY. 

110. -Mr ••• Ala! All: Is it n fact that the office of the Rector of the 
Delhi University has been VSC6.nt for some time past? If 80, why? 

Mr. G. S. BaJp&1: Yes. Dunng the last few years the . Vice-Chancellor . 
has been  resident in Delhi, and it has not, t;herefore, been necessary to 
appoint S Rector. '  .  . 

.. , ',., r 
••• ]I. AlaI.AU: Do Government propose" to abolish ,the ~l  ... ,in, I 

the Delhi University Act which relates to the a in n ~ ~  

• 
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Mr. G. 8. Bajpa1: No, Sir. 'rhere is no neoel!lit.y for the appointment 
of Rector, 3S it is a permissive one. A Rector did exist in the past when 
t.he Vice-Chancellor was not resident all the time in Delhi itself. We-
now happily have a Vice-Chancellor who is a resident in Delhi. Should 
the (JOcasion arise when the Vice-Chanceller is not a resident of Delhi, 
then t he question of reviving the position of Rector wjIl possibly arise. 

110* ~ tsana: Are we to undel'Btan.d that a Rector will be ap-
pointed only when the Vice-Chancellor happens not to be residing in Df'lhi 
all the time? 

](r. G. 8. Balpai: Tn this particulllr cnse, I should sa.y that ordinarily 
this would be so, becouse the Rt'\ctor's funct,ion is the same as that of 
the Vice-Chancellor and the t,,·o cannot fUt\ction together. 

Mr. 8. Sa',amurtl: Why should not t.he Act be amended, providing 
that, a Rector shall he a.ppointed, only when the Vice-Chancellor if! a non-
resident of Delhi? 

Mr. G. S. Bajpai: That is not uetlel8al'y. The appohltment, 8S I haVe 
alresdy said, is permis<live, and, if circurnst,ances arise which necessita.t.e-
the appointment of a Rector, the appointment will he made. 

PRO\Tt8tON FOtt A eltA.Itt OF OtuJilN'rAL t1tA1tNnfG tN '1'lm DBtm 
UNIVERSITY • 

ttl. .JIr. II. Aaaf .All: (a) Are G ~ n n  aWA.rE' that (1) prior to the-
final extinction of the Moghal G wrn n~n  and (2) dowt1 to the establish-
ment of the Delhi University, Delhi was renowned as a centre of orientf\l 
learning? 

(h) Will Government, he l'Jpll.i!ed to.state whether the Del"hi University 
has !lny pr6vi!lion for n Chair of oriental lellthing? If not, ".'hy Mt 1 

Kr. G. S. BajptJ.: (a) Yea. 
(b) I would ask the Honourable Member to wait for thea08wer to hill" 

question No. 113. 

~G l li  01' ftB B!'UDY OJ' Uirou tN Tkll Dm.m UnvBBSI'l'T. 

112. ·1Ir. II. Asaf .All: (a) Will Government please stnt!' how many 
students of the Delhi University have since its establishment graduated tn 
Urdu, the language of the Province 'I 

(1/) Will Oovemment be pleased to enumerate thtl "epa tIIeUttivel'&lty 
h8s taken to encourage the study of Urdu? 

Mr. G. B. Ba!pal: (a) The Dslhi Univeraity does not f)'W8M lihy D.e· 
in Urdu. 

(b) The University h88 introduced Urdu 8S a subject (If l!tudy in the-
Intermediate (Arts) Course: and 8S part of 8 subject in B.A., l'a88 CO\!..ree: 
It-bRA allO Mstitut&t 8 al~ Wt lift the ~ ~ ~ B.A. 
(1!onotnla) Ct\i.lTM. 
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Dr. Zlauddln Ahmad: Is the Honourable Member aware that Urdu 
is recognised as a regular subject of study both in the B.A. and M.A. 
courses in the United Provinces which has got 8 less claim for Urdu than 
Delhi? 

Kr. G. S. B&.1P&l: 1'hut is 11 piece of infprmation which I have no doubt 
the University of Delhi will find very ~ l  

SPECIAL ABT OB SOI]$Ol!: SUBJ1lb'i' hUGn ~ TtIE DEUIt UNIVEksny. 

118. *1Ir ••. Alar AU: Does the Delhi University specialise in any 
branch of art or science to distinguish its alumni fr.om the products of the 
nu.'litfltb\is other Utilversities of IDdill? ' 

1ft. G. 8 .• ajpal: Not as yet: Delhi University is still in its infancy, 
the important question of its development is under consideration. 

PRODUCTION OF BooKS tty THE TEAOHIliG OB SUPERVISORY STAFF OF THB, 
DtIlLHI UNIVlIIB8ITY. 

114. *.. .. All! All: Will GOvel'rlnu!lht plell.8e state if a.ny of the 
Deans of the various FacuHi6s, Heads of Departments, or Read6il's, Lectu-
rers or Professors of the University. has so far produced (0 any book on any 
ll ~  or (ii) any book worthy of inclusion in the curricula f)f au.: Cni-
versity? 

ill. G. iI. BatpiS.: A statement giving th(> information desired by the 
Honourable Member is laid on the table. 

Name of Teacher Designation. Publication!!. 

E""UlII,. 

1. Hr. C. E. Young . Head of the Department 1. Comment.ary on St. Mark. 
(DMh. Faculty of Arte). 2. GoldeJl TreaaUO'B90kIV. In-

troduction and Notes. 

2. Mr. N. T. Tbedani 

S, Dr. S. Dirtt . 

I.eeOurer and PrincQ>al, 
Bimiu College. Delhi. 

Read"-cjtamjllS College) 

1. Mystery of the Mllhebhllrllte in 
five volumes. 

2. The garden of the EAst (work of 
jlOema). 

3. Krishna'. Flute and other 
poemR. 

]. Supernatura1iEm in the Reman-
tic Movement in English Litera. 
ture . 

•. lir. R. C. ~r  lAoturer (Anglo Arabic Amateur Studies in Milton. 
Colle@e). 

a. Mr. F. F. Monk Lecta!W (St. Stepl1en's I.· Repr'e!'entative CIUlioal 
CoUege). , ,.-8)'8. 

2. • RepJ'flllentative Poema. 

-
• Text book. presoribed by ibe University. 

'(7 
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N"me of TOl\Cher. DesigDAtion. Publi""tiolls. 

BnglWA-aontci. 

II. Rev. H. W. Padley Leoturer (St. Stephen'. * Modern Euaya. 
College). 

7. Mr. C. H. C. Sharp LeotUJer (St. Stephen' •. Modern EngliBh CompOBition. 
College). 

MalMma'wand Phy.ic •• 

7 A. Dr. R9m Bebari. Reader (St. Stephen'. 
College). 

1. * A Trea.tiBe on Ditferential 
Equations. 

8. Mr. Sri Ram 

9. Mr. A. N. Puri 

.10. Mr. Sant Ram 

ll. Dr. T. G. P. Spear 

• Lecturer (HiDdu College) 

. Lecturer (Hindu College) 

2. * Geometry of the Parabola and 
Elliple. 

3. • Intermediate Algebra (jointly 
with Mr. Sri Ram oftbe lIindu 
College). 

4. • Intermediate Plan Geometry. 

1. * lntel'lllediate Algebra (jointly 
with Dr. Ram Behari). 

2. * Intermediate Co· ordinate Geo. 
metry. 

1. Mathematics for Physics 
students. 

2. Intermediate PhyBics (with Mr. 
SantRam). 

'. Lecturer (St.' ~ Intermediate Physics (with Mr • 
College). A. N. Pori). 

Hutory. 

Head of the Department 1. The Nabobs. 
2. The Twilight of the Moghul. 

12. Mr. D. R. Bhandari Reader (Ramjae College) A book on the History of Politioal 
Thought (ready for the Pl'e8B). 

13. Mr. K. M. Sarkar Lecturer (St .. Stephen'B A Monograph on the Grand Trunk 
College). Road in the Punjab. 

a. Mr. Bool Chand Lecturer (Hindu College) The History of Urdu .Tournalism in 

EconomIC •. 
the Punjab. 

l1J. Mr. H. L. Chablani Reader. Head of the De· 1. * Indian Currenoy and Ex· 
ohange. (deceaaed). partment and Dean. 

Faculty of ArtB. 2. * Studies is Indian Currenoy. 
3. Memorandum submitted before 

the Indian Currency Commie. 
lion, 1926. 

4. Central Areas Banking Enquiry 
Committee Report (in collabor-
ation with other members). 

18.MT. V. G. Kale • SirKakabhaiPremohand. lndie National Fineoe since 
Reader (Part-time). 1921. 

17. :\Ir. C. K. V ui!. • Sir Katabhai Premohand, The Eoonomic Outlook in Federal 
Reader (Part.tiiiieJ:·':'· India. ': .... -

* Text boob presoribed by the University. 



Name of '!'eacher. 

,18. Mr. K. C. Nag 
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Designation. 

Reader (St. 
Oollege). 

Stephen's 

Publications. 

Indebtedness and other allied pro· 
blems of the Chlistian el108-
make!"s in the city of Delhi. 

19. Mr. B. N. Ganguly Reader (Hindu College) 1. The trends of population Ilr.d 
Agriculture in the GSl1getic 
Plain. 

2. Two rhaptere in The Econcmic 
ProHems of Modern India. 

S. Indo·Japanepe Commercia) 
Agreement. 

~  Mr. Radhka Narayan Lecturer (Hindu College) Some ASfects of Rural EcoDcmi(' 
ConditIcns in Delhi ProviN'e. 

21. Pt. Laohhmidhar 

SonBkrit and Hindi. 

Reader and Head of the 
Department. 

1. The Birthplaoe of Kalid.ea. 
2. The Heme of the Aryu. 

Arabic, Per.ta" and Urdu. 

. 12. S. U. M. Abdur Head of the Department 
Rahman. 

1. Moqo.dema of Abn·e.Khaldoon 
in 3 volumes. Translation from 
Arabic into Urdu. 

23. Dr. S. Azhar Ali 

2. Miratush Shir in 1 volume. 
(Recommended in the Curricula 
of the Delhi Uniersity in B.A. 
Honow,os), 

3. AdminilltratioD of the MO(!hul 
Army in India ~in Preu). 

Reader (St. Stephen's Khan Khana (Ready for Press) 
Collese)· (In Englitlh). 

24. Mr. Mir.. .Il'il'oz Leuturer (RamjasCollel/,e) History 'of Per.ian Literature 
Bakht. (nnder prepal'lltion). 

215. Mr. I. H. Qureshi Lecturer (St. Stephen'. 
College.) 

I. Moa.llim.e.Asward 1 
2. GUllah·ki·Diwar 
3. Hamzad Dramas. 
4. Sede Zabollll 
5. NIl<j<;!h.e·Akhir 
6. Nim·Shftb J 

26. Mr. Agha AIIbrd Lecturer (St. Stephel.'s 
HU8ain. f'ollege.) 

1. Mahadi.e·Ihnul·Maishat 
Urdu). 

(in 

27. Dr. N. V. Banerji 

28, Dr. Indra Sen 

2. Lisan·u·tair. 
3. Insha .. ·Jadeed. 

PhU080l-hy. 

Reader (RamjallJ C'ollegt'l) Kn[lt's view of Ollr knowledge of 
the Self. (Ready for tI.e PreeI,) 

Leoturer (Hindu College) ConoeptiOD of Self in EngUab 
.A8sociatioll PsycholollY. 



Name of Teaoher. ~igna i n  

Chemu'l'lI· 

29. MI'. A. L. Aggarwal Lecturer (Hindu College) 

30. Mr. M. L.,Goel • Lecturer (RlI:mjas College) 

La.,. 
31. Mr. M. S. Shahani. Lecturer (UnilTeraity) 

ki",,'''h. 
32. Mr. S. Dutt . Reader 

F 
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1. Qualitative Analysis of Inor· 
i"~ ~ n  fur B .. 5lp • 
. "Qdents. 

2. A course of Praotical Chemistry 
for Intermediate students. 

3. A ~ ~ Ol'llUlio ll ~~ nr 
for Intermediate students. 

4. A Course of Physical Chemistry 
with CalClllations for Inter. 
mediate. 

5. Chemistry of Non·Metals for 
Intermediate students. 

6. Chemistry of Metals for Inter. 
lII dia~ ~ w  

7. Methods of Volumetric Analyaie. 
8. Matriculation Chemistry. 
l. Junior Practical <.,'hemistry for 
Intermediate. 

2. A Course of Inorganic Chemise 
try. 

Englieh Constitution (In the Preae). 

1. Early Buddhist Monaschian. 
2. The Problem of Indian a i~  
lity. 

TEA.('III]NG P:i:BIODS IN THE Dm..m UNIVBBSITY. 

Illi .• ~  ~ ... .-u: (a) Will Government please state the average 
number of weeldy period. for which Professors. Lecturers and Readers of 
the Delhi University are required to take classes? 

(b) How do they compare with the ~g periods of the London. 
<...lrlord and Cambridge Universities? 

lIr.· G. 8. Ba1P&t: (a) Two " a i lil ~ giviug the w ~~ i n q.s\red 
by the Honourable Member are laid on th£· table. 

(b) Information regarding teaching periods in the 
London. Oxford and Cambridge is not r a~lil  a.vaila.ble. 

SUTEJIBNT I. 

Universities of 

~n  regarding ~ Num6er oj Weekly PeriodA lor toMe" Unwerftty Appoi'Ued 
TeacAt.r/l in DeUK are rettAred to talle claBBeR. 

Name of Teachel'8. 

1. Dr. B. D. Laraia 

2. Mr. Bimal Das Jain 

8. Dr. D. S. ~ ~ • 

4. K.. B. Dr.1ir Abdl]f 
~ Il  

Designation. 

Reader in Chemistry 

AMistant Lecturer in 
ObMDiNy;, 
&.der in Phylics 

No. of periods ~ If,,JJ. 

6 periods lecture work. 
18 periods practical work. 
18 periods practical work. 

S periods leoture work. 
15 periods practical work. 
I 
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Name of ~ r  

-li. R. B. Ram Kishore 

-6. Mr. S. N. Bose 

'7. Mr. M. S. Shahani 
8. Mr. Bishan ~ 
'to l\b. S&I'W&I' 
10. R. B. N. K. Sen 

HOll:Y. Reader in Jut-erIUl--
tiona! Law, Hindu & 
Muhammadan Law. 

Hony. Reader in Crimina! 
~aw  
Lecturer in Law . 
l4!oturer in Law . 
Lecturer in Law .. . 
Hony. Part-ti1llle :ftea4er 
in hil ~ ~  

fbATmlElW II. 

14 
14 
14 

No. 91 periodls per week" 

About a lOo, 1ectUl'tl8 a year to ~  

(HOM.) & M.A. ~  

Statem/lftt r~rding the average Number oj PeriOds fOl' wh'rh Tearl'er8 in Univernty 
~  C.e!I in ~ ar~ rfl.lU,Ved $II ~ CIC4f.,... 

Name of ~  in which the ~ a h r is 
. employed. 

1. St. ~  (JoUese 
2. Hin4\(ColI!1J!l . 
~  Ramjaa n~~  . 
4. llillll ial ~ 

5. Anglo Arabic College. . 
6. Ramj&B Intermedi;a,te ~ 

A verage number of weekly 
periods. 

l(i (In eddi.t¥m $<a ~ r  work). 

~l (.In ~i n to t\\SS' W4ilii)' 
Ili (In addition to tut ... ..: wo ). 
24 (In ii,ddi&ion .0 i~r *0' ). 
24 (In addition to tutorial wori). 
~  ~n  addition to tutorial work). 

lIr. II. Mal ~  ls it ~  a ~  that ou a ~  9£ ~a  wor4 thail 
thEt r r ~ Readers and Lecturers have to do in . the 'tYniV'ersity, they 
:ure not in a position to devote any time to other work? 

Jet. G. 8. Bajpal: I was no. aware of that. I have been looking into 
the statement myself and I find that the IlOl'mal periods devoted to tuition 
by Professors and Lecturers vary from 15 t<> 24 every week. That is no. 
too much . 

• r. II . .Anf All: Not too much? 

lIr. S. S&\),amurU: 24 hours not too much I 

lit .•. AI&f Ali: Is the Honourable Member aware that in the English 
Universities the Professors do not devote more than three to four periods 
a week? 

.r. G. S. Baipai: My Honourable friend is referring to holders of 
University Chairs, but, so far as Lecturers are concerned, I can testify 
from personal experience of Oxford that my tutor used to do anything 
from seven to eight periods every day. 

lit. B. DI8: Then did your tutor work from morning to night,? 

.,. President (The Honourable Sir Abdur Rahim): We are not dis-
cussing English universities now. 

¥f. S. Satyamurtl: Is the Honourable Member li,ware that in the 
Madras University apd the colleges affiliated to it, the maximum hours 
of work for Tutors and Professors would be four a week? 

lit. G. S. Baipa1: That is quite possible, but I must ask my Honour-
able frleI\d to be 61 little forebearing ~ward  Delhi, because it has not the 
resources of the ni r i~  of Madras. 
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Mr. S. Sa\yamurtl: Why should the Government of India run It Uni-
versity with Professors who have to work 24 hours a week? 

111'. G .••• ajpa1: The position as regards that is tha.t work has to be 
done, !>'Ild if the Professors are prepared to do it, why should not they 
do it? 

VALUATION OF THE AsSETS OJ!' 'l'HE UTE EAsT INDIA COMPANY. 

116. -Mr. X. A.aaf Ali: Will Government be pleased to lay on the table 
full information on the following pointe : 

(a) What was the actual valuation of the assets of the East India 
Company at t,he time the said Company was bought out of 
India; and 

(b) Was the interest on this amount made a charge on the Indian 
Revenue? If so, how much has India paid towards the 
liquidation of this debt Ilnd the interest thereon up to date? 

The HODourable Sir lames Grigg: (a) and (b). The Honourable Member 
. will find the position swnmarised in paragraph 118 of the Report 6f the 
Doyal Commisaion on the Administration of the Expenditure of India~ 

1000. 

CAPITATION CHARGES PAID BY llmIA. 

117. -Mr .•• Asal Ali: How much has India paid from 1858 up to date· 
towards Capitation charges? 

JIr. G. B . .,. ToUeDham: A statement containing such information as. 
is li.vailable is laid on the table. 

Starement. 

As far as we have been able to trace the capitation payments made by India in the-
various years stated were approximately as follows :-

1861-69 Average &IUlual payment 
]870-78 Average annual paymellt 
]880.85 Average Annual payment 
1885-1008 Average Annual payment 
1913·14 .  .  .  .  .  • 
During War between £872,000 and £930,000. 
1920.21 Army . 

Air Force 
1921.22 Army. 

Air Force 
1922-23 • Army. 

Air Force 
1925.26 to 1932-33 . Army. 

Air Force 
1933-34 • Army . 

Air For('e 
~ • Army . 

Air Force 

£ 

631,000 
440,000 
620,000· 
734,000-
917,000 

1,933,000-
100,000 
1,976,000-
92,000 

1,702,000 
95,000 

1,400,000 
111,000 
1,236,000 
210,000 
1,229,026 
2]0,000 

Since the year 1933·34 a oontrfbution of £1,000,000 a year has been received from Ria:. 
Majeety's Government towards the cost of Indian Defence. Thia SulD include8 the l ~ 

Sea Tr8ll.lport Subindy which was previously paid by the Wat-Office. 



QUESTIONS AND ANSWERS. 

PuB.claAslII OJ!' MATERIALS AND ARTIOLES IMPORTED FROM ENGLAND REQUIRED 
FOB THE ARMy IN INDIA. 

118. *Kr. II. A.sa1 .Ali: How much has India paid for arms, ammuni-
tions and other materials and art,ides required by the army, which have 
been imported from England since 1858 up to date? 

Mr. G. It. r. TotteD.ham: I am afraid it would be quite impossible to· 
. supply the Honourable Member with the figure he requires, as 'it would 

involve the detailed examination of the accounts of three quarters of a. 
century. 

PuBmuSE OF MATERIALS AND ARTIOLES DiPoBTED FROM ENGLAND BEQUIBEJ) 
FOB TJIE ABMy IN INDIA.. 

119. *Mr. II • .Asaf.AU: (a) What materials and articles required for the 
army have been imported from Engla.nd during the past five yee.rs? 

(b) Which of these articles can be had or manufact·ured in India? 
(0) What steps have Government taken to confine the purchase and 

manufacture of these things in India? 

Mr. G. It. r. Tottenltam.: (a) Full details will be found in the Reports 
on the work of the India Store Department, London, copies of which a.re 
.in the Library. 

(b) Practically the whole of the expenditure in England is incurred on 
the purchase of Mechanical Transport vehicles, Aeroplanes, Tanks and 
other specialised machines, which are not DUio'Dufacttlred in Indi!!.. 

(cr In accordanoe with the provisions of the Stores Purchase Rules, all 
articles which oan be obtained economically in India are so purchased. 
Actually about 89 per cent. of the stores requirements of the Defence 
Services Me obtained in India. 

EXPENDITUBE ON DEFENOE, EDUOATlON, ETO., IN OERTAIN CoUNTRIES. 

120. *Mr. II. Ala! All: Will Government plea!\e supply comparative. 
figures under the following heads: 

(a) Total expenditure on the defence of (i) Canada, (ii) Austrll.Jia, 
(iii) South Africa, (iv) New Zealand, (v) Irelnnd, (VI) Egypt, 
and (vii) India, respectively, in the last five years; 

(b) the total strength of the armies, navies Imd air forces of these 
oountries; and-

(0) the total expenditure in these countries on (i) Education and 
Public .Health, (i,) Police, and (iii) Adminwtration of 
justice, 10 t·he PKst five years? 

Kr. G. It. r. TotteDham: I lay on the table a statement giving such 
information as is available from official or semi-official sources. The 
aacuraC'y of the figures P-il11ll0t in ull cLlses he gll!t1'Imteed, nor, of course, does. 
the statement make any attempt to explain the varying circumstances and 
requirements of the different countries by which the expenditure is dictated. 
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LBGISLATIVE ABSJIIMBLY.- [11TH FHB. 1985. 

CoNS'l'BUoTION OF A. ROA.D TO CHrrrAGONG AlmODBOlIIE. 

121. *JIr. Kuhammad nwar ~  (0) Will Government please-
state how much it has cost them up to date to maintain theamodrpme at 
Chittagong ? . 

(b) How far is the Iel'Odrome from the Chittagong General Post Office? 

(0) Is there any m0140rable road up to the lerodrome? If not, are 
Government prepared to consider the desirability of making a ml)tor!lrhle-
road by the Patenga beach, in conjunction with the Chittagong D.ilitrict 
Board in order to provide facility to all kinds of transport? 

The Honourable Sir I'rank :Royce: (a) Rs. 8,223. 
(b) About nine iniles. 

(0) ~h r  is no ~ ra l  l'Ofid at present. The proposal to construct 
It road IS beIng held In abeyance pending the investigation of alternative 
sites for a more c.onvoniently situated landing ground. This problem is 
receiving the a i ~ attention of Government. . 

b'TBODUOTION OF REFORMS IN BUGAL. 

122. *Kr. S. Satyamunl (on behalf of Mr. Muhammad Anwar-ui. 
~i  (a) Will Government please state the approximate time by which 
the Reforms are likely to be introduced in Bengal? 

. (b) .When do Government propose to have the elections for the forma· 
tion of the Reformed Council and Assembly in that Province? 

The HOnourable Sir :Rrlpendr& Sirear: The Honourslble Member will no-
doubt realise that it is not possible for the Government of India to give 
a definite reply to his question. I invite his attention, however, to the 
following passage in His Excellency's address to the Members of the Indian 
Legislature on the 29th August, 1984, which represents the position of 
Government in regard to this matter: 

"WheJ\ the lIew COlldtitlltion Bill is paued into law,You may rei)" on my effort&-
to ensure that nd time will be lost in carrying into effect. as expeditiously as Ilo8llible, 
the intentions of Parliament I1S expressed in the Act." 

Kr. S. S&tYlm1l1'tl: With reference to clause (b) of this question, may 
I know how long Government propose to keep these Provincial Legislatures. 
alive who have lived much beyond their normal term of three years? 

'1'he Honourable Sir :Rrlpmdr& Sifear: As the question will not, arise 
immediately, this matter has not been considered. 

Kr' S. SatYlmurtl: Ms.y I know if the Government of India have COil-
sidered the question, as an all-India question, of elections to the Provincial 
Legisla.tures, independent of the reforms, in view of the fact that they have· 
long outlived their normal peripd of life? -

The JIoDOIIl'able Sir :RrlpUdra Sifear: I cannot s.nswer the question ~  
than this that whenever a question of prolonging the life of a Legislature 
arises, that matter is considered having regard to all the facts. Nothing 
further hs.e been done since the last prolongation of some LegiaJatures. 



QUBSTIONS AND ANSWERS. 60t 

Ilr. S. Satyamunt: May I know what are the facts taken ,into considera-
tion by Government in deciding to prolong the life of these Councils? 

The Honourable Sir Nrlpendra Sircar: It is done by the Governor or 
the Governor General, as the case may be, having rega'l'd f.o t,he Legislature 
in question. 

Mr. S. Satyamurtt: May I know if Government have considered that 
:they have deprived the electors ..... 

_ Mr. President (The Honourable Sir Abdur Hahim): The answer has 
been given that it is not done by Government, but by the Governor  or 
the Governor GenersL 

Ilr. S. Satyamurti: May I know if the Government of India is not at 
all consulted in this matter and they give no advice to the Governor 
General? 

The Honourable Sir Nrlpendra Sirear: That' is a matter between the' 
Governor Generaf and his Council. 

Mr. S. Satyamurti: It is also a matter on which I am entitled to have 
all answer, as to what the Governor General's Council did, and what their 
advice was. 

The Honourable Sir Nrlpendra Sirear: The Council has no function in 
the matter, and I submit, the Honourable Member is not entitled to 
lmow what advice was given informally by any person. 

JIr. S. Satyamurtt: May I know if any formal advice was given? 

Mr. President (The Honourable Sir Abdur Rlio'him): The Honourable 
MembeI' has said that he is not' in a position to give any information in 
!,pgard to that matter, because it is one between the Councillors and the 
Governor General. ' 

Mr. S. Satyamunt: Sir, I should like to have your ruling on this. As 
I read the Rules and Standing Orders, there is nothing in them to make 
sacrosanct in any sense the advice which the Governor General's Council 
gives to the Governor General. 

JIr. President (The Honourable Sir Abdur Rahim): It is a very important 
question that has been raised and the Chair will consideJ;" it, unless t.be 
Leader of the House is in 61 position to thro,,' any light upon it. 

The Honourabl. str Nrlpendra S1rear: No, Sir; I would rather have the , 
bUSIness postponed for a few days. 

,Kr. S. Satyamvt1: Thanks; I shall also look into the a ~r  in the 
meantime. 



LBOI8UTIVI: ASSEMBLY, [UTH FEB. 1935. 

~ I  FROM THE BURilA. LAU'NOK OwNJIB8'ABSOOU'1'ION 

FOB liBtNGING THEM UNDEB THE OPlDRATION ()F '1'mI INL.um STIU.M Vu-
SELS (AMENDMENT) ACT, 1930. 

123. *1Ir. Muhammad Anwar-ul-Allm: Will Government please ~  
whether they have received any representations from the Burma Launch 
Owners' Association, Rangoon. for bringing them under the operation ot 
the Inland Steam Vessels (Amendment) Act XIII of 1930, which was passed 
by the Indian Legislature and whieh received tbensstlrtt bf Mie Goveriibr 
General on thp. 24th MArch, W3n? If so, will Govem.ineht please Iltate-
when they propose to give the said Association the benefit of the said Law? 

The ltonburable Sir Jbseph ~h r  ~  speciEd represeutatiotis hln-e been 
made to() Government, hut 8S u result of a commut1itlhtit5n ~ i d in 
August, 1934, from R Member of the last Legislative Assembly, Govern· 
lllel1t Rsked ih Septemher for further information from the BUrma La11ttch 
Owners' Association to enable tlmm to decide whether ad;\' aetibn is called 
for. 1'his informution hus not yet been supplied, but, it is understood 
that dIP matter is under discussion between the Rl1l'ma Launch Owners r 
Association and the Local Govprnment. 

PoSITION OF CHrrrAGONG HILL TaAC11'S UNDEB ~  NIIW "aPo_s. 

124. *111". ~ ha ~ nwar ~l i  i~  Government please state-
what the posItion of Chittugong RIll Tracts WIll be under the coming 
Reforms ? 

The Honourable Sir .&pendr_ 8irt*: The HonCJt1l'8ble Member is 
referred to the provisions of the Government of India Bill, a copy of which. 
haB already  been supplied to him. 

ib:NGALI MUSLIMS IN Tim GOVDnlENT OF fNDtAOmCDs. 

]25. *Jtr. Muhammad hwar.ul-him: (n) Will Governnteiifi l ~
state the percentage in oJl grades of the Bengali Muhammadanain the 
Government of India offices? 

(b) Will Government please iriform this House what differende their 
present decisions will make in the said percentage? 

(c) Will Bangui MUBsalmanB get their share according to their numerical 
atrength in that Province? 

the !lonoura&1e Sir Henry Oralk: I would refer tbe Honourahie Mem. 
ber to the replies which I gave on the 1st August, 1934, to starred question 
No: 291 asked by Haji Cllaudhury Muhammad. Ismail .Khan. and the sup-
plementary questions nn ~ d thereWith .. ~  ir ~ m ~~ tI:)- ~~ 
of the supplementary questIons, I have ascerlameCi ~ a  t'he j'ifuritJer Of 
~ali Muslims employed in the clerical staff of the Government of India' 

Beoretariat is &evea wbieh Itt 3'7 per eebt. of tAte Mal 'lmmeet If Mueltlna 
80 employed. 



QUBSTIONS ANII ANSWERS. 6U· 

Dr. ltauddfn .&.hmld: Sir, with your permi&sioil, I should like to ask 
question No. 126 standing in the name of Mr. Anwar-Ill-Aziro. 

ne :El:onourable Sir ,joseph .bore: Sir, may I ask for: yoUr r~ing  As. 
you are aware, the procedUl'e in this House has been that wbenthe-
Member in whose name a question stands is not present, the Chair ha~ 

alWBys required a written authorisation. 

Kr. S. Satyamurti: The Standing Order is clear. ~  a Member is 6.hsent, 
any other Member can put the question and the Chair can direct an 
answer to be given. 

Dr. Ziauddtn Ahmad: Sir, this rule was made by your predecessor, Sir 
ShMlmukham Chetty, but, in the time of Sir Ibrahim Rahimtoola, &ny 
person was authorised to put any question. 

Mr. S. Satyamurti: Sir, may I read the Standing Order for your in-
formation? Paragraph 40 on page 16 says: 

"If, on a question heing called. it iK not put. or the Member in WhOM name it 
stands is absent, the President, at the request of any Membu, may direct that tb. 
answer to it be gi~ " 

~  PrtIIldent (1.'he lIonourable Sir Abdilr lte.hi.in): The Chair under-
~~  that the practice has been at any rate latterly, to require written 

authorisation from the Member in whose name the question stands. As at. 
present advised, the Chair is not prepared to alter that practiee. The 
Chair will, hOW8'Ver, ootiiider the rhatter furtber anti give its ruling. In 
the ineaJltime, the Chair proposes to follow the practice that has l5eeo. 
recently followed. 

P'OS11iION by ihtt ~~ lII ~  RATLWAY Wl'tH THE OOVUNMJurT 
OF bDIA. IN OERTAIN RESPECTS AXD REORUITMENT OJ' THB BJIINGAL AKD 
AsSAM MUSLIMS ON THAT RAILWAY. 

126 .• Jbo. IIUhlmmld Anwar-Ul-AIti!1: (a) Will Government please 
state the position of the Assam Bengal RnllwtlY with the Go\-ernment of 
India on the following points: 

(i) Super\Tillion Rnd control; and 

(il) appointments and dismissal of staff, both gazetted and ministerial? 

(b) ~ Goverhtnertt in n tmsition to state the petMnt(tge of the Bengal 
fl.tld ASl!sm " i ~ in the r i~  of that. Company? 

(c') Will the recent deciaions ot 'Government in the matt.e,r ot ~ i
IiUdlt tti tbeIf Mi'flcee, ~  the activltles of the ASWilBeapl 1tail--
wa,.? 
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. (d) Are Government in, a position to state how many Chittagong people 
are in the service of thEi Assam Bengal Railway? 

Kr. P. B. Ba1I1i (a) (i). I would refer the Honourable Member to clauses 
~  of the contract at pages 82-88 of the printed volume of Assam 
Beng&I Railway contracts, a copy of which is in the Library. 

(ia) The Board of Directors of the railway company have full powel1B 
regarding the appointment and dismissal of staff subject to the provision 
,",ont-ained in cla.use 22 of the agreement referred to above. 

(b) The latest information available with Government on the subject of 
representation of communities will be found on pages 234-235 of Volume IT 
of the Railway Board's report for 1933-34 on Indian Railways. Statistics 
are not prepared by provinces. 

(c) The Agent, Assam Bengal Railway, has been requested to obtain 
the concurrenoe of his Board of Directors to the adoption of a similar 
policy on that railway. The Railway Board have not so far received any 
reply to this ~ni i n  

(d) Government have no information. 

REPAIR OF THE AB.RAluN RoAD IN ~G  

127. *J[r. Muhammad Anwar-ul-Alim: (a) Will G l ~~  please 
state what the tthare of Bengal has been for the last five ye8l'S from theil' 
R.oad Development Fund, and how that has been spent? 

. '(b) Will Government please state )f..the Arraksn Road in Bengal is 
one of the original projects which was accepted by the Central Roe.d 
Committee for improvement? 

(c) What is the present position of that road now? 

.. (;I) Will Govemment please state when that is likely to be t.uen IIp for 
metalling? 

The Honourable Sir ~an  Boyce: (a) Rs. 60'21 lakhs have been allotted 
to Bengal to end of September, 1988, as their ;share in the Road Account, 
and a further allotment of about Rs. 13 lakhs will be m&de shortly making 
a total of Rs. 73'21 lakhs upto end of September, 1984. 

A statement showing the schemes which have been completed and on 
which expenditure is being incurred from the· Road Account is laid on 
the table. 

(b) to (dt .A. proje(lt for the development of the Chittagong-Amkan 
Road was among the· schemes put forward by the Gov.ernment of Bengal 
at the Road Conferenoe in April, 1980, and approved with the advice of 
the Standing Committee .for Roads. As far. 8S the G ~ n  of Indi6i 
1lre. ~ l r~  ~ i  for the work are now practicalb' complete: ·but they, 
htive no mformatlOn ae to when the work will be actually put in hand.··.. . 



Statement Hhowing ~  progruB oj ea:penditure on the programme 0/ road d ~ 

work8 ill BengqJ, jl.ntJ,tlCed /N1f1I the l(u;al Government', ,hare in the Roael Account. 

Name of work. 

Grana '[trunk Road. 

1. Improvements to miles 8-22 from 
Bally Khal Bridge to boundary of 
l<'rench ChBndranagore. 

2. Wideni,ng the metBlIed width from 
mile post 138 to 149 to Barkar. 

3. Improving and widening the metalled 
s\U1ace from mile 120 to ~ at 
Asansol. 

4. Improving " portion south from the 
Southern approach of the Chand-
mari Bridge to .J unction of Telkul-
gli&t Road, Howrah. 

6. Improving a portion south of Tram· 
way T9l'DllnUS to Shalimar Road 
Junction. 

e. Improving a portion of the Grand 
'!'runk Road, north from the foot 
path of the North approach of 
Chancimari Bridge to Golabari 
Rood Junction. 

7. Diverting between 56th mile Srd 
quarter and 157th mile Srd quarter 
near Kaman Ba1Ear. 

8. Improvement. to Caloutte-Baruet 
section. 

9. Replacing the surfacing of half the 
area of 8th mile by laying a 2· 
grout of bitumen. 

Pabno-18hureli Rrud. 

10. Reconstruution along new alignment 

Dia'Mnd Hartour Road. 

H. Improving milea 6 to!9i 

Expenditure 
. Amount of to eud of 
the Estimate. September, 

1934. 
Remarks. 

R8: 

2,03,167 

40,888 

20,478 

19,042 

71,771 

11,00,681 1 
9,900 J 

8,06,670 

'6,70,000 

RII. 

4,99,983 ,Completed. 

1,95,840 Completed. 

45,949 Completed., 

39,699 Completed. 

20,462 Completed. 

19,001. Completed. 

4,DII,2" In progrea. 

1,03,203 III progrea. 

6,58,3IS9 In prosr-. 

• 
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ndi ~ 
Amouot of '0. end of 
the Estimate. September, 

183'. 
Remarks. 

~  

~~ g T"",k ~  

U. Widening and impeoving a por.ion 
from Com ilia· to Mainami.ti in 
'l'ippllrah DiRtrillt. 

13. Meti.tling and Improving from Maina· 
mati to In9peotiol1 Banglow at 
.i3arkanta. 

Gh h ~  RoiJll. 

U. Imp1'o\·il1g miles 1 to 16 in the 2'. 
Pa1'gao ... 

15. ~ ~na r i n of the ~ r  
. atat-iOn ROlirJ. 

h nid~h ~g r~ Road. 

16. Reconstruction 

.  . " ' 

~  lJrlJJJtJnyunj Rolld. 

RI. 

36,800 

2.1,0,600 

. ',63,503 

,11,00' 

~  

1'7. R!lOOnstrllotion of the Dilltriot Board :. ~ ~  
portion. 

18. li ii~ l r in~ D .. ~ a Municipal pore ~" ~ ~  
tion and tile aU9penaion bridge of 

19. 

the Dauua.Narayangunj Road. 

Widening and painting orer atone 
metalling the ShiruoN Road and a 
portion of the De Leslie Road 
(from the European uljlb M ~ i  
ganj Bridge) at Njar.Yangauj. 
~ar l a~an  ~Il" i l portion). 

I ~""i"gla n ll il ROlld. 

2(). Con9tru"ting bridges and uulverts on 
the n~ingh ali " i portion. 

, " r llw~" G" "" h 80114 .• 

21. Impl,,)Vem1nt fr.Jm the south bank of 
river Dam')dar to lOth mUe post. 

," 

3,4.0,'786 

5,00,000 

RI. 

} 2.77,335 Ip. pl'ogreu. 
J 

} 3,60,'7'70 In progrelll.] 

2,0.8.000 :. In prpi\'8111. 

1,60,000 In progress. 

1,812 In progreaa. 

aa ~  



.'" .' .... ' ,) . , 

Q0JI8TIONB AND ANBWBBB. 

APPOINTMJl:NT OJ' Ma. DARLlNG ON SJ»BciuL DuTy. 

128. *Dr. Zlauddln .Ahmad: (a) Is it a fact that Mr. DlU'ling, I.e.s., 
haB been appointed on special duty? 

(b) What iB the nature of the enquiry in which he is now engaged? 

.(c) When iB his report likely to be publi'ihed? 

'The Ji:onourab1oJ Sir .Tames Grin: (a) Yes. 

Cb) I 'Would in vite th! attention of the H mourable Member to para-
~a h  of the FinnI1ce D'.lJ>artment Resolution, dated the 5th of May, 1984, 
on the subject of t.he ProvinciuI Economic Conference. ' Copies of the Reso-
.lution are available in the Library of the H01Jse. 

tc) Mr. Darling's' enquiry is not yet complete, and it is not possible, 
tneltlfol'e, to make any statement with regard to the report. 

INSTITUTION OF PROSEOU'l'IONS UNDO THE CANTONJONTS ACT BY 

EXECUTIVE OFFIOERS. 

12.Q. ,*Jfr. Ahmed J:br&bim Baroon Jaffer: (a) Are Government aware 
that in certain Cantonments, the Exeoutive Officer sanctions propeeutions 
for offences committed under the Cantonments Act and then launches 
-thorn under the powers delegated to him by the Ce.ntonmentAutlhority 
'Dlder section 264 of the Cantonments Aot? 

(b) Is:it a fact that under the nn ~ n  Act, it is the Cantonment 
Authority that can sanction a prosecution and tha.t ,upder the Govern-
.fueht of India Circular No. 'l161S-A. D. 4, dated the 1st April" 1980, 
Executive Officers have been strictly prohibited not to use section '25 for 
the institution of prosecutions in a.ny circumstances? ' 

(0) Are Government aware that in Meenlt' Cantonment the Executive 
Officer recently prosecuted on hia own authority, eertain' ghee aeUers for 
aiuioomtion in ghee and then compounded then-offences under "6ction 
"t67? '  , 

(d) Do Government propose to take steps definitely to prohibit 
ExecutiveOflkeriJ frbm instituting prosecutions under the Cantonments 
Act or under any other law, on theil' own authority and without the 
i{Jrevious sanction of the Cantonment Authority? 

Irir. G. R.I'. Tottenham: (a) When the Executive Officer has been 
"8uthorised to file complaints, by generb.l order, under section 266 which, 
I presume, is the section, to which the. HODourable ~ r intends to 
Tefer, he launches prosecutions under the authority derived from that 
-general order and DO separate process of sanctioning the prosecution is in-
'volved. 

(b) The reply to the first part is in the negative. The reply to the 
second part is in the affirmative. 

(0) Government hli.'Ve no information, but the Executive Officer was 
-perlMtly ill order if the Cantonment Authority had granted him R stand-
ing-Buthorisation under section 266. 

(d) No. 
02 
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Kr. Ahmed Ebrahim Baroon .Jafter: Was the Executive Officer granted 
any authority to' decide? .  . 

Mr. G. :R. • .,. Tottenham: I have no information on that point. 

CoNS'tITUTION OF ELECTED BOARDS IN CANTONMENTS. 

130. *Mr . .Ahmed Ebrahim Baroon .Jaffer: (a) Are Government ~war  

that the spirit of section 14 of the Cantonments Act of  1924 is understood 
to be that an elected board be constituted in every ·Cantonment not 
situated in the r h ~  Frontier Province, and having a civil popula· 
tion of 2,500 or over? 

(b) In how many Cantonments of India. having R civil population of 
2,500 or over, elected boards have not been constituted? 

(c) Will Government please state their reasons in each case as to why 
those Cantonments have been deprived of this right? 

(d) What are the considarations t,hat weigh with Government in their 
exercising the power of constituting elected boards under section 11 of 
the Cantonments Act of 1924? 

(e,) Do Government propose to liberalise their policy in this mRtter 
and to constitute an elected board in every Cantonment, fulfilling tob. 
population condition 8S stated above? 

1Ir. G. B • .,. ToUeDham: (a) No. Under section 11 of the Canton· 
ments Act, the question whether there should be 8 Board in any canton· 
ment is left to the discretion of Government. All that section 14 says is 
that, if there is a Board and if the civil population exceeds 2,500 (exoept 
in the North·West Frontier Province or in British Baluchistan), .the Board 
should be an elected Board. 

(b) 20. 

(6) Of the 20 cantonments, nine have nominated boards, of which 
flveare situated on the Frontier. In most of the remainder, the ci?il 
population consist. mainly of followers, domestic servant. and petty shop-
keepers and, if elected Boards were constituted, it would be ~ matter :of 
oonsiderable difficulty to find the required number of suitable members. 

(d) Government are generally prepared to agree to the oonstitution of 
sn elected Board in any Oantonment in which there is a reasonable prOll'-
pect of constituting a B06.'1'd which will work successfully. 

(e) The question of revising the present provisions of the Act on this 
subject is under consideration. 

Kr. Ahmed Ebrahim Buoon .Jafter: With regard to the answer given, 
may I know on what grounds the decision of the Government in appoint-
ing elected members is arrived at and why'they say they cannot find suit-
able members to form such bO&.Tds? 

JIr. G, :R.. 1'. Tot\eDham: If the Honourable Member had listened to 
my reply to part (c), he would have heard that I said "in mosilof th& 
remainder the civil population consists mainly of followers. domestic 
servants Bnd petty shopkeepers". who are not of the cl&ss to produce-
members of the type required. 
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'Mr. Ahmed Ebrahim Haroon Jaffer: Row do Government come to that 
conclusion? 

JIl. G.:a. F. Tottenham: I think that is more or less self-evident. 

DDOLITION OF AN ALlJI:GED UNAUTHORISED BUn.DING BY .A. CANTaNQJfT 

AUTHORITY BEFORE THE Expmy OF THE TIME OF.A!>PEAL. 

131. .Kr. Ahmed :Ebrahim Haroon .Jaffer: (II) Are Government 
aware that according to Schedule V of the Cantonments Act of 1924, a 
person desiring to appeal against a Cantonment Authority's order to demo-
lish an alleged unauthorised building under section 185 of h~ Canton-
ments Act, is allowed one month's time for the SUbIDlSSlon of an 
appeal? 

(b) Is it a fact that in many cases the Cantonment Authority demo-
lishes the building by taking action under section 256 of the Cantonments 
'Aot before the expiry of the time of appeal? ' 

(e) Are Government aware that a CaJ;ltonment Authority can take 
action to demolish a building under section 25ft of the Ca.ntonments Act 
only after the time allowed for appeal against the order of demolition hal 
expired? 
(d) Do Government propose to issue instructions to stop the practice 

referred to in part (e) above, which frustrates the very object of the 
appeal? 

Kr. G. :a. F. Tottenham: (a) Yes, Sir. 
(b) Government are not awar3 of the number of cases in \vhich this 

procedure has been adopted. 
(e) No, Sir. 

(d) Does not arise. 

RBoolIIDflIINDATIONS OF THE CoJrDlI'l"l'EE APPOINTED TO OVEB.HA.UL TB1D 

CANTONMENTS ACT. 

182. ·1Ir. Ahmed :Ibrahim. Haroon Jafter: (a) Is it a fact that the 
Committee appointed by Government to overhaul the Cantonments Act 
CQIlcluded its labours in the beginning of 1988? . 

(b) Is it 0. fact that all its recommendations are unanimous? 

(c) What action have Government taken to carry out those recom-
mendations? If no action has been taken so far, when do Government 
propose t<> take such action and in what form? . 

JIr. G . .a. F. Tottenham: (a) and (b) An informal Conference, with 
representatives of the All-India Cantonments' Association, was held in 
1933 and resulted in certain unanimous recommendations for the amend-
ment of the Cantonments Act. 

(c) The question of giving effect t<> these recommendations of amend-
inS' the Act for certt\in other purposes as 'we11 is stilI under conllitleration; 
but I hope that a decision will be reached very shortly. ' 

Mr. Ahmed J:br&h1m Haroon lafter: In how many months? 
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111'. G. lit .... Tottenham: I hope, within the next month. 

Ill. Kohan La! Swena: With your permission, Sir, I ,\¥ould like to-
put question No. 188. 

Ill. President (The Honourable Sir Abdur Rahim): Does the Chair 
understand that the Honourable Member hils written authority to put the-
question? 

Ill. litam Barayan Slnlh: I have got written authority to put the ques-
tion;"Sir. .  ' 

Ill. PreB1dent (The Honourable Sir Abdur Rahim): Mr. Ram Narayan 
Smgh. ' 

REOBt7ITJONT OP D1IPRBSSBD CLASSBS IN TBJI ARMY. 

1" 133. *1Il. BAm Barayan Singh (on behalf of Mr. Sham Lal): (a) Will . 
Government be pleased to state whether in aciual practice the members 
of the depressed classes are not heing generally recruited to various ranks 
of the defence force. of their own country, E:':en though their l~ir  to. 
All-India ser,';c3s have been re('ognised? 

(b) If so, do Government propose to remove this distinctipn ju tbe-
matter of recruitment? . 

111'. G. lit .... ToUeDham: (a) The Army authorities do not themselves 
recognise the existence of any depressed classes h;1 I1l4ia. M.embers of 
what are commonly known !os the depressed classes are ndt excluded 
from the defence forces as such. In fact a number of them are enlisred 
and are serving m the Army. 

(b) Does not arise. 

111'. Ahmed Ebrahim Baroon Jaffer: May I know if Government have 
decided not to recruit any members of the depressed classes in the Indian . 
~  .. , .  , 

111'. G. lit .... ToUenham: No, Sir: if the Honourable Member had 
listened to my anSW.flr, he would not have come td that conclusIon'. . 

111'. :aam Barayan Singh: Is it not a fact that Govemment recruit only 
from the so-called marti&ll raoe. ? . 

J.I!. ~r a d n  (The ~ r l  Sir ~ d r Eallim): Will the Honpur-
able'MeJ'nber speak up? 

.¥r. :Ram Barayan Singh: I ask, whether Government -door do 1,)Ot 
r ~  certain' classes of peQple as martial ra ~  

Kr. G. B .... ToUenham: I do not think that question arise, out Qt 
this one. 

l ~l l S1r ~  G~  Will the n r~l  Member. i~ 
the House whether or not it is a fact that. depressedclaaseB. are \l¥ste4 
only in the IndiaIl Territorial Forces vi.-a-11i. the r g l~ ~  



Kr. G. :B.. 'I. '1'oUeillWil: ! do not know what the Honourable Member 
meQIlS by that question. 

Lleut.-Oolonel Sir a nr ~idil  i will tr:-y. and explain to the Honour-
able Member what I mean. The Honourable Member must surely be aware 
of the fact that the Indian Territorial Force is a second line of defenoe to 
the Indian Army. . 

Mr. Preside!!t (The B'onourable Sir Abdur Rahim): The Chair thinks 
the Honourable Member ou.ght to put it in the form of a question. 

Lleut.-Oolonel Sir Henrf atc!lie;': I will, Sir, but it apparently needs 
some preliminary explanation. • Will. h n ~lr~ l  l ~ n" r ~  wh~ h r 
the depressed classes are recrwt'ed 10 the Indu;,D Terntonal Force and not. 
in the real regular Indian Arrny? 

Mr. G. :B.. P. TotteDham: No.: members pf the depressedcluses are 
reeru1ted' in the regular Atrriy. There may be also depressed' cfasses in 
tl1e territorial forces as well. 

• 
Lieut.-Colonel Sir Henry GldneJ: Thank you. I only sought inform&'-

tion. 

GRANT OF CERTAIN CoNCESSIONS TO THE DEPuSSEDI C:t.Ass_ Df 'l'JIJI; 
INDIAN UNIVEBSITI1IIS. 

~  ·1Ir.Jtam lfM'ayII1 81Jlgll ('On behalf of Mr. Sham LaI): (a) Will:> 
Government be pleased tio state if it· is a fact that the Nngpur University 
permits candidates of census· recognised depressed classes to appear at its 
different examinations without charging any admisaion fee? . 

(b) Will Government please state whether the University of Delhi· 
proposes to give similar concession t:<l the members of the d~ r d 
classes? • 

(c) Are Government prepaared to issue directions to other Univenities in 
India to grant similar conoessions to the mamba ... of the de'pre98ed cltines? 

Mr. G. S. BaJpal: (a) and (b', Yes; 

(0) The Government of Indi~ do not POSBeSS authority to issue such 
instructions to Universities, but will bring the suggestion of the Honour-
able Member to the notice of all LocRI Governments. 

Dr. .,. X. ala~ r  the concessions given to the depressed classes 
in the various educational institutions also available to depressed clasae. 
who have been converted to Cbriati.anity? 

1If. ~ 81 B&spat: I d n~  subscribe to my Honourahle friend's i ~

unnecessarily deprreeting, it I DUify say so,-oftbe sta.t'us· of tbeCbrlati'alt 
community. 
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Dr. J'. X. DeSousa: The Honourable Member ,is perfeotJyaW8.To. trha.t 
a la.rge number ..... . 

Mr. President (The Honourable Sir Abdur Rahim): Will the ;Honour-
able Member put it in the form of a question? 

Dr. P. X. DeSOUl&: Is not the Honourable Member aware that in 
ni r ~ i~  and educ!l'tional institutions, depressed classes belonging to 
the Chnstum communIty are not treated as depreSBed classt's? 

Mr. G. S. Balpal: Naturally, Bir: if they are Christians, they cannot 
be treated as members of the depressed classes. 

Dr. P. X. DtSoua: If, ~ the Hopourable Member seems to imply, 
Hinduism d r ~  and Christianit;y elevates, what, in, the opinion of the 
Honourable Me.mber, will the Hindu Moo8sabha have to say in the matter? 

Mr. G. S. Bajpal: I am not here to a.nswet aoy question on behalf of 
the Hindu Mahasabha: I hope the Honourable Member himself will nnd 
an answer ,to the question he has put. . 

'Dr. r. X. neSoua: I do not find any answer. Is not the Honoura.ble 
Member eJWare that the question of depressed cl8.ssetl is purely an ooono-
~  and not a religious question, and, therefore, a member of the de-
pressed classes who embraces Christianity still continues in his economic 
status as before? 

Mr. Preeldent (The Honourable Sir Abdur Rahim): That is entering 
~ n an argument. 

POSTS GIVEN TO MBlIIBBB8 OF THE DEPBB88BD CLAssBS IN TJIlI: PoSTS.AND 

, TELEGBAPHS AliD THB ~  DEPARTMENTS. 

(/ 135. 'IfMr. Ram Barayan SlDgh (on behalf of Mr. Sham Lal); Will 
Government be pleased to state the number of posts (excluding posts as 
w ~ or menial seryants) given to members of depressed classes all 
over India during the last six months, in the Posts and Telegraphs and the 
Railway Departments? 

The Honourable sir J'r&Dll: Boyce: Govemment regret that the inform-
ation is not aVMlable and cannot be collected without undue labour. I 
may add, however, for the Honourable Member's information that parti-
culars of the recruitment of members of the depressed classes will in 
future be collected Mlnually by Goverrunent, beginning with the year 1984, 
and the annual statements will be placed in the Library of the House. 

PlIIB.!lANENT SETTLElIIENT OF BAGRI LOR ARB, A WUDBBlNG'l'BmE. 

136. ·lIr. Ram :Narayan Singh (on behalf of Mr. Sham Lal): (a) Are 
Government awart; that the members of the wandering tribe, called Bagri 
Lohal'lI are found roaming in upper India ,from province to province with 
their bullock-carts, manufacturing andeel1ing ir ~ articles? 
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{b) If so, whitt steps (Ire taken t.o wean them from their nomadic habits 
and settle them into suitable industrial colonies at places where Buitl.\bie 
marketing facilities are available? 

'l'he Honourable Sir ]'rank Noyce: (a) Government are aware that 
wl'tndering blackE-miths are foulld in parts of the United Pro-

l2 NOON. vinces and the Punjab. I doubt whether the epithet "Bagri" 
can properly be applied to all of them. 
(b) None. 

CONTRAOT OF BOOK-STALLS AT RAILWAY S'l'ATIONS. 
/""/ 

~  137. ·Kr. BaJQ Narayan Singh (on behalf of Mr. Sham Lal): (0) Will 
Government be pleased to state the percentage of Railway Book-st-alls 
conducted for the last five ;real's by Messrs. Wheeler and Co., at different 
Railway Stations of different  Railway lines? 

(b) What was the number of other competitors for this contract when 
it was given or renewed to Mr-ssr.s. Wheeler and Company last time? 
(0) What was the main reason for not giving this contract to other 

competitors? 

Kr. P. B.. :&.au: (a) The number of stations at which Messrs. Wheeler 
and Company have the book-stall contract on State-managed Railways is 
as follows: 

Eastern Bengal 
East Indian 
Great Indian Peninsula 
North Western 

9 
81 
25 
38 

(b) Eastern Bengal and Great Indian Peninsula Railways. None 

East Indian Ratilway 1 

North Western Railway 7 

(0) The two Administrations concerned carefully examined the tenders 
they had received, and in view of the fact that Messrs. Wheeler and Com-
pany had already given good service and had considerable experience of 
the business, they considered it dcsira:ble in the public interest that t.he 
contract should be given to this firm. 

Lleut.-Oolon'el Sir Henry Gidney: Is it the intention of Government 
'to continue this principle of giving the monopoly of the book-stalls to 
Messrs. Wheeler and Co.? 

Kr. P. B.. :&.au: No, Sir; no monopoly has been given. So far as I 
can see, tenders were called for and the contract was given after consi-
deration of all these tenders. 

OOOXICANTS CONSUMED IN RAILWAY RlIIll'RESHMlIINT ROOMS. 

138. ·Kr. :&.am Narayan Singh (on behalf of Mr. Sham La!): (a) Will 
Government be pleased to st.ate whethQ!' the amount of com.umption of 
intoxicants at nny Railway Refreshment Room of any Railway is avail. 
able, year by year. for the last five years, respectively, in Rupees, Alinas 
and Pies? . 
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(b) If no such information is forthcoming, do Government propose to 
oollect annually the above mentioned statistics in future from each Railway 
Refreshment Boom for the guidance of the temperance reformers? 

(c) Are GOYf'rnment prepared to enhance the price of these intoxicants 
to diReourllge eonRumption? 

JIr. P. :I.. :l.au: (a) and (b). The information required is not in the 
possession of Government; and they do not propose to collect it, II)S the 
labour and expense involved is not, in their opinion, likely to be justified 
by results. 

(c) My Honourable friend is perhaps not aware that railway refresh-
mllnt rooms are ordinarily run by contractors and the price of the articles 
they sell is primarily their concern, subject to any conditions that may , 
bEl contained in the license which they are required tc obtain from the 
excise authbrities of the I,ocal Government concerned. 

SHORT NOTICE QUESTION AND ANSWER.. 

WxTlJDRA W AL OF FIVE PER CENT. CUT IN THE SALARIES OF GOVERNVENT 

SERVANTS. 

Mr. S. a a nl~ Will the. Honourable the FinMlIle Member 
be pleaaei to. state: 

(It) the reasons why th(. Government of India h9ve deCided not to re-
impose the five per cent. cut in the salaries of Government 
servants from the 1st April next; 

(b) whether the budgetary position has so far improved as to justify 
this decision; and 

(c) the retlJ80ns why the decision was announced in anticipation of 
the budget and without waiting to know the opinion of thilJ 
House in the matte,,? 

't! -i '! . , , . I ' 
The Honourable Sir .James GrlU: (a) The repeated pledges given. by 

my predecessor that the pay cut should be the first of the emergency 
measures of 1981 to be abandoned. 

(b) The Government of India fully intend to present Q balanced budget 
for the coming year. 

(c) In order to enable the Railway Budget to be presented on a' correct 
basis and in order that Provincial Govtlmments should have notice of 
our intentions before presenting their own Budgets. 

I may say that the Assembly will have full opportunity of criticising 
the decision in due course, for Demands for Grants will be balled. on the 
full rates of pay and these will be r ~n d  in connection with the 
Budget, in the usual wBl1. 

JIr .. S. Satya.murt!: Did Government consider the ·;)ther pledges which 
the Honourable the Finance Member had already given with regal'd tK> 
the a a~r  of this country who bnd also equally good claims {or r&li.6f: 
in case the budgetary position improved? ' 
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'.l'he Bonourable Sir .James CkJa: I halVe examined the pledges to 
which my Honourable mend is refening, but I di ~ l  got the impres-
sion on reading them that the pay cut had a first claim and the taxpayers,. 
to whom he refers, second cla.im. 

Mr. S. Satyamurtl: Ma.y I know if G rn n ~n id r d the ~
tion of removing the cut only in the case of lower paid servants, that IS,. 
those who get Rs. 200 and less per mensem and continuing the cut on 
those who get more than Rs. 200 a month? 

The Honourable Sir .Jamel Grigg: No, Sir, they did not consider that,. 
because the pledge was categorical. 

Mr. S. Satyamunt: May I know if Government considered the desir-
abilitv and necessity of reducing the railway or postal rates Dr th(l excise: 
duty 'on salt, when they found the budptaJry petition Was improvin&? 

The HODourable Iir .Jam .. Gill,: Not in .priority to the pay cut. 

Mr. S. SAtyamurt1: May I know if G l l~ WoII: any legal opiaioD> 
on the question as to whether they wwe right in anticipatmg the ~rdi  
of the House in respect of the Budget in. this ~ r  . 

h~ Honourable Sir .James Grta: N01 Sir, the n~~ i nai .posit4on 
seems to' pte to ~ qQite l ar~ . 

Mr. I .. Satyamvti: May I know if GovernD"!-Bnt lU'e advised that they-
can decide not to re-impose the. cut in spite of the verdict of the House;a· 

The BonourableSIr oTalQ8It Gri,,: ha~ is pot the 'luestion which has 
been asked, but I hope I have made it quite clear, in 'answer to the last 
part of the question, that the House will have its opportunity of express-· 
ing its o!Jinion on the restoration of cuts in connection WIth th·' Demands 
for Grant,!; when they are presented in the usual way and al ~  usuu! 
time. After the House has expressed its opinion. the GovernJnl'nt "ill 
thf'n decide what to do in the maUer. 

lIIr. S. Satyamurt1: May I know if (lo'/ornment have, thf'refore;' 
made these proposals only tentlltively Ctnd will accept the verdict of the· 
HGusf' on this matter? 

The Honourable Sir .James Gnu: I think: jt is u ll,rpothetical qu.>stion. 

Mr. S. a~ r  What wa~ the prBICtical difficulty in the wny of 
Government waltmg for the verdict of the House and not anticipating 
their decision and announcing it? 

'!'he Honourable Sir James Gnu: I have already auswel'ed that. 

Sir Muhammad Yakub: May I know if Government will restore the' 
cuts on educational institutions which are as important as the salQ1ifJB of 
Gtrvemment servants? 
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The ra ~ Sir .James Grigg: They mi:ty bequi.te important: 'but 
the pledge· to whiCh I have referred relating t.o salaries. of Government 
servants is quite categoricaL 

Sir Muhammad Yakub: Are Government aware that the provinces 
'have also imposed cuts on their grants to educational institutions, and iii 
would be very desirable for the provinces to "know whether the Govern· 
ment of India propose to restore the cuts on educat.ional institutions or 
not, and, in view of the recent announcement of His Excellency the 
Viceroy that the educational policy of the Governmel).t of India will soon 
1>e revised, does not the Honourable Member consider that it is as solemn 
.8 pledge on the part of Government to restore grants on educational in-
'1Ititutions as it is to remove cuts on salaries of Government servants? 

fte Honourable Sir .Tam_ Grtu:: Education generally is a provincial 
:subject, but I suspect tha.t my Honourable friend is referring .to a cert/un 
·educational institution in which he is. particularly interested. 

PaIldlt Govtnd B&Ilabh Pan': Will the Honourable the 'Fihsl1ce Mem-
'I:,er be pleased to state what. 'Would be the additional expenditure ss I; 
.result of the withdrawal of this out.? 

The Honourable Sir .Tamel Grin: i canliive ~h  figures a iin~  
'y. Taking the civil and defence d~  at! a whole-92 lakhs net, after 
.allowing for extra recoveries from income-tax. For the Railway Bud,8et, 
I"think the figures are about the same, but 00 that my Hoootri'Able friend, 
;the Commerce Member, knows better tha.n I do. 

Pandlt Govtild BaUabh Put: Is it a fact that certain cuts io grants 
to various educational institutions were made oJ). account of financial' 
,stringency? 

The HonOurable Sir .James Grln: I am a~id  Sir, that is so. 

Pan4it Govtnd BaJl&bh Pant: Cw we reasonably infer from this attl-
;tude of the Government that. those grants are SOing to be r ~d  

The Honourab:te Sir .James Grtu: I am afraid the Honourable Member 
must not infer anything more than what I have said. 

Pandlt Govtnd BaUabh Pant: Is it a fact that the taxable minimum 
ior income-tax purposes was lowered on account, of financial ring n~  

The Honourable Sir .James Grigg: That is so. 

Pandit Govtnd Ballabh Pant: Do' Govern:ment ~ l~  to raise it 
now? 

The Honourabl'e Sir .James Gri&I: I w~ ld ask the ~ r l~ ~  ; 
ber to WMt till the 28th February for un answer to 'that. .. . 
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CONDUOT OF THE HONOURABLE THE PRESIDENT IN CONDUOTING THE ,DBBATH: 

DURING THE DISCUSSIONS OF THE JOINT PARLIAMENTARY COJOUTTBB. 
REPORT. 

Kr. President (The Hon'ourable Sir Abdur Rahim): I have received a· 
notice of motion for adjournment r ~ Sir Muhammad Yakub for the pUr-. 
pose of discussing a definite matter of urgent public importance as fol-
lows: 

"The conduct. of the Honourable the President of the Legislative Assembly in· 
conducting t.he debate during the discussion of the Joint Parliamentary Committee· 
Report." 

The Chair would like the Honourable Member, first of all, to satisfy 
it whether the conduct of the President of the Legislative Assembly can 
be called into question by this procedure (Hear, hear from the Congress' 
Party Benches), that is, by the procedure of a motion for adj(lurnment 
of the House or whether there is any other procedure open to ',he HOU80' 
to achieve that purpose. 

Sir Muhammad Yakub (Rohilkund and Kumaon Divisions: Muham-
madan Rural): Sir, I assure you that it is extremely pa;,nful to me to· 
table a motion of this nature. As regards the validity of my motion, I 
would respectfully submit that it. has been pointed out more than once· 
that this House is governed by a particular set of rules and l'egulatIOns 
which are laid down for its guidance. It is true that as regards certain; 
questions on which our rules and regulations are silent, we are guided 
by the practice which prevails in the British Parliament. But so long' 
as there is a provision made in our Rules and Standing Orders, this House· 
iR bound by that provision and not by parliamentary practice or procedure. 
Pf4'88Taph 48 of the Manual of Business and Procedure, at page 16,. 
says: 

"A motion for an adjournment of the bU8inesI of the ABsembly for the purpose of' 
diBculllling a definite matter of urgent public importance may be made with the n ll~ 
of the President." 

Two or three conditions are laid down in this paragraph for moving-
an adjournment of the House. The first condition is that the matter to. 
be discussed must be.a definite matter. There can be no doubt that tb. 
matter which I have raised in my motion is a definite matter. 

Kr. Bam "&faye S1ngh (Chota Nagpur Division: Non-Muhammadan): 
On a point of order, Sir. .  .  .  .  . 

Kr. President (The Honourable Sir Abdur Rahim): There ~  be no,) 
point of order while the Honourable Member is speaking on a point 
d order. . 

Sir Muhammad Yakub: The next condition is that the matter must 
be a matter of urgent public importance. It is evident that the conduri; 
of the President in conducting the proceedings of this House is lin urgent 
matter and 81 matter of publio importance. There is nothing in this &eo 
tion which excludes the . conduot of the Honourable the PresidAnt. from. 

( 6.26) 
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[Sir Muhammad Yakub.] 

"the category of definite or urgent public maUer. There is no h~r pro· 
uon in this Manual to guide in what manner Honourable Membera 
'Could lodge their protest against the conduct of the President. Of course 
I know that under the parliamentary procedure a vote of no-confidence 0; 
a ~  of censure on the Chair can be moved, but ~ r  to that pro-
-cru;l..ure can only be bad if we have no provision direetly in our own Con· 
'stitution. As I have said, paragraph 43 of the Manual is filO widE: that 
'it can cover all public matters which are of importance and ~n urgent 
nature. It may be said that motions for adjournment convey a censure 
,on the Government and that Government are not responsible for the (lon 
duct of the Honourable the President of this House. But I would sub· 
mit that the notion that a motion for adjournment of the House il; a' 
vote of censure is not correct in this country. If a motion for ao.journ. 
ment really meant a censure, as it means in the ,House of Commons, 
then the Government of India ought; to have been obliged to rQaign as 
"Soon a.s the vote was passed. But it is not so. We have an irremovabls 
Government, and, therefore, a motion for adjournment is not a censure 
on the conduct of the Government. In this House a motion for adjourn-
ment is simply a meanB of lodging the proteBt of the HouBe, it Bimply 
provides an opportunity to Honourable Members ,of -thiB ·Homet.o (USOUBB 
public matterBof urgency, aB regards which Resolu,tiona. would not do 
,.awing. to the procedure of h~ baUot being followe\l. I would, therefore, 
submit that we should not follow the procedure' of Parliament in thia 
matter, and that my motion comes within the purview :of paragraph .43 
,of the Manual and I should be permitted to move it . 

. lit. Praid_nt (The HonOtl!'8ble Sir Abdur Rahim:): The Chair wants 
'to be clear about the Honourable Member's position. Does the Honour-
able Member . contend that h~ parliamentary procedure' Eihould not be 
followed, that iB to !jay, that a motion for adjournment is a· proper 
method for rectifying anything that haB been done or for cenBuringtme' 
. PreBident of the ASBembly? IB the adjournment motion the proper re· 
medy.or is there not another remedy, such a8 is provided under the 
parliamentary procedure,of tabling a motion of no-confidence? 

, Sir :XUJ,an;"'ad Yakub: Yes,there is another remedy, that iB, taMing 
a ~ n for censure; as is pri;)vide'd for' by the parliamentaty· practice. 
But, I Bubmit mOBt respectfully that . that is an extretneBtep, resort to' 
which Bhould not be had on an oecasiO'nwhieh :does not require such an 
extreme ~  to be taken. I do not .conBider it necessary, an~ I would 
not be JUBtified, in taking the extreme 'llilep a~  the conduct of the 
PreBident at the first instance (Ironicai Laughter' from Opposition Ben-
cheB), but if and. when an opportunity oeCUl'B, then, I think, the 
Honourable  Members of this Ho.use will not be found wanting in couragb 
to reBort to the extreme me&''Bure provided by the parliamentary practice. 
But, as I submitted, thiB is one way, and it comeB under the provisions 
of paragraph 43 of the Manu&.i, and I, therefore, claim that my motion 
iB in order. 

,Dr .... ll.· DeSo1lla (Nom'inateclNon·Oftieial'): I, would-suggest that 
yoUmul!lt 6rst pull'thequestion, wbetbertD4,HonoUt'&ble. Member. hll ~ 

twenty-five Members to support ~ 
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,: .. ~  r li~ Il  (The Honoura.ble Sir Abdur RabUn)': 'l!bat deee not 
.rUle now. 

Sir lIuJuunma4 Yakub: The Honourable Member must know the pro-
-cedure of the House. 

Mr. Bam liaraJD Slqh! May I know, Sir, ·whether you oan decide 
allegations against yourself? (LaughteI:.) 

lIIr. Presiden' (The Honourable Sir Abdur Rahim): Honourable Mem-
bers can certainly decide allegations against the Chair. 
On this particular matter, so fa.'!." as I am personally concerned. I 

:ahould have liked. that the .motion should be moved, but the point whe-
ther this motion for adjournment is a proper prooedure for considering 
the conduct of the President is one of considerable importance, and  any 
r li~g that I might give on this occasion may form a precedent for future 
use.' The Chair, therefore, has to consider whether the mQtion for ad-
journment is in l d~r huving regllrd to the subjeot-matter of that motion. 
~  may be suggested tllat the Rules and Standing Orders -which govern 
the procedure of this House are self-contained and· exhaustive. ~ 

,SIr lIulwDmad Yakub: No, I have never suggested tha.t. 

Mr. Pre8ident (The Honourable Sir Abdur Rahini): ..... and that, 
:so far a.'S this matter goes, we ought· to take our gllld8nce from those 
Rules and Standing Orders. ,But it is a weU-1J;nown fact that this As-
sembly often has to have recourse to parliamentary practice in order to 
ascertain what is the prqper procedure to be .follow-ed in any particular 
~  on which the Rules a'Dd Standing Orders are silent. As the Chair 
r~ad  rule 11 (lnd rule 12 " h~ l;ndi&ll Legislative Bules, they dQ not 
le,y down anythillf ,dlich 10110\\,8. tllat' i~ matter of tl)i's, sort may bobt'ought 
4P-before the, &,.qse by. _eans of I!oPi .a<ijoUJ.',.w:.ne;ot ~i  RuJEl/ii 11 and 
~  tor ,in, ~~  a,re ra ~i~  copied, frQm tbe. ~ a n i g  Order ~ the 
llous6,.qf CommoJl8, IUld yet It.haa,been ruled .tll4ttiD. order· to enable 

~ ,:a:q1J.se Qf, CO-PmlODB ~  n ~ d r -the ,coDducti ot the· Speaker, it ,. is 
~~ ~a  tblloil a sub"t.antiv.e motioJl must be r ~  to which an amend-
~  ,can be. IJI,Oved,or 0;0 which,a distinct- ~ an  be obtained., The 
~ d  ref Ell; to a a ar a ~ ar  ,Practice, page 249, wh,ere. it.is 

'Mattera arising out of the deLate. ,6f tlae' aame leuion, or ,,'he terms of '4 bill 
before the House of Lords, matters of privilege or order, or matters debatable only 
Ilpoll a. .• ubst.antive mot.ion, cannot be .uLmitted to the houae under. tIlis standing 01 der. 
and as on other motions for the adjournment of the House matters involving leglRJation 
·cannot. be discussed." , 

Then, on page 27i, this is what is laid down: 

"Certain ma.tters cannot be debated, 'save upon a sublltantive motion which <:all be 
~  wit.b by amendment or by the distinct vote of the House. Among these \!lay be 

mentioned the conduct of the sovereign, the heir to the throne). the i r ~ and GO'7crnor 
General of India, the Lord-Lieutenant of Ireland, the liovernor.' General ,-f tbe 
Dominions, the Lord Chancellor, the Speaker, 'he Chairman of Ways and Means, 
members of either House of Parliament and Judges of the Sl1(lcrior Courts vI. the 
UniteQ Kingdom, including ,persons Iwlding the position . .Qf a J!ldge, lIuch as a 
Judge in a Court. of Bankruptcy and of 'a; County Court. ~ .. e ~ &.mot, 
therefore, be questioned by way of amendment, or upon.· mohon forad]ovmlllent 
under 8tandiu.g Urder No. 10. F9r the same I I l l ~ ~~ " l ~~I h~ra r 
-can be raised, save upon a direct and subatantive motion to mat. 'efll!Ct; , 
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[Mr. President.] 
Here, for instance, if the conduct of the Viceroy and Governor Gene-

ral was sought to be questioned it is clear that this could not be done by 
an adjournment motion, though no such matter is mentioned in Rule 
12, and Rule 11 is couched in absolutely general terms. Similarly, if a 
question is raised about the conduct of a, Judge of a High Court-though 
the Chair is not prepared at present to giveBily ruling' on that point-
it appears to the Chair that the parliamentary practice, as enunciated in 
the passage the Chair hals cited, would be also applicable to a case like 
that. The reasons why the conduct of the President of the House who 
occupies It position similar to that 01 the tipeaker of the House of Gom-
mons cannot be called in question by means of a motion for adjournment 
of the business of the House are obvious, and the Chair need not dwell 
upon them. Therefore, the Ohair holds, following the parliamentary 
practice of the HomlP of l~ n  that. this motion is not in order. 

At the same time, the Honourable Member who wishes the House 
to consider the conduct of the President has a remedy open to him, that 
is, to move a motion of no-confidence. The Chair understands that the 
position the Honourable Member takes up is that a motion for adjourn-
ment need not necessarily be a vote of censUre upon anybody, but, as 
the House is aware, these motions for adjournment generally do imply 
a vote of censure upon the Governor General in Council, though the Chair 
is not prepared to say that that is necessarily and in all cases the signifi-
cance of such a motion. But, anywa" therD can be no doubt that if the 
conduct of the Chair is to be debated in this House with reference to any 
proceedings, then, in that case, the only proper way of doing it is by 
means of a substantive motion to which, for instlloDce, an amendment 
can be moved and on which & distinct vote can be taken. As regards Ii; 
mati 011 fe,r aojournment" n0 amendment can be moved, and the Chair. 
therefore, holds that if the Honourable Member wishes to ask the Housa 
to pass a vote of censure on the President because of the way he con-
ducted the proceedings relating to the Joint Parliamentaory Committee 
Report or if the Honourable Member wanta the House to consider, with. 
out implying any censure on the occUpant of the Chair, whether the 
procedure followed by the Chair &'Ddthe way it conducted the proceed-
ings in that matter was according to the Rules and Standing Orders at 
was in any way irregular, then· the Chair thinks that this can. be done-
either by a motion of no-Confidence orBOIDe other appropriate procedure, 
but not 68 the Chair has alreaoy said, by a motion for adjournment ot 
the business of the HOU8e. (Applause.) 

DBCISION OF THE GOVERNMENT OF INDIA TO DlSUGAlU> THB VBRDICT 011' TRB: 

ASSEMBI.Y ON THE INDo-BRITISH TRADE AGREEMENT. 

Kr. President (The Honourable Sir Abdur Rahim): There is another-
motion for adjournment of which notice has beroD given by Mr. Gauba 
that he intends to ask for leave to move the adjournment of the House 
for the purpose of discussing 8 definite matter of urgent public import-
ance a~ follows: 
"The decision of the Government of India to disregard the verdict of the Assembly 

on the Indo·Hritieh Trade Pact." 

The Honourable Sir lIrtpendra Slrcar (Leader of the lIouse): I desire-
to raise a point of order...... ' 
Some HOIlO\1fabl, .emben: The motion has not been moved. 
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Mr. E. L. Gauba (East Central Punjab: ll n ~ldan  Sil·, I beg 
'leave to move the motion which you have just, I·ead out ..... . 

An Bonqvable Kember: No, n ~ it will be moved at r n~  

DOW. 

Mr. Prllldtnt O'he Honourabl.e "Sir Abdur Rahim): Order, ,ordei-. I 
uuderstand that the Honourable the Leader of the House wishes to makf.· 
1\ point of order. 

The Bonourable lir Wrtpendra Ilrcar (Leudflr of the House): Yes, Sir. 
We take objection under rule 12 of t,be Legislative Assembly Rules, which, 
Sir, you win find at page 85. ' . 

An Jlonoarable .ember: We cannot hear you . . , 
The Honourable Sir Hripendra SJrcar: If the motion is debated, ss it 

should be, with reference to its wording on the particular issue of Govern-
ment having disregarded the vote of the Assembly on the Trade Agree-
ment, then the mClrits of the Agreement ClLnnot be lE-ft out of the dis-
mission, because the c,mxiuct of th(t Government will he an iRsne. and 
(Jovernment will havc to justify their conduct-wit,h reference toO the Trttde 
Agreem(\Ot, thut is to say, the merits of the Trade Agreement are inevit-
ubly concerned ill this discussioll. I would drllw your Jiurticulnr atten-
tion to one sub-pur;lgraph of rule 12: 

"'(iii) the motion mllst Iwt revive discussioll on a matte!' which hn~ bEtrn discusl!ed 
in the same l:iessioll;" 

The mot.ion, thprefore. I submit to you, Sir, is barred 011 tohe ground 
of rule 12 (iii) .J£ the LEjgislntive Rule::;. 

The other argument which I advltJlce is this. The discussion must be 
confined to ihe action of the Govl'rnor (leneral ill Cuuncil in not huving 
obeyed the decision of this House. Constitutionally, us the position' JlOW 
is, the executive is irresponsible to the Legislature and is Dot bound COIl-
stitutionally to carry out any Resolutions pllssed in thitl House, just as. 
under the present Constitution. the Opposition hus not and cannot hav!) 
responsibility in the matter of administration. It is not permissible, Sir. 
to move an "djollt'nmE'nt. motion on a general cOIlstitutioll!ll position" 
because such 0. matter is not e. definite matter of urgent public import. 
ance, h in~ a general iflRue, Itntl what hilI' existed for fourteen yenrs if! not 
urgent. Moroover, it is not 9 specific maHer of ree{lnt occurrence--& 
mutter which has been before the public ever sincfl the Act of 1919 came 
into operation. Briefly, thE're,fore, to summarise, whatever line the opener 
may take, Government must be permitted to defend, its line of conduct. 
Government csnnot defand its line of clondullt without reference to the 
merits of the TrudE Agreement.. Therefore, it, is inevitahle t.l18t the Trade 
Agreemant should be the maID l'Ubject of the dise'Jssion, nud tI\t' hst. 
thing to which I draw your o.t·tention is from It palilsflge which YOII were 
plellsed to rel\d today-not, that on page 271 which deals with t.he Gover-
nor Gene,al, but from a passage. on page 249: 

"Matters arising out of the debates of the same Sel8ion, or the terms of "' Bill 
before the House of Lorda, matters of privilep or order, or maUera debatMJ. oaty 
upon a 8ubstantiye motion cannot be submitted to the HOUle under thil IitaDdiog 
Order."' 
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[Sir N ripendra Sircnr.] , ~  ,", 

I r l~  Sir, on thc first six or seven ~ l d  of ll~ ag  If it were 
TIOt so, 1111 adjournment. mm he repeated \"iihollt limit. 

"". -:, ""; -,.;:, . .¥;::: ',,'.', 1'1, ," t.. 
Mr. Preli4ent (The Honourllble Hir Abdnrltnhilll)' Tlmt is. "TlIl1ttl:lr#, 

11)'i!;illg out. of the debates of the S:lme Sf'Fl8ion"? 

TIle Bonoveble :Sk 5ripebdraSircar: ~ I  ~ir  -rf,,,l'j):luil (11avp. 
got. to say. 

JIr. S. Sa\yamurtl (Mudrus City: Non-l\{uhummadun Urhun): 8ir, J 
submit that the ~n i n iain rd ~ ~ll ~ r~~ ~~ ~r  TQf"tdteHonmttable 
the Leader Of the House ~ ,that the motioll il barred by rule 12· (iii). 
That rule 12 (iii) Flimply IlI.\Ys' that a matter must not revive discllssioD 
on a matter which has been discussed in the same Sessioll. My Fluhmis-
1>ioo to you is that the object of the n l ~ tl\fMttv.tll', -of t.hB' ad· 
journmeut motion todllY is not to discuss the terms 01: the desiI'ubilit:v 
or otherwise of tht't Indo-BritishTrBde Pact\' bur Inefeij:thli' nctiou of the 
Government of India, in notaceepting t.he verdiCt ,of the ll~ll  'I rr ~ 

RUllIe, Sir. that, apart, from the terms bf the ~w n  it is ihl ~ 

tor the Government tQ either accept or reject this verdict of t.he H OU!!C, 
~ ll its own merits. They must have considered the matier, Iludt.hey 
must have some reasons. Whart the motiot'l seeks to raiRe, Mr. Presiflent. 
is the action of the GoverD<'r General in Council, and we wRnt lin oppor-
t.unity, Sir, for t.his House to express its opinidn 88 to whether the Go-
vernment were well-advised or ill-advised in ignoring the VPoldict of the 
House. The second objection of the Honourable the ~ r of the 
HOllse is that, constituted as we are, it is not possible for this House to 
compel them to accept this verdict, and, therefore, their conduct cannot 
be debated upon. On that matter, I invite your aMention, Sir, to rule 
12 (v), that is to say: 
"( ,.) the motion must not deal with a matter ott wmrh R Re80fution ('ould not be 

moved." 

That is u prohibition, Sir. lOll know all Resolutions are ouly re-
commendations to the Governor General, in Council; no :Resolution is bind-
ing upon them; they are all recommendat.ions.. Similfllt'ly; I suemit t.hat 
the limitation urged on the ground that the Government is irretlpollsibl&; 
and, therefore, cannot accept thi8 verdict holds no water, because what 
this motion seeks to raise is that the Gov,erllment had the option either' 
to accept or to reject the verdict of t.hfl House; if they chose to reject it, 
and we want to CenRUI'e the 'Government for t.heil· rejeotiDg it. If, 8S n 
matter of fact, Mr, President, a motion o.f this HOUle iQ binding 
6n the Government, then no question at all can arise as' to whether the: 
Government were right or w r~ wrong. It is because the Govei'nmen<b 
arf' irresponsible that :\y.f' are here to censure them. whenever we have 
good CtUISe for doing so, on the ground that they are not aC08ptlng the 
vf'rdict of the Rouse. The third point waS that this was not a specific 
matter of recent occurrer;lCe, and, therefore, could not ~ raili:ld in the 
form of this motion. r submit that the matter is Flpceific, that the rDatter 
is f!,,(·pnt. and thllt the mat,ter, i.s urgent. Twa House gave its verdict 
only the other day. After that v6l'dict was given, the Government. of 
IndiH did nQt, come before this House, bUt theSecrc¥l'Y c;>f State told 
tho House of Commons t,hnt the Governm611t of India had. uiade up their 



'.minds not to necept 1 Iw "di ~  of t,lIe House, and, t.lwl"efore, the l'uct 
-Si.Hllds. Thereforf), this motion reF:ts Oil the vot(: of the i ~~ and. its 
-rejection by the Governmem, 'Of Iudju. I Sllhlllit, Sir,} none of h d ~  
~r nd  urgep' ~ the FIonol1ral;lle lh~ ~d r of the HOI1s,e ~  s.qimd,l\ud 
thnt the Illotion ,werelv n ~  to d ~  the l;ldiou of the Government 
'of India In 19l1orillg th'e,:erdict of t.hi: HOlll'e.-ou the, gr lll~d that. luI 
Resohltions are recomrnmdati9Ps, Illtd this, motion CHn be moyed, putting 
, it· l i i l~  on aU mnttprs on' ,,;hit:h Rel;lo\utiolls ~ lll be moved, and tha.t 
-it COVet's a matt.er of speeific, re\,:-ent. occlJr,t'ence: therefore, thiR motion 
IS in order. 

TA. Honourable Sir lIeary-CJuiJI (Home Member):M'ay J pomt out, 
'lSir, that if the eoollentiom! of my Jionou1'8,b1e friead oppe.tte bl-81ilbMpt-
,-ed, the proces,,-oftnoving Buch motions for adjournment would be inter-
mil'l6i91e, [1be HOUKe, fi!'sil of aU, Jla .. esa R.esollltitm instructing' or 
.rJfiAirfn:g tlU' <'ffwe.rnment to tnke '8.' ef>ltain action, Thp flovern1l1ent db 
11m Min> 'the actIon, 1md, th8'l'efol'ej a mot,iorifol' adjbm'nmeriteen'sliring 
-tim, CkJvl'rrilnellt fur not, t.ti.king tlhat:H\trotJ is mbyf>(l'. Ob,'ernment ~ il  

'l"ff\1sf' fu take ~h nct1otl. 'CIlIl n ~ ll r oguin move 8 motibn ,for 
IIdjollrnment in respect. of tl1e GOn·ttnnent's not titkiJ\g BIICh act.ion ? 
SuppoFling a Memher is allowed to move II. third motion, and then the 
oGoYernml'nt, stin 1'('i11 s(· i() take snch action, can Ii fourth motion for 
ndjr)l11'llJlH'nt still ha 11Iove.1 0> Sir, if this motion is acct'pted, 1 submit 
thnt the Vroc('SS emilll ~  on rnt.erminnhly Ilnd (Jonld Ill" repented every 
rlll~ in the Rl'8sion. 

'llf. Pi'uid.eftt (The Honoltrahlf' Sir Abdul' Rahim): Dot>s the Hanour-
'ahle Memher, :\11', Ganhn, WIsh to SAY Ill'l;ything Oil the point, of order 
';I'aiRerl 'J 

_r. It. L. G.uba .\11'. l r ~ id n  lily Honourable friend, Mr, 
ll ~ l I r i  hilS expluinpd thl' question l~ cleArly !\nd lucidly hefore the 
House. As regards the point that the Hononrahle th@ Leader of the 
:House hlif; hrought forward that we should, by this motion, again be 
,eollRidering the Indo·Britililh Trade Agreement, I have t.o say that, we 
ha ... -e eonsmered it, we havE' aniwa at II dE'l'i"inn and the ('}overnnlent 
of 11ldia have oVf>r-ridden that decision, It is, t1\erefore, ceJ'tainfy opea 
:to us now to Itppr<>ve of their c.onduct 01' disl1ppr<>ve of it in over-riding 
our decision. My motion d(}{>s not intend to go over the arguments in 
fllvour of  or against the Indo-British Trade Pact at ElII. The motion is 
merely and d irii~l  to oensure t,Jite Go'Vemn1ent of tndiR fCirt'heir Cdnduct 
'in disregarding the' clear and d~ in  opinion of thIS HOUf,e. 

Kt, pt4laitldt (The Honol1l'uble Sir _.\bdur Rahim): 1he questilln raised 
1S whetlter 'thil' motioll foJ' adjournment iFi in order, It bas been 8I'gUed 
thnt it, ill not in order on more than one ground, namely, that it is not 
H specific matter, that it does not relate to a recent ocpurrence, and 
j'ni'::PR It matter 6f general constit'utiono.l position, and t.hat the motion.,u 
nc!·e'pted, would revive ililJOOllsion on ft, matter which hAS been al~ 
di"(":!'H'rI in tlii!; ~"i r  The ChAir has no doubt whatever tbat. as the 
OOnstitilt.ional p6sition iFJ, R motidtJ tar' adljdurlmient ,'bronght uncler ~ 
.circumstances in which t.he preRf'nt motion bRFJ been brc;ught iFJ Dot in 
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order. The HOllSl' hus Illread," hud the opportunity of discussing the· 
question of this Agreement between India and Britain and has already 
pa8sed its opinion by meanll of a Resolution. '!'his motion wbuld be. 8' 
vute of censure on the Government for entering into the Agl'eement. 'Ibe 
que8tion of the Trade Agreement is substantially It matter which is involved 
it' this motion also, namely, whether the Government of India were right 
in entering into this Trade Agreement. The Gov6rninent's Action has 
alr ad~  been criticised for entering into this Agreement, and whllt has 
happened since then, according to the notice of this motion, is that it has 
been declared by the Secretilry of State that the Government f\re not 
going to modify their attitude with respect to, this Agreement:.:; The Re-
.ruution that bas been already adopted is a mere recommendation 000 
does not bind the Government. If 8 motion .for adjournment like this 
were to be allowed, it wpuld be. quite correct to soy, GS has been i~  ~a  

the process of censuring the Governmen.t under the present Constitution 
would. reallv be intel'minQble. Therefore,a.I the Constitution stands, the 
Chair does' lIot thinlc it is contempluted by Rule 11 that ~ h It motiDn 
should be discussed ()l' considered by the Rouse. The Chair rules th,at. 
the. motion for adjournment is not in order. 

COM:\I1rrTRE ON PETITIONH. 

IIr. President (The Honourable Sir Ahdur Rahim): I have to an-
nounce tha.t uuder Standing Order 80(1) of the Legisl'ltive 'Assembfy S't'and· 
ing Orders, the following Honourable Members will fJrm t.he i ~ 

on Petition8: 

(1) Mr. S. 8.,tyamllrti. 

(2) Dr. Zil1uddiu Ahmad. 

(3) RajA Sil' VasudeVA HHjl\h. aud 

(4) Mr. N. M. Joshi. 

According to the provision of the slime Standing Order, the Deputy 
President will be the Chninnan of the Committee. 

:RESOLUTION RE PREVENTION.OF IMPORTATION OF,FOREION 
RICE. 

. Mr. Pre-sident ('l'I:e Hunollrahle Sir "b(IIl!' ltahim): The Bouse will 
nuw pr:)cei:'lf witl. tIle f\llthel' .discussion ot h ~ ll win~ R(,l!oIIJt). n 1)I('''ed 
h.\ ~ r 'th't:'fINnrllynn Hinhn on the 5th Fehnll"':!, Hm;.· 

"That this AlI8embl.v recommends to the Governor General in Council· to take nftective 
and immediate steps, fiscal "nd other. to prevent or to control the iinportaticn of' 
foreign rice, e.pecially from Siam and Indo·China into India" 

The Cha.r thought that the Honourable Member (Mr. SatyaN-oraya.n: 
.Sinha) had. concluded his speech. 
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Kr. Satya Baraya Sinha (Dal-blwllga cum Saran: "Nou-)Iuhalll-
'Hllldall); No, Hir, but I do not propose to take milch time of the House. 
J would, however, like to recapitulate briefly what I said last over this 
:motion. J tried t.o show .v0ll. Sir, from figures which r quoted, j;hat rice 
3S the most importQnt a.griculturB.J product. of this country. I had also 
put before you, Sir, the figures of the rice exportin.g countries of the 
Iworld and made it perfectly clear from them how, on the one h!Uld, ollr 
'6xport traile had gone down, and, on the other, Siam IIlId Ind hin~ had 
increased their exports. I admit, Sir, the internsl prict' ievel has beBn 
reached all over the world and the general level of priel' prevail!; where 
rice is consumed. But the additional factor which has intensified and 
aggrnvated the situation in our country is the importation. or I would 
rathC'r call dumping, of foreign rice especially from SiHm nnd Indo·China . 

. [ would like to ple.oe before you, Sir, the total import of .nee in tons 
,nd their values in rupees from Siam into India. In the calendar year 
Df U)32, the quantity of rice was 30,506 tons worth HR. 28,79,666, in the 
year 1933, it WI.\S 34,419 tons, in money value Rs. 27,73,046, but, in the 
year 1934, it went up to 2,85.415 t,ons, in money value Rs: 1,176,26,124. 
You will agree with me, Sir, that the rise is very abnormal. It is prac-
tically Reven times more than the ngures of the prf'ceding year. Beiliell>!! 
this, I know, Sir, ·that Siam practically imports hroken rioe and CODSt'-
oquently competes very unfairly with oqr whole rice in the market. I 
preRume, Sir, this is the only poor and unfortunate country where Siam 
'finds a market, for her broken rice, and consequently" eompetes very un-
f£oirl.v with our rice mlU"kets. By the by. I would like to tell you al90, 
Sir, that wheat, which is not 80 important an agril'ulturuJ product, of this 
'country IlS rice, is being protected by import duty. r want to IlUlkt> my 
'position perfectly clear, Sir, that I do not grudge the protection given to 
wheat, but all that I want to say ill that if wheat is hl-ling protected, there 
;is no reason why similar protection should not be extenderl to rice also. 
T lenow that India proper does not produce as much riM I\S ~h  ('on-
sumes, and some HOftG'Ul'llbie Member. on behfitlfof the Gov:emmeot, lllighb 
add to it, that 'onaceount of famine prevailing in epriwn parts of the 
country aue to the. failure of crops brought. about h~  elrollght or floods, 
it is necessary 'fQr ("TDvemment to import rice from foreign countries. To 
thllt eontent,ion, T may submit, Sir, that we are eh'c9dy importing riee 
from Rurma. anel, 'if lleed be. we shall do the sllme  from there. There 
is enough of expoliahle Burplus of rice, in the Raidprovinee. and. 'we 
'need not fear tht' denrth of riet' if Siam anel othf'r foreign countl'ies Are 
stopped t,hrov/ing tbeir rice on our market and t1111!1 rleprpPR the price 
·furtller. 

T would, in the end, Sir, in the name of thp toiljng millions of poor 
n.griculturists of ollr country, whose economical condition if' perhaps the 
worllt on the globe. apppal to this Rouse, through you, to paSA this Rp-
R01ution, and I hope, nft.er this Rouse paRses thiR ReROlution, the Gov-
ernment of India will respect the opinion of the reprpsentativeR of the 
people and will not, behave in the Rame irreRpollRible manner 88 they 
Dave done rccently with regard to (,,crt,ain motions pnRRPif hy t-hil.l HOUlIG. 

With these 'iords, Sir, I commend this Resolution for thl' acceptance 
()f the House. 
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1Ir. PNIId.8Ilt h~ Honoul'lIble Sir Abdut';RlthiWi).:M'btion' move\{. 

"That this lI rn l~  recOClIlnende to t·he GoVeMI(jn' General ill (01)lllciJto'1lake eftectivl!i 
aDd irqraediolte atePII, f\sClll &IIG. ~ r  ~ r~ "l  or· to control. j,h,.. impOl·tlltioD oftOl'eigu 
rice, t'spet:i>lUy r ~l  Sium and Illdo·(Jh,iua into Iudia." 

~ .•. G ~a (Hulltllr cui" ~ ll r  ll I h~llI~ ~II  UUrul):. 
Sir, with your lean" l lomllJd like to make II sliiht amtmdment to the 
I\melldment as it. stands ';lll. t.he order paper. 

Mr. r Il~ n  (The ll llr~ l  SirAl:idur Jl.ahiD;l): Does the lIon .. 
ourable Meulber wIll1t ttl omit Hny :JlOrtion:) . 

'Prot. "1", G. Rang": Yt'I'. Rir. 

J[r. :r..i ... (Tlit' RlJllvlJ,mble· :::iiI' Abdul' IWhim); 'llum tb.e Bon-
I)urable MctWbel' muat move· l a l~r n  SAd obtaiu lli8v6 Q£ tb • 
. ~l  to omit what he wants from the amendment. 

~  •• G .. ~  Sir, I Il1Qve; 

'''rw ~ the ocilipal Resollition, the ·foUilwia, he " i ~ : 

'l'.t . t.ltis ~  r ~ ,to ~h  QQyenlOr General m Council ~  Laltilf 
bnm: al,ldneceeaal'Y stePA, fiscal au4 h~  to r~ n  or to contrpl thjl impqrtlltiOIl 
and " umpi.ug of foreign rice a~d paady. .. . .  . ~ .  , 

I wunt ,to omit the words '''lInd du)upin,g" hom the ubove nmelldlllent; 
sO that! m,;· Amendment w(illld read, Mtel' the deletion of the words pro-
posed: ". . 

, "T.IBt far the ori«illal Resomticm, the follo,,"intr, be substituttKi : 
. 'Th&i thi. AlIlIemblv l'eCOnlmends to the GavernOl' Oelllll'ld ill (;OIIlIMI to take-
immediate ,aud IlIICe_I'Y stepe', tillClii ami OOlel', ~ l " n  <,N' t<1 l l~  tl¥! jmp',I'!lltiOio 
of fol'eigll rice .ulJIi p.4dy'." . ~  . ('l'heHonourable Sir !bdui'Rahim):Hlls the Hon-
ou,rable Member the lellw of thi> HOII",e for thp omi%sioll o1t/le 'fords 
"and dUDlping"? ". . 

(LeAye "'IIf; I:\'r.Rnted h~" thp Hpllse.'; 

Prof; B ••. ~ a  Theil., Air, Tmove: 

"l'OO,t {OJ' the original Reaol,ution, the foU9,willg he ,,!ulJatit.vj,ed : 
'That this l I~" l'ecOmmendN to the Governor GeneI'll! ill Couneil to (i'k.,. 

immediate and Ilet·esaary steps, fiscal lIud other. to Jll'(went 01' to contl'Cll thl' illl)lol·tatioll 
of fOl'eigll rice Bud pllddy·" .. 

Sir, iQ movjug this Ilmendment, I should like to stute that the !mpor-
tr.f ion of ri ~  Illld pndd,\' from foreign eount,ries has br!,luu to 100m 
hu'ge in our illl rla i ~l figures four ~ ar  a,go. Before 1929·30, the 
imports were not consideruble. III 1929-30, the imports from i~  and' 
Indo·China began to come and, A,S my Honourable friend, Mr. Sinha, has 
already pointed Qut, in the Inst :V,ern.' iall~ the jmpQrts have ~  
phe-nJ'illeulll Ilnd h~  have inerellsed I"ix fold. The imports llllYP heen 
going on like this and the Government of India have not so far tried to 
GO an:vthing fit all to prevent thf'se imports. 1 Sltbtnit ·tluit though it is 
\lsl1aUy claimed that Indin by het'self is not l n i in~ in her need fol' 

.... 
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paddy, there is Burma, and Burma rictl imports into this country have 
been on the increase in the l~  ten or 15 years. Even in India, the 
total production of paddy has ~n on the mcrea.se 10r tJie last 40 ~  

In the quiuquennium 1$5"1800 to 11899.1900, the l/.verage iota! ~ 
was 21 million 466 thousand tons, whereas, in 1982-1988, the total pr0-
duction hus come to be 31 million tons· So there has been un inCl'&8l'tl 
of nearly wore than 9* million tons in the last 35 years, and, I submit, 
the increase in the production of paddy and rice in this country has been 
really very much more than the cOlTesponding increase in the population or 
th(> corresponding increase in the demand for paddy. ! n addition to that, 
there ill Burma. In Bumllt, Ilogain, the production has increased in the 
last ten years. In 1928·24. while it, was four million, 16'11 thousand tons 
it. hilS eoine up to() four' million, 930 thousand toDS in 1982·8.'3. Again. the 
imports from Burma haw been increasing from )'l:Iar to year, and, in 
1983.H4. it has increased by 30 per cent, and, today, as far as the Madras 
PresirtelJ(:v is concprnecl, "whert'! VOll ha ve RisIIICRe and I ndo.ChiDlt imports, 
t.he i i~  is very bad and the imports from these pIsces have badly 
niteet-eo the loonl markets And the total supply has increased by lSO per 
cent·. in the last f<lUT 0\" five .veal's. Under the!!e circumstances, nobody 
CAn r II~  claim that India (·ould possibly suffer either now or in t.he Dear 
futmt' from any shortll,ge of supply either becauee there is a failure of 
rams in certain portions or there is a famine in eertain other parts of 
Indi~  Aeeondl,v, IndiA and Burma. taken together. llave for a long time 
hpen export.jng cOl1ntriefl AS fllr as rice is concel'Qed. 

In the 11\8t four or five ~ra  India and Burma have beoomfi speoi"Uy 
the clumping gr l~ ~ foreigll rice. aot ~  of lack of supply in ~ 
oo.llQ.tr.,". hut ~ a  ~ign ri ~  has become very cbeap eveD in this 
lljIfl.rkcf, In h~ nn~ i n  I wi~"h to Quote for tb.e n i~ r i n 01. the 
'floust' ~ nl  of the remarks made in the Trade ~ w about RiampBe 
ill1porh, : 

"This position of in ~~lI d i"'lwrt8 ~ In~ ~~rr n l  ~i il a r~rd ~r  
in Burma. a a~  at ir ~ ~i~h  unuAua!; but to 8ODI\! ~  it can be explained by ~ 
lactt.hat tne" d.ec.;n.ing prices Itave lin mducement. to foreign grower. to get rid of tltelr 
stock RS quickly as pouible." . 

~  it;] in tbh; a hi ~l thnt Sillmese rice has betlQ imported into till .. 
country at very much les$ than the cost price either in thai countlry or 
~ r " rnueh lower price t.hHn the priee which is expected to leave 9. decent 
m:ll'gill of profit---Ilt least to cover ther OOIIt of production of ri~  for 0" 
rice growers. While this dumping hal been going on, the Government 
of Indilt hit\,(, not tried to ao IIn,vij),ing. There was a discussion in the 
1.egiAIRtiw A .. semblv in 19M. lind some Honourable Members then raised 
this qliefltion and l'equest-ed the Government, of Inaia to take some actio!l. 
IIno, it. WIlli in that connection that Mr. BBjpai, the Member in charge of 
the ~ h  made certAin promises whiC'h hfl,ve not heen, as usual, ful-
fi \1('(1 till now. Jle Sll id : . 

"1'h.· l~i i  i$ fnndampnlllJl.y diff .. rent in l'''!(Ard 1<1 r'i"p," 

-At thnt. timt' he '\\'AR talking in J'E'Jation t.() whe!tt,-

"ina.rnnrh 81< WI' are not "" im!)("'linl{ country. but inf'Junina Bnrmll. an &xllOrtinp; 
",untl·Y. We hllv, made l'ellfll8entatiolls l\'\'l'n 011 that .uh,iect to the /lowers who are our 
comp .. i r ~  and T hope thnt "efol'e thp end of the ~ i n " 
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-that waS in 1984,-
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"I may he in a position to lnfol'm, Honourable Membeh a~ to what nleasur.e of 
auccess the.-r.epl'eeentation8 have Acibie\'ed. .U'le1Ult we shall leaVe no atone ln~ rn d 

,,, get these negotiations: ~ d d 3S .rapidly as' po8I!ible. "  . 

As always hf.ppeJ1S withtl,lis G;,')vfrument, ,nQthing hus so fllr been 
done and this f.Il!Omise, , that was beld out, that detinite 

1 P.lII·iruormatiou. would 04,. plaued r ~ the end of that 8ession 
before HOllourable Members, was not fulfilled .. No ,information was 
plaQed before that. House and no inform&t.iouhuli been Vi aced before hi ~ 

Honse now; II.nd in reply to m:v question whether t.he Government of 
India would be willing ,t·o, place PH the tublc tile ~ l nd n  between 
themselves IUJd the foreigu (JovernllJents and between h ~ l " lind the 
Madras UOVf'rnment,' the Education Secretary replied the other day that 
the infonuution would 110t be placed on the table in view of IiOBle political 
oonditions, I~d I';() on. Ro thllt promised infonulition h86 not heeo pltwed 
on. the tllble, and we do not know auything Qbout this. Anyhow, we know 
this that so far as Siam and Indo-China are concerned, our exports into 
those countries are not Yer,V considerable; aud although, .therefore, we 
haye a sort of favourable balance in r ~ d to those two countries, the 
last two :ve.a.rs' balance has been very much adverse and has been very 
lDuch against us because of the phenomenal' dumping of rief> into this 
country from Siam and Indo-China. 

Agaiu, the Honourable Memher ~nn  possibly plead that retaliatory 
mMrmre-F; JlIa,v havp tobp feRred from these two countries, h ~ r 

exports to t·hese two countries consist mostly of opium and jute, tor which 
I think we haTe a practical monopoly. We may not be very proud of 
our monopOly for opium, but at least. we can be proud of our monopoly 
in jute. And when we nre mainly supplying only· these two things and 
we haw been hnying n favourable balance of trade, I do not. think it is 
open to an." Honourable Member of this House, and least of all to the 
Honourable ~ r of fiovemment, who is in charge of this suhject, to 
argue that, l"e cannot think of taking aQY step against these imports merely 
becfHlse there might. be An,v retaliatory measures or' anything like tha.t. 

Then, Rir, ~ llling to the question of outbreak of famine in the Routh 
and in other parts .of the countrY, again I must state that it is true that 
there is fmnine in ,six dist.ricth :J{ thp Madras Presidency. And it is also 
true that. agriculturists ,in other parts lilee Gujerat have been affected by 
the recent, frost; and so on, But these visitations of bad se8.8ons have 
been experiencE'd ~  our c.ountr.v for a very long t,ime and tlven in the 
last. thrt'(' or four .yearR. And ;vet tht prices have been continuously on 
t.he decline. While,. in the In<,1 two or three ytl(>rs, in other countritls like, 
America, prices have bpeD pushed up, and the priceR of agricultural commo-
-dities also have been puslled upb;V definit;e st.epB taken through t.he Nira 
by t.he (}oYernment, of I'resident RoosHelt, in this eountry our Clovenl-
menl, hnye lIot, done a ~ hillg lit nIl. There, in America, the prices of' 
agriculturfll cOlllmodities hun: almost. bec21l1c tilt' same liS they were in 
1929·30, while, in this n r~  there is still :l fuJI, and the prices are 
!;Itill fa.lling. When 1 asked Mr. Bujpai the (lther dllY as to whether he 
WflS HWarf> of the fact thnt. tIlt' p1'i('es were falling, he said his information 
V/U8 that the prices wer(' rising. In fact, thr..re was a shOl't. period of one 
week or five da~  during which thE' prices were rising an4 there seemed 
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to he SOlue sort of iudicutioll that. prices might rise. But. in fact, the 
prices are' still falling. Even when the prices did riBe, that price-level was 
.bout 40 per cent. less than the price level of 1929-30. And it is "er.y 
much lower than the prices we had in 1913-14. 

Even the idea that if the priceH lire raised, the consumers will be badly 
;affected, cannot be brought before us, because the consumers have been 
:getting the benefit for a number of years now, and specially since 1929-80 
they have been enjoying almost, Ii bounty from agriculturists, because the 
agriculturists have been producing paddy. at prices which would not cover 
-even their ordinary day to day cultivation expenses, not to spea]{ of. en-
:Ilbling thenl to pay the kist and the l rh ~ad charges for cultivntion. 

Lastly, it may be meiltioncd here that, the in r a~~g ~ r  of gold 
are, ufter all, drawn from t.he petLStlnts who are otherwise un&ble to pay· 
their l,·jst and their cultivation expenses, who are unable to mlik!' both 
.ends llleet uecause of the full in prices. Government did' ~ing  to etop 
thit; fall in prices. People have been usking for prohibitive dutil'S on 
these imports from Siam and Indo-Chilllt and lhe Madras Government 
;tue reported to have communicated to the ,(iov.ernnltlllt of. India, several 
timt\s in Mil importunate fashion, and ;yet the Government. of India havfl 
not given uny timel;y, helpful lind resourceful reply to the ~adra  Govern-
ment. . Nor was any 8Sfmrance of assistance given. h~ 'P8114ants tbem-
,selves. Exports of gold have beeu increasing, and, in the last three weeka 
.alone, that is, in January, which is the· very first month in which land 
:r.evenue collections are made all over In~  at lea.st in the major POl'tiOD 
,of India, the exports of gold, 111l.Ve increased by four erores tLud 87 Ju1dlS. 
1 wish to know from where all this gold is coming. I suggest it is all 
(loming from the peasants coneemed and that it is due to the necessity 
which the peasants have of paying their ~  to Govprnmellt. 

:-Jext, Air, while Govprnment Itre not, doing an;ything ut all to help the 
ll an ~  they have not been idle in raising higher and higher t,hf' hurden 
of taxa,tion. '  I .need not .refer to any other tax, but if ~ a h  ~and 

assessment alone. apart from the ce!!ses, about which Government' 'may 
fiSy ha h l a ~ are paid to h~ district an.d local boards and that they 
~nIl  be held responsible, i~ haR ri ~n in tIl(' h~  20 ;years. In 1912·]3. 
their collect,ions under IRnd assessment were :l2 crores and 57 lakhs, wbile. 
in l~  ..... 

1Ir. Pr8l1dent (The Honourable Sir Abdul' Rahim): The Honourable 
Member's time is up and he must conclude now, . g'" 

Prof •. ]1. G. Banga: In 10.'31-32, 37 crores and 00 lllkhs were collected 
by this Government; that is, five ororel'l l ~ per l.unUIll WIiS heing 
collected by the Government of Imlia in the IRllt 20 years. 

My last prayer before this House aud before Government is that the 
Madras pe.ddy growers have under padd.v one-third of the tot.al cultivated 
area in that Presidency, and their. nrea .is little more than 1/8th of the 
total area under paddy. These people have really a claim upon Govern-
ment as well as this House for sympathetic consideration and for support, 
lleCRnse they have been ]Jut.ting up with uutDld of sufferings and have not 
Ibeen helped 80 far. 
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. :lit. 'Preilden\: The Honourable ~ l  has already ~d his time· 
limit apd the Chair cun giw no mort tintf'. ,AIIlt'lldmt'nt lrlo'wfl: 

"That fOl' U .... (lI'iginl1l Re80!ution, the fofio\\;ng 'b", sub .. tiL'lted: 

'That. hi~ .<\""embly l'erommeDd_ to the Go\"el'nOJ' (;enel'ol III ('oullcil to tuk",· 
immediR!.t! lIad Il~ "r  .tepa, fiMl'ftl Imd othel', to preyent or to "ootrol the 1I11porta· 
tioll of ~il  l i ~ and a id~ " 

i~ r  ~  ~I lll hIl l~ I lII ll .\}·.'-.l\Igar ~  hi his scat,) 

~  n~ I~  (The HonouruQle' Sir Abdur Rahim): TheHQnourable: 
Member does not 'wish to move his amendment? 

Kr .•. Anant.hIa&y&D&lll Ayyanlu (Ma4ras ceded Districts and' 
Chittoor: Non·Muhammadan Rural): I do not want to move this amend-
ment. and tie down the hands of the Government .  .  . 

Kr. r"~ h  HonourablE' Rir Abdur Rahim): The Chair does not 
want t,ht' reason. 

JIr. II. ~ h la na anlar  I Wi8h to speak on the Rf'8olution' 

1Ir .•. ~  ~ ar  . Department of Education, ~ h and' 
~ n l  On a pMnt Of qrdt>1', Sir. T think tht'lInlendmellt, of Hard",. 
Hangal Singh is ~  in ottier. Parll-lP'aph 186 of the Manual says that a 
Resolution shall be precisely expressed' and spall raise sUbstantially one 
qefinite issue. The Resolution raises Olle 4efinite isslle, and, ha i~  the 
importation ¢ rice. Sardar a~g  Singh, on the other qRnd, wants t;o. 
raise the iSlme of the i~ r a i n  of whe$t. I submit that the two r ~  

are not connected. What is at issue is thf1 importntion of ri('f' nnd not 
the general attitude of Government towards the imports of all commo-
dities. 

Ir~ PrtIt4ell1 (The Honourable Sir Abdul' Rahitri): Does .the Honour-
able MemQer want to say anythitig Q11 ~  point of dtderraise4? '!'here 
call ~ no doubt that this amendment is out of r ~r a8 it ~  to Widen 
the scope of the Resolution .. The Chair, therefore, rules that it is. out of 
order. 

The discussion will go ')ll now on the Resolution and the amendment 
moved. 

Kr. Muhammad Aahar AU (Luck now and F,vzahlld Divisions: Muham-
madan Rural); Sir, the amendmellt hefore the HOllse relates only to one· 
aspect, dumping: otherwise the original motion oovers all the points that 
hlfve to be considered under this Hesolution. This is not the first time 
that we are discuS8ing the questioll of rice in tIlls House and of c{)mmodities 

~n d with rice: we have been passing Resolutions after Resolutions. 
~nd yet the Government lire absolut.ely callous to all our m(')'tions 'slId' 

~ i n  This motion concerns main1y the agriculturists of India. 
'!lhis callousness of the Government nmounts almost to It crime. This 
qtiestion of importation relates ~ the trade in rice and is a question with 
wl1ich traders, in and ont of India', are concerned; and T mostsrt·v thai. 
t.hf. (tovernment I\\WII.V8 IHIVl' grE'lit regHrd for the intE'rests Df otrRdl'rs snd 
they always look to their interest.. The people of India are rin~ and' 
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e,:erytiling hus gone down in price and... there it-; suffering ull roulld, und: 
stil'! the Government puy no attent,ion to 1 he coriditioll of our agricn)t.urists. 
My frietlds 011 t,he other side have gh-ell tigureb t>() show that. the culti-
nitors are suffering, that the traders are making money right and left. 
'l'be foreign traders, who are dumping rictl into this country, do so nl~  

in their own interests. We in India grow enough rice: we grow enough 
I"tddv. IIII() , therefore. there ifol ubl'lolutely no rellson whv the Go\,ernrnf'nt 
shouin ullow this process to go 011 wi h ~  doing anything. If a prohi-
bitive dut,y is not placed, then the agriculturists in India will sutler most. 
The agriculturists are said to be innocent silent people who have very 
little representation in t,Ile Counoils or IJegislatures: the landlords realise 
their rents, hut do not care much for their tenants. I say, the Govern-
Dient have turned a deaf ear all these days to the position of the rice 
cultivators in this country. There is not. much to be said on this subject. 
The figures of imports are there, not only from European countries, but 
also from Asiatic countries . 

An HODoura.ble •• ml.-r: No European country imports rice into India •. 

. ¥r. ~~~ ~ .AU! By Europeap countri.es I mean forei811 
eourltries .. There1ore, . this condit,ioll of affairs cann.ot be allowed in SIll.. 
ca..se by the Indian peasants, and I would w,rn t.he Goven;uneI).t that. ~ 
.this goes on, it will be giving a handle to the cultivators .in this oountly 
to rise or approaeh the Government just 8.S We find they di~ in the StMe 
q£ ;Baroda-pe,ople Ilnd peasant.s rushing to ~h  centre .of the G rnin I ~ 

tmd asking for relief. If tbe Government want that .uch.shoul,d be ~  

cOll.ditions in British India too, ~h  can go on with their pr.esent policy 
of protecting the .interests of trade only, at;l.d not caring for the inters.ta· 
of till' Illdilll1 mllt.iYHtors. I ,hllve lIothiug more to suy. 

Tht' AsselJlhl.v 1 hell d llrn ~ for Luuch till Hulf r.n;t Two of Ole I ~  

l'l'IlP At>Selllhl." re-al'll:ll"luhled litter Lundl .Itt Ha,lf' PH.St '/'wo of tht: 
Cloek. Mr. })rel'ideut (TIlt' HWlouruhle Hi .. Abdur RHhiru) ill till' (,llIIir.1 

Mr. Pr..",.t ('fh.e Honourable Sir Abdur Rahim): The discusaion QIJ 
tilt· Heso.lutioll will continl,le. 

Mr. T. I. Avi.yhUill .... GhettIl&r (Htt.ltllli lind ('Oillll>lItort> r'll'lII !\orth 
Arccit: Non-Muhammadan Rural): Mr. President, I tha.nk you in the f!ni 
pluoe for giving TlIP lUI opI'orttlllit:v t .. speak on the ri('e question. W· IClh il'l 
a very important question, so ,far as the Madras ~ i~ n  is oonoemei. 
'J'he House is pt·ohnhl.v RWa'l'e t.hat, mun." of the (itstrlcts of the Madrall 
l r "l Iir l n ~  UTe Mop-growing rlist.rictlol. eS}ltlcinll:v tilt' diHtrictli which my 

irif'un. Dr. H.ujIlJl. rf'pr('s(>l1ts. nUnl('I,v. 'rllujore und Trichinopoly, and 
pwrt icullll'l:v t,he '1'11I1jore dist-riet grows most.iy rice. As fur as the other 
districts I\re ooJlcerned, t.hey also grow rice to 1\ very large extent, and the 
Houst>. will tJIPrf'forp, he ahlp to Kpprecilltf' how highly illiportlillt thiH 
qUfstion is, l illll~  to thosf' who ('onu' frorn ~ l h rn I n(hu. Th(, 
irn1l;"clillte I'ffpet of till' r1ulIlping of rh·£, frOln Hilull IIlId 'IlrlO.('tliIHl i" thut 
t.hp pri('p of rict' hitS gon!' dowlI very low .. it iR IlhOllt onp-thlril or onp-fonrth 
of whllt it WitS hefnl·/·. Pf'rhll.p" sornp Honourable 'Membt'rs mll:V wonder 
how 111t' imports of rice d1lring recent :V"ars I~a  l ~ d the pM('(1 of rice 
.80 III11l'h. hut ollr inquiri('s show thnt til(' prw(' of rwf' hns !-!onf' down so· 
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low that the agriculturist is not able to sell all his produce. It is au kept; 
in t.he store. Even the rice which was harvested last year is lying in the 
~ d ll  aud hus not ;yet been sold. I may point out to the Government 
that· it it< uot l r l~  iI question of lowering the prioe of rice and thus dimi-
l i"hin~ t.he purehasjng power of the IIgl'i('ultur,ist. but it is !l question whioh 
needs ~h  mOBt urgent and anxious oonsideration of all concemed. namely, 
how Illlleh ricp is being kept unsold in the goclowns of agriculturists. becuuBe 
t,he;v find no purchasers. us rioe is being imported in large quantities from 
Siam and Indo.China and is sold at :very much lower prices. I hear-[ 
do not, Imow how far it is true,---that Siam and Indo-China produce such 
'-'11. l ll ~ of rice thflt they c.annot tind a market for their produoo in their 
own country. Imd, h r~ l  thl;\.," dump it at any price on this country. 
In tlIt'sf' cirCulllstlUlces. it is but Ililtural t.hat. owing to the economic 
forc(of'. that Hrt' at work, the ohp.llpel>t. riC{' finds n ready Sltle in this coun-
tr:>, and most of the l'ice tlUlt i~ gt'O\\ n in J nditt .rel1lains unsqld Rnd un-
cared for. 

~ir hi  i~ not u matter in which the G ~rillh i ~~~il sit 'J\;ie1. an'y 
longer. This is a l~la r which II ~  the. Ilgri l lr~~  i ~ ~ r~ ~I  -All 
these ~ ar  e\'€'r smce t,he deprpssJon spt m,the o.gncu tunst llas not Deen 
ablp. to pay his Ki8t, because he has not been able to sell his produce readily 
at, nn (('onomie price. He has so far heen able to keep himself alive by 
-the sale of gol4 ·hp had. ~ the slIlp of a few ornaments of his wife and 
children. bilt in future it will not he possible for them to sell 8ny of their 
ornanient.s,because thev have none with them now. Matters have now 
reached fI stage wht'n,":"! am surp. Go.ernment will believe Die when I 
sa;'\' t.his.-the. agriculturists will "acate their lands; when they will gladly 
retire from theiJ' lands· without pflying Rny t,axes Or kist. Sir, it is their 
loY(' of land that, has kept them so long to the land, and not because they 
are able to carry un culth-ation nt a profit. The other da.y, some of us 
were discussing this question. and ,,·hen we' cnlculated the profit from 
land. we discowrpd that far from mnldng u profit,. u distinct loss was being 
incnrrpd by tht'. ugricuHurif'.t,s. TIlt' l\lirasdal'R in the Tanjore district 
l'08i1t>SS "Mt t·racts of rice-produring lands, and it, is now found thllt the 
greatt'r the arpa of land a man }Jossf'sses, the greater is the loss 4.c iI~ r  

and the 108s t.hesE' people incur . is' sncn that' they '",ill not be 'Ii;ble 'td'suffer 
it, for 1\ yer:> IanII' time. Goyernment hnw oft,en ilriid that, they have the 
interest,s of the agriculturists in thf'ir heart. The Honourable the Leader 
of the Houst' snid t,he other dny thut 1& ~  .Jrt.iI.ucD.:for. ~h i nld il  

hut new'r moyes. Now. I WQllt ·to Imow from the .Governrilent. 'with all 
t,heir sympathy for thP agriculturists,. what action they propose to take to 
llJIevillte the present distress vf '1 hese poor people? The Honourable the 
:FinlUlce Melllbpl' "aid this morning thnt he nad made promises to the Ser, 
vices that. the cuts would be rest·ore<l when the financial position improved, 
Ma;'\' J ask him. nre not the pron1ises to the agrioulturists .and the masses 
far more urgent requiring immediate action than the promises to t,he 8er-
-vices. Sir. the promises that t·he Government have given to the ugncul. 
turist.s are as old 8S the GO'\'ernment themselves, and if ao;v relief was due, 
it was not to t.he fnt salaried Governmt'nt servants, particularl;V when the 
cost· of living has gone down. but it, ,,-as due to. the poor agriculturist, 
because t.he prioes of his produce haw gon(' down so low that it is not at 
all fI remunerative proposition to stick to agriculture. The other day, the 
Hooourab)p Mr. Bajpai said that the pri<*-of paddy. hfld gone \lP. Am I 
righ\? .. _ ... 
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111'. G. S. Balp&!: What 1 l:mid, Sir, ,nts, that u'ccording to my inform--
8tion, prioes at the end of December. Ilnd. eWIl ill the beginning of Janu-
ary, were rising. That ,,"us whut 1 suid. 

111'. T. S. Avinuhtltngam Ohettlar: May I point out {;o the Government 
that the way in \"hich they obtuill statistics is not correct. Now ,  I CUD 
tell this House something about, tllll way in which these' statistics are 
collected. It is the Tahsildar who is entrusted with getting the prices of-
agricultural prodHce. He Il r l~  goes to a merchant. nsks him II ques-
tion about the lDurket coudition and simpl." Pllts down u pric\;' wit,hout 
maldng Imy proper investigation int.o the mutter. Hnd submits his report 
to the higher, ,authorities. Thing!, ure not properl." examiued before sub-
mitting reports of ngriculturnl produce, bu!, a most casual inquiry is ll ad ~ 

by the Tahsildllrs. und their reports are sent lip to the Government. and 
here the Government Members give it out AS their inrormation. I would 
ask the Government to take tIl(' market rutes into consideration. I would 
ask them to take the market rate of rice aE! it, is taken in a standard mar· 
,ket, and, if that is done, my Honourahle friend opposite will he abli:l to see 
by how much the price of flgriclIltllral products in gellerul flud ot' rice itl' 
particulur has gone down, and thRt agricul.tm 11.1 lnnds which produce rice 
nre no more an economic proposition. 

Sir, let me remind this Honourable House thut t,his rioe prohlem is not-
uew. Just when I was rt'turning froUl my house, my friend, the Raja of 
Kollengode, ,was telling me that this question wasdiseussed threadbare laRt 
year, and that a Committee wal' nlso alJpointed to go into the question. 
I do not know whl1t that00mmittee has done. The Government had' 
J.l"omised to do whl\t the." oould iu the matter, but evidently that pro-
mise has gone into the wust.e !Japer n l l~I  and 1 do not leno\\' what,they-
propose to do in the tnatter 11m\". IJet me remind my HonourflhlfJ friends 
opposite that if the." lire to do an.vthing for the umeliorutiou of the condi-
tion of t.hese poor agriculturists. to foree up.priCll'S, t{) prevent, the dllmping. 
into this country of foreign rice. let them do it now. In h~ir own, 
interest, r suy thllt Government ought to pay immediate attention to this, 
importullt prohlem hecause. if they have to recover ki8t from these gri~

culturists, then these people ought, to be kept well. and unless they are 
IHlpt in a l,08ition to cultivute their lands in 1\ remunerative mann!?r, unlf1l!t! 
they are able to Rell all their produce, all tlw lands that. now grow rice may, 
in 11 very short time, be completely neglected and they will become waste 
lands. With theRe few words, T support this motion. 

Raja Sir Vuudeva bjah (Madras: Landholders): Sir, I1S one who has 
given notice of a similar Resolution, I have much pleasure in whole-
heartedly supporting the motion before the House. I am glad to find· 
that several other Honourable Members belonging to different Parties-
have also  given notice of the same Resolution, which goes to show that 
many of them have already realised the importance of the matter that 
we wish to press for the consideration of this House and of the Govern-
ment. Being a landholder myself, coming from Madras, 8 r i ~  

which is more seriously  affected than any other in India, I think, I (lim 
speak, with some intimat, knowledge, of the conditions prevailing there: 
and of the acute distress that has been brought sbout by the importation 
of foreign rice. This is a menace which has come into being and h$8· 
assumed a serious ma.gnitude witbin the last three or four years. It is 
only since t,he year 1931-32 that Siam and Indo-China have begun to' 
import rice in large qusntities int,<> this country. Till then there was no. 
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i ll rl ~ i ll of foreign rice worth the lUUlW., l"or illIi n ~  in W;;o.Ul, 
th(.y imported only, ii, ~  tons of foreign rioe (\ltd paddy from thOlSc two 
·countl·ies togetlH'r. .In HlR4-H;'l, this qlluntily ilwrf'IHwd to H3./),OOO tnns 
in nine months, that is,abollt, seve1lty i ~ in ,tbtee lIll'our·,seitl's.;'The 
reason for, this large importation of foreign rice during the jaRt two or 
t,hree ~r  is due to thf:! a h ~  bot.h .Jupan and the Net,herlands Indies 
navepl'evented rice importation, into their count,ries and rim' tradohlls 
'been diverted to India from those couutries. 

The report of the Financial AdviAer on the budget of the' KingdolD Of 
'Siam for 1984-85 shows as follows. Dnring193R-34, r ~ ri i  \\'ete 

"nnposed on the Siamese rice by both' J liponund the Netherlands Indies, 
:b\Jt the statem1lnt dt'lclares: ' 

','ThiK 10M! hat, by II happy "hulIct'. heet1 1111.\' .. \htlll IIllld£' !l:fJod by iru,reIIH£'d f'Xp0l'ta 
'iio lndill." , 

In 198.'\, .JlIpan Ilnd Formosu. tOl)k lO.'l;};\O tOllS of ri~  unci, (,jwing 
:to restriction, it has dwindled down to 483 iOllS ill 1"H4. Rimiltu'h', hi 
:t.he Netherlands, it. has come down from 38,1HI tons in the previo\ls )'cur 
.to 4,QR9 tons in Itl34, while in India it, hus increused from 9,978 tOilS ili 
1933 to 335,000 tons in 19M. It will be seen. therefore, thut tHis ellor-
:mous increase in the importation of rice has uffeoted the mUTltet most 
1Jeriously and tha.t, the price of rice has gone ~ wn 80 much that iu Ulany 
places the cultivation cannot be continued with any reasonable profit and 
the la.ndholders snd ull those who depend upon thelll hllve been most 
:adversely affected. India is 1I country where agriculture ill the chief 
:industry, lind till per cent.. of the population depond upon it either dh'ectly 
()r indirectly. ]f this industry is It!lowed to he adversely utJected, it, will 
bring about. disaster and ruin to a grcut majority of the popt1lution. 

The Madras Presidency at. present does not grow enough rice to meet 
all itB requirements, though, before long, owing to the Mettm projeClt 
Hod other schemes recently inaugurated, ,,'tt hope to do so. But, even 
,in the worst of seasons the quantity that hlld to he imported into ~h  

~Indra  Presidency \;,-uS ouly Somewhere. between fOllr ane five hundred 
thousand tom:. This was met by tlle importation of rice from Burma 
which has always heen our source in the past to draw the required quan-
tity of rice fr.olll. Bllrmll h ~ heen H pllrt of lndill Rnd it ~  the natural 
plnce from which we could and should obtain ollr rice to the extent that 
\\'e wnnt. They grow in Burma enormous quantity of rice and they Illwc 
to gd, riel of more thun three. million tOIlIi of ~~  whicht.hey produce 
over Rnd above their own requirements. :For this tlley cun find u market 
in India only to the cxtent of one Hnd Ii hulf million tons and they have 
to go to 'other markets to sell the r ~lllinillg qUlHl tit Y . If, however, 
Burmn hegins to dump rice on us, eV1.'11 there we mlly I1I1\'e to fix II quota 
for their imIJort or imlJOse somc other restrictions in rut nrc for our own 
protection. That is II matter which nmy be taken up al n~ with the 
scheme of separation of that province from us. But the case is quite 
·ditTf'rent with Sialnese and Irido-Chinese import,lItion. They have a kind 
of brol{cn rice which they must somehow get rid of, aud it js import,ed into 
thiR country und sold for whatever rh~  they llln ',get. Tlus l1as brought 
ahO\lt a very serious situation and hlA,s begun to tell 011 the conditions of 
landholders, ,tenants and agriculturlll la r~  This matter hl\s heen 
r n~ n  hroug11t t.o f.he nCltice of the 't)ovnment of 1ndia ~ h  alone 
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calJ take (·ffectiye ml'l\SU1't:'S to stop the importationei9let· by. completely 
stopping it or by imposing sufficientl.r high dut.,Y. Not, only thl' Madras 
l'epresentatives including myself have made represehtntioris to tbe 
Govenlment of India, but t.he Madras Government also have made very 
fltrt>IlUOIlS and urgent representations to relieve the presidency of this 
menace. 

openkingon this question in the Madras Legislative Counoil, the 
Bevenue :Mew.ber S$id, he was perfectly aware tha.t there ways feeling of 
great discontent, which he himself shared, with the import of rice from 
8i8l11, hldo·('hina llucl otlH'I' plnc.es ami which hRd not h(>l'n : stopped :  . 

" hi~ Goveriuilent hlld ul'geu iri APIlI\O\I Illid out '(If ~ a~  and they . would urge 
.8till 011 the Governltient of Illdia the necessity of stopping stich lin i r~  HI.' hoped 
ilie Uovemment .f India. would. b. strongIY'lIupportt'd by the Pl'tlsldency II l'eprMHita-
.tj\·es . h ~ In the gi l"~n AIillf-nWly aad the Council of State. and betwef!n thilb. 
ftl,.y might get MOm,. 'J>f'cific good r~ l a  . : 

The (Jo'Vernment of Indio lUiH' so fur tnkell 'absolutely no gte.lls . h, 
this matter nnd hnTe been whbTly responsibU' f01' the condition in which 
the people of the province and the' MadraS Government have r)een placed,. 
During 1 he last hr ~ yel1rs, a remission ill the land tax had to be given 
1</ the l ~iln  of Rs. 60 llI.khsa year and it hl#.8 not touched the fringe of 
the l'equiremellts. This j'eal', again, the Legi!.dative Council haR voteii 
101' It rerhlCtion of 3H liB pcr cent which, if given effect to, will reduce the 
il'nd fl'vellue by about. two erores of rupees. The Madras' Go .. ernUlent 
:seem to hl1ve just. is!;ucd orders that they CIf.'1Il0t IIccept the Resolution 
-,>f the Legislative Coullcil for the only reason that. it will bring about 
:serious dist.urbance in their own finance. 80, the agriculturists are agom 
left in the lurch. If only the Government of India had taketl early and 
prompt steps to stop this ruinous ooDlpet,ition from Siam, Indo-China and 
(lther countries, the Madras Government would not have hQ(} to forgo 
their revenue to the extent I have stated. 1t has madc seriollS inr0a.d8 
iuto their tinnncial oollditions and has benefited nobody in the least. On 
.the other hand, everyone in the Madras Presidency feels bitterly against 
the uttitude of the Govemmtlnt of India. and there is a wide discontent, 
~ d  1. may even say, disaffection prevailing in the country. If the 
present uWtude of the Government of India, continues, they will find 
;thut very soon they will not havo many friend\! in that province. Already 
.the Government must have llotieed-l lleed not IIJlude to the lust eloo-
ltiOll-how liWe support the counu'y gives to those who are standing by 
,the present Government. The people ClIllnot be blarned for it,' because 
ihy their attitude the Go\'t'rmnent hll\'e driven tllt'm to economic despair. 
To mention only one single instuncc,-I can cite mUllS more-lund 
'Worth Rs. 45,000 in Malabar was sold for Rs. 1,500 for· failure in paying 
~ n  Thifl! may sOllnd incrediblp. b\lt it is u gruesome fact.. If 
jmmediate steps ure not taken, I am sure. there will be trouble in the 
oCOuntry for which the Government eannot reasonably blame the people. 

During the life of the lust, Assembly, several Members pressed this 
matter on the attention of the <1o\'ernment and requested for SOUle relief. 
but the only reply forthcoming wus that the matter wus receiving their 
consideration. The period of consideration has now lllsted for over two 
yeRrs and the life of the last Assembly Ims also ceased. Now. t.llis 
Assembly has taken the matter up, 8n,d, I hope, hereafter at least we 
shall be vouchsafed a reply more satisfactory than in the past, "i •.. 
·"The matter is receiving consideration", We are tired of hearing ihis 
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stereotyped answer and think that even for the Government of ludi""IJ' 
considerution thtlrf! DlUst be a limit. If indetld they cannot sqlve thf1 
problem, it is hetter they 81l,)' ,so. The wholec()\Ultry is simply .disgusted 
with their present. attitude and evasion. 

When u similar question nrose with regar.d to the pn,tection of whent 
ill the Puujab, the matter was taken up expeditiously, ana l'eliei w ... 
given. 1 do not know, why", different treatment is given in Ilpproaching 
the rice question. The . l n~r  m' blanting the non-official Members here 
£01' the IIctions or inactions of Government. If we Ilre unl/tble to make 
you move in .this matter.' w~ll h is one of ~ gr l l h n r an  IWd if 
'you are going tv continue Jour callous attitude, let us know it. In the-
West Coast we are also threatened with a 8imilar situation by the 
importlltion of cocollnut and copra from' Ceylon. It is also of grave' 
importance to 0111' ~ id n  If Go\'cmment feel 0. d ~i a  iu 
completely stopping the importation of .foreign rioe and paddy. I would 
suggest. that at leust a protective duty of Rs. 1·4·0 per maund of rice aud 
1.) annns 011 paddy may he levied without further delay. ' 

With these words. 1 commend the amendment' to the acceptance of 
the House, 

',Kr; Q. S. Balpai: Mr. President. as has been pointed out by mora 
Hum one speaker in the course of the debllte, this question has' come ut>-
before the' House fmJIl time to time since February, 1984, when it was-
discussed as n side issue at the time that the Wheat Import Duty 
Exwnsion Bill WI18 under consideration. Government, 'Sir, are i ll~  

glad that Ull opportlmity hal' offered itself this time for an objective and 
a detailed presentation of what is really un ecoilOmic problem-a probleJu, 
which ought not, I suhmit, he presented in any but a dispassionate 'light. 
The Honourable the Mover of the Resol ution who comes from Bihar very' 
chivalrously took up the cudgels On behalf. of the Southern Presidency. 
The position, if Imuy be (,\lowed to put it that way, is that this problem' 
of the imports of foreign rice is exelusively II Madrns Presidency problem. 
It is not a problem which affects the whole· of Indin, heco.ul'!e, oittsidf' the, 
Presidency of Madras, there are pl'Ilctically no imports of foreign rice, 

Mr. Ghanshiam Singh Gupta (CentrulProvillces Hiudi Divisions: Kon-' 
Muhnmmadltn): That affects the prict;s everywhere. 

JIr. G. S. Baipai: I think if my HOll()urable friend will let DIe develop 
tbe argument, he will be satisfied tl8 to what it is that affects prices nnd 
what it is tllat doos not affect prices. Now, the broad argument which. 
has been used in the course of the debate today is that there has been ~ 
catastrophic fall ill the priee of rice. This fall set in in 1930·31. There 
has bee'n a steady illcrcllse in the imports of foreign rice also from. the 
venr 1980·81. Therefore, the import of rice from Siam and :Frenc1l. 
Indo·Chins-these are the two countrieS primarily concerned-is largely 
respollsibltl for the drop in prices. Now. Sir, as T lJOpeto explain to the 
House, the matter is not quite so simple as all that. I shull mention l'. 
fe,v figures. Hl29·30 is t.he ~ ar ill which the depression ~an  III 

l ~  riee prices ih Mndra,s hud fallen by nine per cent.; in 1931·32" 
they bad fallen by 37 per cent.; in 1{}82.S8, they had fallen ~  45 per n ~  
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in 1933·34 they had fallen by 55 per cent. W:hat exactly was tllc 
proportion in these areas of the imports of rice from, Siam and French 
Indo-China to the production of' rice in the Presidency of Madras? In 
lQ30-31, the proportion of import,s to the production which Was 5'25 
millicn tons WQS less than _I per cent. In the succeed.iq year, imports 
were about 7,500 tons, in other words, .14' per cent of ~  

production fortha year whioh was 5.87 million tons. Next. yea.r, the 
imports were 17,000 tons, proportion one-third of a per cent. In 1938-
34, imports were h ~and tons, proport,ion n liUh; over one per cent. 
of thc total production '0£ the Presidency. I submit that, from this 
detailed presentation of the case, it will be clear that the fall of 55 per 
cent. in prices could not possibly be due to· these imports from Siam and 
French Indo-China. In fact, as I hope to show the fall was due to 
exactly the same cause which has brought &bout the fall of prices for 
primary commodities all over the world, that is to say, world depression. 
I will givc corroborative evidence .  .  . 

Mr. T. S. AvtnasbiJin,am Ohetti&r: But importation makes it worse. 

Ilr. G. S. Bajp&l: Will my Honourable friend let me pursue the 
matter? We are at present trying to determine. to what. extent, if any, 
prices are affected by these imports. I am trying to show that this 
abnormal fall in prices could not be primarily or even largely due to the 
imports of rice from Siam and French Indo-China. I am not contending 
anything more than that at the present stage. Now, I was going to 
adduce corroborative evidence in support of my contention, which is that 
prima.rily the fall io prices has been due to the same causes which have 
produced the fall in prices of other agricultural commodities. Take, for 
example, rice itself; The lall in Burma, which is a considerable produc-
ing area, was exactly the same, 55 per cent. Take the United r in ~  

from which I come. We have exactly the same position. Take cotton, 
a non-food crop. In the Madras Presidency, in the Punjab and in the 
Central Provinces, the fall in prices was the same, 55 per cent. Taka 
wheat. In 1930-31, the price had actually fallen by 6B per cent. I can 
go on multiplying instances, but it does not seem to be necessary, because 
I think I have said enough to establish my main point, which is that the 
main cause of the fall in prices of rice is the same as in the case of other 
bgricultural commodities, namely, world depression arid not the import 
of small quantiti()s of rice from French Indo·Cbina and Siam. 

Now, Sir, my Honourable friend, Professor Ranga, tried to castigate 
me this morning for having promised some statement to the Assembly 
last year, a promise which I did not carry out. The position as regards 
that is this. Up to the end, as I have said, of April Hl3B-34, for whicll 
I have given figures, there -was no special ~a r  in the situation in the 
Madras Presidency calling for either special or emergent action. All the 
same, the Government of India were impressed by the increase in the 
volume of imports, and, therefore, they made representations to the Gov-
ernments of Siam and French Indo-China in order to see how they viewed 
the problem from their angle and whether there was any possibility of 
adjustment by friendly negotiations. What I h&d said when this matter 
came up in February was that I 'Would take the House into the contldence 
of Government if the result of these negotiations became available before 
the end .0£ the Session. The result did not become' -available before the 

". 
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arid of the Se.ion. One can hardly blame me in' the oircumstances fot 
not having fulftlled my promise. I was not in a position to £1,11ftl the 
promise, because I did not have the material. But that is by the way. 
The fact remains that, after having made these representations, the 
Government d£ India said "we mu&t watch the situation and watch it .. 
closely and carefully fLS we can." They . took steps to instruct the 
CustoItl8 authorities to give them fortnightly information as regards the 
quantitie\i of Hnports that were. coIiUng in ftom Siam and French Indo, 
China. THe other releva.nt factor to the problem was the position df 
prices in the Southern Presidency. The Government of Madras bad 
tHemselves taken Mtion in February, 1984, to appoint a spacial offiOOt 
to go into the whole ~ i  of the production of rice and the trade, in 
rioe. The Government of India hoped that the date. which this officer 
collected would put them in a position to appraise the situation clearl, 
:and completely. I may mention that this report was not received by 
the Government of India until the ena of December; 1984. 
. Although the problem was ,W?-der investigation ~ r a, ~ial o.fficer of 
the Government of Madraa, the Government of lndiB todk steps 10 July, 
1984, to send doWn an officer of their own, the Statistician of tt\e 
IIp.perial Council of Agricultural Research, to South In:di!lo, because tbe 
~~  w r~  still continuhlg and tbe G r din ~  of ~ndia  wanted to 
1)iglte lOme effort to fina out as to whether the sItuation was such &s to 
call fot immediate and urgent action. Mr. VaidyanathaD., the Officer to 
whom I have referred, presented his report to the Government of India 
early in August. What dia that report sllow? Since the beginmng of 
J\ily, prices haa alrElady startea rising. Further, he reported to the Gov-
ernment of India that they anticijiatEia scarcity in the food position in 
M!ldrus, !I. scarcit.y which unfortunately had materialised as must be known 
t,) Honourable MemberI' coming from the Southern :E7esiaency. I think 
the House will agree with me that in a situation like that, with prices 
rising and with an anticipa:-tea shortage 6f food, the Government of Indi" 
"Would not have been justified in titking any restrictive sC,tion in regard to 
u stap1e food commodity. That, Sir, was the position in July n~ . 
.August, 1934. I will now review the matter since we laBt heard from 
.the Government of Madras. 

Paadlt ltUab.ntha. (Onas6 Divi.ion: Non-Muhammadan): A'S 
regards the export duty on rice, was there any investigation made as to 
its influence on the price of rice? 

111'. G. S. lIajpal: I do n<?t think that the export duty has any effect 
on the rice position at all, because an export duty is in force 
not m(,rely in Jndilt, which is an exporting countryincludibg 

Burma, but also in l"~n h Indo-China and Siam, India's competitors .. 
I do not think that  that in: a:ny way complicates the position; the amount 
is practically the same. 

Bajl iftr Vuudeft B&jah: Why arc these reports kept confidential? 
Why are theae reports not placed orithe t.able? ' 

lb. CJ •• i BI;Jpal:.8o fer .. the report of tlIie Madras GOVerimlent, Sir, 
18 cqncerned, I submit my Honourable friend, if he hMi any grievance 
against the non-posting of that report to him, it ia ~n  the Government 



PUvBNTION OF 1I.:PORTATION OF FOREIGN RICE. 

'of Madras, and not against the Government of ln~ia  Vie have received 
-o.nl,v six copies. As regards Mr. Vaidyanr.thaD's report, it W88 an interim 
r~ r  not, a complete repQrt; it could not and did not a~ l i a  the 
re.port of Mr. Srinivasan, the Madras Officer. No uSeful pdrpbse ~ ld 
have been serVed by publishing it. Sir, r nl\lst nqw re$ume the h ~a d ()f 
my argument. I was stating whlit has l1appElried', wH.a.'t hstilliateri .. lised 
since the receipt of the last representation made on this subject by the 
Government of Madras. That representatiorl wa~ accothtJa6ied, bj' Mr. 
Srinivasan's report, but unfortunately even there the stMiistie1il' data' a8 
regards prices were not comp16lte.. We bad, h w~ r  ~~ n :acti:on ~~d

pendently of getting tbis material.fl1'illIl, tpe GQyernment ~ a a  I l~d we 
'found t.hat, concentrating the attention on prices e,loqe,. we wer:e led .from 
obscurity into greater obscurity. It happened like this. In the port of 
Madras, imports were rising, nevertheless the ri~ w&te riemg. In 
'Calicut" the imports were rising, and prices, on the other hand, were fall-
ing. Further, information showed that for the Pre"idenoyas fli whOle there 
was no such tl1ing. as Ii uhifOrm or consistent tencfunby; in sorite cases 
:prices were rising uhd in other cases priess were fb:lling. w~ had, there-
fore, to re-exnmlne the problem afresh, and'the provisiOn'al (lOrtchlsu>n whicb 
we have reached is that it is not over tbl'! whole field a~ it! were of rice 
production and rice ri ~ that these imports and ~  reflect themselves, 
But ~ i  tb.e r l ~ is ,a li i ~ probletn of, the competition of thi8 imported, 
Wiilch' ifi' primllHly bro1ten, ri~  from' SiMn alid French Indo-China with 
the nner ~ri i  of., rice which li.re ~ d uced in tbe MadrAS Presidency. 
:r have figmes here'wbich1 tend' to con'obOl'ate that oonclusion; and I simply 
mentiort t.hree tendencies ~hl h emerge . hom , Q scrutiny of these figures 
broadly. The first a ~r is that these prices of the finer varieties of Madras 
riee have heen steadily fllIling. The second factor to besr in mind is 
that the vear of t,he, greatest fall hall been the year of the heavieat izIlports. 
"The hi~  fa¢tor-anll, I hope that this win be marked by b'ho!fe ,Honour-
uble r~ who have been contending that tiils' rice is dlhnped At 1ny 
price-is' h i h~ pi'iMI of imported broken'rice have been steadily rising, 
'.and, whitt iii' more, that t.hey arebal'ely b&tow the price of the finer varie-
ties. 'j'hel'e is a fall in pri<Se no doubt ·of the in~l  liri ~ ll of Mgdras rice. 
"That. Sir, ih a nutshell, puts the; p'osition olearly,-that these hnports do 
not ,depress the rice prioes 8S ~  whllle, that thts rilSE! does 'Obt compete with' 
E'very variety ?f rice pl'Oduned in the Ma8rs'lJ Presidency',' that it is Ii. 
'problerp. ,o,f the competition' or this broken rice with the finer varieties of 
rice prod'uced in the Madras Presidency .  .  .  .  . 

Pr6t 11. G. If.iap: That makes the position even worse. 

1Ii'. Pniitlent (The Hono.urable Sir Abdur Rahim): Let the Honourable 
Member go on. 

Mr. G. S. Bajpal': 1 do not see how the position is ninde worse. Tho 
contention of PlY II n ll a l~ ri~~d  )las h~ h~  41. ad ~ r~  is the 
staple crop produced 10 the PreSIdency. These Imports dlslocate prices 
~n r ~h  r ~w~~ ~I d r~ r  ~ l ,cirwe()f ~ r  i wi~ 8S 
h~ lll ~  of, tlHI, r~  r l ill~ " I~a  .ho. WD a~i r. tbjnk i.t ~ i l be 
~ n r ~ " "" e'n, ~I ~ I~ I l  "l-'" •• w ~  ' ll i ~r vnrjety v'I 't ..1 +,h":tth ~i i t'" rf'''f.::a fA I. "f ~  ".' " 

Qt ~n  .. sp:, ~  ::US l ~~ the. ~ l~ ~ correc; ~ ~ii  aad not 
be came«i away by extraneous conSIderatIons. r was going to mention 

.2 
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for the information of the House that this conclusion which I have mention-
ed has emerged as the result of an eXbomination which we made only re-
cently. It is because of that that I am not in a i~i n to aunounce to 
the House toduy as to what measures the Government propose to take 
in order to deal with this problem. 

Kr. P. ::I. James (M&ldra.s: European): Are Government going to take 
some action? 

Ill. G. S. Bajpai: My Honoura.ble friend asks whether they are going 
to take some action. I wish to ask him to wait and see, and I hope he 
will not have to wait very long this. time. 

An Honourable .ember: How long? 

JIr. G. S. Bajpai: I cannot fix any time-limit, but lean assure the-
House that now that the problem has been isolated, there' is no reason 
really why the decision of the Government of India should be delayed long. 
There are administrative considerations and other considerations. How are 
you going to deal with this problem? Then, this morning, there seemed to 
be iii tendency to regard the trade balance or trade relations with Siam and 
French Indo-China us of no special  value. Well, it may be that our 
trade balance with Siam and our trade balance with French Indo-Ohina 
is nothing very formidable. I have the figures here and I can give 
them to the House,-as, for example, that with Siam it was 57 lakhs 
in 1931-32, 22 lakhs in 1932-38 and 44 lakhs in 1983-34. But the 
important point to remember is that what we do or may be doing 
towards French Indo-Cruna affects the policy of France, and out 
trade balance with Fra.nce is an extraordinarily important factor. It was 
7'6 crores trade balance in our favour in 1931-32, Iii littJe over eight crores 
in 1932-33. Then, in 1933-34, perha.ps a bad year, it was 690 lakhs, very 
nearly seven crores. There you are--there are many considerations in-
volved; administrative considerations and economic oonsiderations; and, 
finally, let it not be forgotten,there is the effeot, shall we say, of any 
action that might be taken up upon the food situation in the Madras 
Presidency at the present moment, when there is a .famine in certain 
districts and the failure of the north-east monsoon threatens the food 
situation for the Presidency as a whole. These are complicating factors 
which necessarily make it important that the Government should have 8. 
little further time for reflection and decision. Sir, I have done what I 
could to put the position iilDd .the problem in. its conect perspective. I 
think I have satisfied the House that the problem was not so simple a8 it 
has been made out to be. I have also tried to satisfy the House that we 
could not, before a full and complete examination of the problem,deaide 
what wst! the proper line to take, that we are considering what that line 
should be. I hope the House will not press this Resolution, but be satiA' 
fied with the exposition and the assurance I have given. I 

Several Honourable .• embers: The question may now be put. 

Kr. r. 1:. lamu: Sir, we have heard with great interest the statement 
of my Honourable mend, Mr. Bajpa.i, which is to the effect that the Gov· 
ernment ofrrndia have at la.st suoceeded in localising the problem and in 
recognising the fact that there is a problem. They do not go further 
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than that, and I should like to ask whether we cannot hr..ve a little more 
'specific assurance that, having recognised the presence of a definite problem, 
they will, without any delay, proceed to the next stage and decide upon 
.the particular mer.sures which they should adopt to deal with .this problem. 
1 was interested in the arguments which my Honourable friend, Mr. Bajpai, 
used in regard to the possible danger of retaliation from other countries 
with whom we had satisfactory trade bal6.nces. I should like to ask him 
one question. I understand that the real competition in Madras is between 
i.he better class of raw rice of the country and the imported broken rice 
which comes, almost exclusively, from Siam. I do not know whether I 
~  oorreot in th6.t or not. 

lIr. G. S. Balpa1: No, Sir, it does not come exclusively from Siam. 

JIr. 1'. 1: • .James: I said almost exclusively. I understand what comes 
from Indo-China is mainly paddy, and, if that is the case, it is not paddy 
th&t we are dealing with. In fact, I have had representations from one 
(ir two Chambers of Commerce in South India whom I consulted on this 
very point. Here is an extract from a letter from the Coimbatore Chamber 
·of Commerce in which they say that the position is not a simple one: 
"Already 1D some parts of the Presidency of Madras,paddy l'roduction has failed 

over a large area, and, in order to provide food' for people in ~  areas, it will be 
.n6Ce8Hary to transport paddy from other parh of the PrHidency including OVHseaB 
·80urcos. )., 

If most of the imports from Indo-China are paddy, then, I suggest 
that, if the problem is localised to a competition between the broken rice 
rond the better class raw rice in the Madras Presidency, there is no need to 
"touch the import of paddy at all. Then, there was one other point on 
which I should like to have a little more definite information. My n r~ 

able friend, Mr. Bajpai, said that. the full in price had been greater in the 
case of the better clfioss rice than in t,he case of the inferior rice in the 
Madras Presidency on account of tbeir ..... 

Kr. G. S. Ba1P&l: No, Sir. I think that my Honourable friend did not 
understand me, or, at any rate, I did not make myself clear. What I said 
WfioS that the fall in the price of better variety of rice had been consistent. 
1 did not say it had been higher than in the case of t·he inferior variety. 

Mr. r. E. James: That was one of the points which I wanted him to 
.explain. Is it or is it not a fact that the fall which occurs in connection 
with the better class rice is grebier or has been greater for the last two 
and a half years than the fall in regard to the price of the inferior class of 
rice? I understand .that it is the case. That question serves to emphasise 
the argument which he has used th&t the problem is one of competition 
between t.his imported broken rice and the .particular specialised better 
class Madras raw rice. But the main purpose of my rising to my feet 
after my Honourable friend, Mr. Bajpal, sat down WfioS to ask whether 
.the Government cannot give us a litUe more definite· assurance in regard 
to their determination to do something which will meet this particular 
.problem ? In the early parts of December, I remember being in the House 
of Commons, when Mr. Lloyd George, was speaking about the unemploy-
ment question, and he used the phrllse that "~  is no use people 
merely admitting the existence of II. problem, someone bas got to 
.deal with it". In a ,'ery amall way, 1 would echo that' remark to 
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Goremment todli:Y, We thank them for having admitted the problem and 
(or having, 80 to speak, put 'this finger on the actual spot where the problem 
Occurs. 'Can we not have a little more' definite 8srJurance that, having gone 
sO far, they will i,akl;! as urge:'jlt, steps '!os possible to meet that problem ill 
one or other W6.y? It ,has been suggested by some of my constituents 
that, the problem should ,be met either by the imposition of an import duty, 
which should be of Ii specific nature, or by the fixing of a quota based upon 
the average of imports to Madras covering a certain number of years, under 
which licenses should be, issued for purposes of importation. I do not 
suggest for a. moment which of those would be the preferlilhle method. But 
if it is decided that there should he Itn import duty: I would stress the 
importance of that duty being of a specific nature for i~  reasons. 
On the other hand, if it is decided to fix a quota, I would also urge the 
importance of fixing that quota on the basis of u fairly wide average in the 
~a r of years, so that the amount of quoth' may not, he a figure inflated 
,as the result of the very large importations of the rI a ~  {hope, there-
fore, that, when considering what action they are going fu take, thE' Govern-
~ n  will bear these two considerations in mind. ' 

, . 
s.tIl Bail 4b4oo1a lIaroon (Sind: Mt1hammadan Rural): Sir, the. ques-

tion of the importation of rice to India is not only u question nn ~ 

with the Madras Presidency, hut, T find thltt Sind is also producing 
large quantities of rice. In Sind, we do not get the Siam or Indo-China rice 
but mostly the rice from Burma. Sir, today the plight of the agriculturists 
in Sind is very bad. L(>,:t November, when I had to tour about in ~

~ n with my election in Sind, I found that they were hardly ab1e to Mll' 
their paddy between Bs. 1-4-0 and Rs. '1-,8-0 It maund, n~  a ~  of 
tbat, they were uUl1ble to pny their land revenne to Government,. Sir, I 
~ h to support the Resolution which ~  are discussing now. From its. 
wording I find that the Honourli'ble the Mover 'is only" suggesting to the' 
Government to take some important' 'step's to pi-event the import of rice-
or fixing the quota. If I have correctly understood the Honourable Mr. 
Bajpai, he told us that the Govemment were also considering the matter 
and the Honourable Members will ~  know about their decision. 80, I 
hope ha G ~~n  will also supp0rl it. Then, my 'ij:onourable friemt 
also said that, on account of hnportation of thiB10w quality nee in Madras', 
the price of the high quality of rice did Dot go down, but remaine!! stead,v. 
:0£ course, when rice of a low quality is coming, the price of 'the high 
'luality rice might not be reduced, but, lit the same time, it cannot be' 
fncreliUled. 

~  Sir, we are faced with two questions so far as rice is concerned. 
Fir,Btly; wbether any import duiyshould be put on rice, and secondly. 
~h h r 'some quota should be fixed. The House knows that the price 
or wheat at one time went down very much when India started getting 
,wheat from AustraliS' and some other ,countries. Therefore, we levied an 
-,import 'duty of two rupees per (lwt. on wheat. So, if' any SOM: of protec-
~  is give,t;t to the local rice, the cultivators, not onI,. in Sind, bu't in 
~ n  ~r  Qf In d ~  "?II be able to grow rn?re ri ~  e:nd, for that reason, 
~~  ,t?e a~l  to pay theu' land revenue to tbetr ProvInclS'1 Govemmentf!. 

';l'h,en, ~h r  ~ another point to which I should1ike to draw the atten-
·Yjon ~~  ~  .t' preseQ.t on the rice that, 'Ye are E'xport'ingto foreign 
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cquntries, Government are levying an excise d~~~ or an eXJ.>ort duty, what-
ever you may like to can it. Tbe time has come wheQ. GOTemment should 
consi"-er this question very ri ~  It is true ~ha  100 yeM'S ago thE' 
onli country ",mch supplied ( rice to the' wOrld wa~  ltidu.,' and,r therefore, 
the Government levied an r~ duty of three annas at that tnme and 
it has since ~ n :reduced'to two' amias afidthree pies: . Sir, I know tha't 
we are . exporting rice from Bind to the Persia'll Gulf and previously we· 
used to export rice to South Africa, Mauritius and many other places. But 
today we find there is no export to South Africa and Mauritius; there is 
only a little export to the Persian Gulf. I think that unless and until 
Government come forward and r.'bolish the export duty on rice, India. 
cannot export her rice to any foreign country. With tbel:le remarks, I 
support the Resolution. 

Dr. T. S. S. Rajan ('l'anjore cum Trichinopoly: Non-Muhammadan 
Rliral): Mr. President, I am really glad to find that we are mostly on 
common ground on this question. The Government aceept that there 
has been an increasing import, and, during the last year, they have 
themselves confessed that the increase has been rather alarming, if I may 
use such a word. But I may tell for the information of the Honourable 
Member in charge that, during the last month or two, the imports have 
been more terrific than during the previous months, and, if we could refer 
to the article in the Hindu and the picture it contains with regard to 
bags of paddy lying all over the open stores, both in the Tuticorin port 
and in the streets tbere, then we can infer the menace is on the increase. 
That the Government have also accepted to take the matter in hand and 
that they would soon be doing something definite, the nature of which 
they are not in a position to divulge, is perhaps the only thing that we 
have had as a result of this discussion. I put it to them, here is a 
Resolution, the facts underlying which we can vouch for and which the 
Government themselves are prepared to acknowledge. Having done that, 
I ask the Government to accept this Resolution, so that we may not force 
it to a division. The Government have given assurance that they will 
take steps, the nature of which steps they have not, however, specified. 
We have suggested an ~ r  duty, tl1e object of which is not so much 
to l~ali  Siam or Ind!,-Chma 8.S to protect ()Ul' rice and to protect our 
prices from falling further. If that is conceded, I :really do not ~  any 
point in pursuing this discussion any further. What I would like the 

~ Il n  as well as Honouraple Members on this aide of the House 
to consider is, whether we shall n ~ ask the Governxnent to accept this 
Resolution and ask them also to inform this  House at the earliest oppor-
tunity as to the specific measures that they have either fonnulated or 
intend formulating. If that procedure could, be accepted, I do not think 
there is need for any further discussion on this Resolution. Therefore. 
I suggest to the House that this Resolution should be accepted without 
aP.J divisi09 whatsoever. 

The Honourable Sir l rl~ ndra 8Ircar (Leader of the House): May 1 
say this 'that the Government will 'not oppoSe this RelJolution. 

I ~  J,lPDOV&ble ~  T4e question may nOw be put. 

~  r~d ~  (The ~ n ra l  ~ir Abdur Rahim): The question IS: 

"That the question be now put," 

The motion was adopted. 
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JIr •. satya Narayan SiDlla: Sir, several Honourable Members, who 
have spoken on this motion, after my Honourable friend, Mr. Bajpai, 
spoke raising certain objections a~a in  the Resolution, have very clearly 
and lucidly answered all those ObJoot10ns. I have only one word to add. 
The dexterous attempt of the Honourable Member, Mr. ~ ai  to make 
this motion look like affecting only one province and thereby ~a ing the 
Honourable Members ooming from the different provinces feel luke-warm 
about this Resolution,-I say, Sir, this common practice of divide et 
impera will not succeed in t.his case. 

JIr. G. S. Bajpal: There waS no such intention, I can aSsure my 
Honourable friend. 

JIr. Satya Narayan Sinha: In spite of what my Honourable friend, 
Mr. Bajpai, has said, we are convinced that the importation of foreign 
rice does affect the price of rice in our province. Because the Govern-
ment have not said anything definite as to what they are going to do in 
connection with this motion. I have nothing more to say, Sir, but lance 
more appeal to the House to accept this Resolution as it stands. 

lIr. Pr6s1dent (The Honourable Sir Abdur Rahim): The question 18: 

"That for the origiDal ReIOlution, the following be 8ubstiiut.ed : 

'Th&t this ASsembly recommends to the GovHnor General in Council to take 
immedia.te a.nd n8Ce811&ry steps, fiBcaJ and other, to prevent or to cOI:trol the import&.-
tion of foreign rice and paddy· ... 

The motion was adopted. 

RESOLUTION HE REMOVAL OF DISQUALIFICATION IN 
RESPECT OF PANDIT DW ARKA PARSHAD MISRA AND 
CHOWDHURY ASHRAFUDDIN FOR ELECTION AS A MEM-
BER OF THE LEGISLATIVE ASSEMBLY. 

Xr. K. X. Jedhe (Bombay Central Division: Non-Muhammadan 
Rural): Sir, I move the Rellolution which is as under: 

"That this AS--.J.bly recommends to the G'ove1"llor Gf'neraJ in COllncil to rAmOv. 
t.he disqualifica.tion in reapect of eligibility of. Pllndit Dwarka l'lIrshad Misra of 
.l'ubbulpore and Chowdhury Aahrafuddin of COIOi1la. for election II.S a. Member of the 
Legislative Assembly under Rule 5(2) of the Legililative Assembly Electoral Rules." 

Sir, the decision of the Indian National Congress to participate in the 
election Gf the Assembly was welcomed by the. Govet"JUnent. As 8 

corollary t.Q this, the country expected that those who have suffered fer 
their country according to their humble judgment would not be disquali-
fied from standing as candidates for the various electionS. As a matter 
of fact, the Governor General re:r:noved disquali1ications in .cases of those 
who applied for the removal. But two exceptions have been made, in 
the case of Pandit Dwarka Parshad Misra of Jubbulpore and Chowdhury 
Ashrafuddin of Comilla. No valid reasons  have been so far given by the 
Local Governments cOBcerned or the Government of India. 
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Taking the case of ;pandit Dwarka Parshad Misra. of J ubbulpore, I 
say, Sir, that he was a Member of this Assembly from lW6 to 1929 when 
he resigned· as per mandate of the Lahore Congress. In. the year 1930, 
at the time of the Civil Disobedience Movement, Mr. Dwarka Parshad. 
was sent,enced to two years rigorous imprisonment under. section 124:A 
read with sections 109 and 120B on each count, but the sentences were 
to run concurrently. 'Gnder t·hc well-known Gandhi-Irwin Pact, he was 
relea$ed in the 'month of March, 1931, and was, thereafter, in the 
.Tubbulpore Municipality 8S a member. In 1932. he was sentenced to 
one year's rigorous imprisonment under the Criminal Law Amendment 
Act. But t.his last sentence, Sir, acoording to the rules, cannot prevent 
him from contesting the election, But it must, therefore, be that his 
Rentence in 1930 was construed to be a bar, hence the removal of this 
disqualification under the election rules is wllnted by this Resolution. 

~ w  Sir, Seth Govind Das, who is happily here in this House as an 
elected Member, was similarly sentenced in 1930, and again sentenced in 
1932-33, and yet disqualification against him has been removed by the 
Government of India. I fail .to see, why this discriminating policy of 
removing disqualification in th() clIse of one and not removing in the case 
of another. Pandit Dwarka Parshad Misra had been the President of 
the Jubbulpore MunicipB1ity in 1933-34. and apparently he was allowed 
t·o be t.here. If he was good enough to be the President of the Jubbulpore 
Municipality even after his conviction. I fail to see why he should be 
held unfit to be elected to t.his Legislative Assembly. There is a 
suspioion in the country that his strong attitude in municipal matters is 
responsible for thiR action .. I am quite unable to say how far it is true. 
But it is for the Government. Sir. to remove the suspicion by simply 
removing the disqualification. 

The same is the C8se with respect to Chowdhury Ashrafuddin of 
Comilla. In Bengal, the disqualilication has been removed in all cases 
except this. Even Mr. Sarat Chandra Bose was allowed to contest the 
election although in prison. I, therefore, request this House and request 
Government that it would be inequitable, unjust, to keep the disquali-
fications in respect of these two gentlemen, and move this Resolution for 
its acceptance. 

JIr. President (The Honourable Sir Abdur Rahim): Motion moved· 
"T,hat this Assembly recommends to the Governor General in Council to remove 

the disqualification in respect ot eligibility of Pandit Dwarka Parahad MiM'a, of 
.Jubbulpore and h wdh~r  AHhrafuddin of Com ilia for election y to Member of the 
Legislative Assembly under Rille 5(2) of the Legislative Allsembly Electoral Rnles." 

Mr. Gh&Dahiam SlD,h Gupta. (Central Provinces Hindi Divisions: 
Non-Muhammadan): Sir, I ~ ia  m.yself with this Resolution. I will 
not gOillto the r ~al matters in detail. but I will look at this from a 
~ n ral point of view.. It wus understood at any rate. among the 
Congress rank and file that it was a mere question of formality for any 
member of the Congress to apply to the Government and to have the ban 
removed. On that understanding, most of us applied to the Gov'ern-
ment,  and, in the case of many, the ban was removed. It is, 80 far as I 
understand, only in the case of these two gentlemen or one or two more 
that the ban was not removed, and I do not see why there should have 
been this distinction, particularly as reasonR have not been assigned 
publicly. 
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jifow, ~  my' Honourable friend said. the position of Pand,it Dwarka 
PI,\t:anad Misra ana Seth Govind Das wEire exactly the same, but I neell' 
~  go: into details. J will confine' myself to 'merely condemning tbe 

~i d  oJ GoveJ,"nment. in singling out these two g~n l n r~  among 
€he rest. I repeat, Sir, that so far as my {nand, Pandit Dwarka 
Parshlld Misra, is concerned, he was and is as good n Congressman as 
any of us. He ~a  adopted by the Parliamentary Board along with my 
Honourable friend, Seth Govind Das. Both of them are pledged to 
o.on-v,iolence and ,truth, and it was a surprise to us in the Central Pro-
vinces why tbat sanction was given in the case of Seth Govind Das, 
whire it was rdused in the case ')f Pandit Dwarka plJrshad Misra. My 
submission is that these invidious distinctions should have been avoided 
unless there were very strong grounds which were known publicly to the 
people. So far as we are concenled, there is no ground which is known 
to us, and I do not suppose that there must have been very strong 
grounds not known to us. So far as I am concerned, I have been closely 
~ ia d with Pandit Dwarka Parshad Misra from a very long time. :a:e 
was the' Secretary of the Provincilll Congress Committee when my friend; 
Seth Govind Das, was ita ?resident. And if the President of the Pro-
vi,ncial CO,ngress Committee, who was ~n n d in the same trial. could 
b,e permitted to stand, why should Pandit Dwarka Parshad Misra not 
have been allowed to do so? Thnt, is my grievance. Sir, I cut short ~ 

speech, bpcl\use I do not want t.o go into the personal aspect of the case',. 
\J:nd it is only the general aspect that I want to touch IIpon. 

111'. Abclul •• tln Chau4hury (Assam: Muhammadan): Sir, I rise to 
support this Resolution. I think I am one of the very few Members in 
this Assembly who CIllO claim, not only acquaintance, but l ~ personal 
,friendship with both the gentlemen mentioned in this Resolution. Sir, I 
knew Pandit Dwarka Parshud Misra while he was a Member of this Assembly 
arid I ha.d learnt to apprecillte and admire his intellectual and moral quali-
ties. As regards Chowdhury Ashrafuddin, I have known him since our' 
college days when we were contemporaries at college, end both Pundit Misra· 
and Chowdhury Ashra.fuddin are men of unimpeacha.ble character, very 
patriotic, honest, straightforward and bra'Ve. They are among the finest 
type of young men that the present political movement has brought int-> 

~ n  in Inwa, and they are ev.er ready to suffer for the¢ Qwn con-
victions and they hiwe suffered also for their convictions. 

Now, Governmtmt have been vel'." liberal in grunting exemptions anAl 
removing disqualifiC8'tions on persons who were convicted of offences, and 
it is di1;ficult to understand why Government should make an exception 
in the case ot these two persons. Government have allowed even Mr. 
Sar:at Chandra Bose, who is suspected of being connected with the ter-
rorlRt movement, to stand for election. Even in the case of the Red 
Shirts, whom Government consider to be revolutionary, they have al-
lowed ,the le$-der of the movement to come and contest the election. But 
~  do oot underStand what could be the heinous character of the crime 
that these t'Yo persons have committed that Government should single 
them out for this particular djstinction. All that we know about them is 
that they are npt anarchists, they are not revolutionaries. They are 
merely non-violent civil resisters and my own i r~ i n is that theBe 
t.wo gentlemen have been the victims of vindirtit'eness of 160me of the· 
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officials somewhere. Bec!llUse, when these applications come to the Gov-
enlment of India for removal of disquIIlifications, I presume tbey usually 
send it to thEl Loca,l C,lovernmente..nd h~ ~ Ga~ ~ n  ~ d li to ~h  

lrni i n~r  the ~ i n r ~ d  It. to the ~~  I~gl~ I ~ and 
he sencis it to the 'Sllpennteo,q.ent of l~  aJld tM ~ l .' l ~~~  
Bra.nch. ~nd ifa.ny applicant has the ~ ~ n  of n~ l ~ }Jleals-
ple&'8ure of anyone in _ chain of official hierarchy, h~ fate III ~ d 
and no amount" of representation is of aJl;Y use in securing the removal 
of his grievances. I do not ~ what temble conJrequences wo\}ld. ha':,e 
followed if 'Government along with other cases h~ ~ d the dl a~l
fications of these two gentlemen. Yet GO,vernment are very adamant In 
their decision and they are persisting in that ~ i i ~~ ~a  they al-
ways trust the man on the spot and stand' by hiS d~ ~ l n In spite of. the 
fact that it might have been the most capricious deCls10n that was amved 
at by the man on the spot. I onlybope 'that in these small la ~r  the 
, Government, of Indin will not be guided by the persona4 predilections of 
suhordinut<' officials lind fhut: t hiiv will rpm!lVe the hUll on these two, 
gentlemen. ," . 

., .•• S. ADey (Berar Representative): Sir, the Resolution now be-
fore tht·House makes a d an~ which, r believe, is simply irresistible. 
I know, as some of the ¥embersof this House also know, Pandit Dwarka 

r had~i ra persoDa4ly: He has been a Member of. this House and in 
that capacity has done his duties here, ~ am sure, to the satiilfaction of 
all his colleagues and the constituency which Eient him. In denying him 
the right to contest the constituency 01100 more for the seat in this 
House, Government singltld hinl out' ItS if he hilS perpetratf'd some heinous 
crime which irrevocably disqu,ulified him. Others, '\l'ho werc snmng in 
the Bame boat with him, were permitted to stand and be returned by their 
constjJ;uencies here. Governtnen't have not only done an injustice to 
Pandit Dwarka. Parshacl Misra but to the constituency which wa.nted to 
return him. J;[is services to that constit\1ency both in the capacity of a 
Member' who represeo,ted them in this House IlIB well as in other capacities 
8S a public man are so well known that the insult is felt very lrefmly by 
that constituency. I am here to inform the Goven;tment that the order 
of the G ~ l  i.s r n ~d very keenly, and' ~ r  is n very keen 
sense of mdignation In the whqle of the Central Provinces and' Beral' on 
uccount of the very obstinate ~nd perverse attitude 6f the Oover.nment in 
this ma.tter. I kno,! ~ r  ,he.'s been going on for some time a kind of 
tussle between Pandlt Dw:arka ~had Misra and the Local Government 
on ~ n  of some i i al~a ~r l  not want ,to impute any 

~l  to anybody, ,but l a~ a ra~~ th!l,t :,th6se' ~h n ~ h G rnin n  of' 
IndIa' probably thought It WIse to consult haveunforlmnately not been 
able in this. CII.Stl to rise. superior to h ~ porsonal ~ di  and the.ir 
personal feehngs, and it lS the perverse View of certam men In office m 
the Central Provinces ha~ must have CIOJ;J:le· in the way. I Wish that the 
Government of India had been more careful and more exacting in getting 
and sifting theinformat;ibn from the Loca4 G.ov:ernment, when they found 
that the Local Government WR!I recon'nueliding ever\·})od.y else a'nd mnldng 
an exceptioJl in the case of one ~ l  whom at liast BOrne Members on 
the Treasury Bezu:hes had the' privilege to know personally as their col-
league for BOme tl.me. If they had acted upon the reC'.omniElndation of 
,the Local Govenunent, it was necessary for them to have thoroughly 
lIati,sfied themselves that there was good ground for the unusual rd r~ 
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We are all up to this time in the dark as to what is the special ground 
on which they had to make &JJl exception in the, Mseof Psndit Dwarka 
Parshad Misra. My late lamented friend, Mr. Abhyankar, my friend, 
Seth Govind Das, and other frien.ds and Pandit Dwarka Pe.t'Bhad Mis1'8 
had committed the same offence: they were ".11 sent to jail for the slloJlle 
offence: they all had been living together in the jail for the Bame offence: 
and if their incarceration was no disqualification, or if such disqualification 
was of a nature that the Government could remove it and pennit them 
to stand for the Assembly, where W818 the necessity to make an invidious 
,exception in the case of Pandit Dwarka Parshad? 

The same can be said a180 of the other gentleman to whom reference 
has been made by Mr. Abdul Matin Chaudhury. I wish that the Govern-
ment of ~ndia at a'D.y rate now will see that they have been misled by 
somebody and will not perpetuate the mistakes by voting against the' 
Resolution: they should accept this Resolution. 

111'. Akhil Ohandra Datta (Chittagong and Rajshahi Divisions: Non-
Muhammadan Rurwl): Sir, I rise to support this ~ ll l~i n  I have not 
,the honour and pleasure of knowing personally Pandit Dwarka Parshad 
,Misra: but the other gentleman naIDed in the Resolution, Chowdhury 
Ashrafuddin of Comill&, I, have known for a long time. He was convicted 
.and sentenced to two years' imprisonment for leading e. prooossion at Comilla 
in January. 1932. 1 myself witnessed that procession passing along the 
road. If a procession by itself is an offence, that is quite another matter. 
But so far BS the character pf the procession is concerned, I am in a 
position to bear personal testimony to the fa'Ct that it was, a most peaceful 
procession, orderly, without any violence of any sort. The procession hail 
covered about two miles, IIofter which they were obstructed by the police; 
and, the moment the police turned up, they stopped and surrendered: 
although there was a merciless beating of some members of the procession 
by the police, they did not raise a finger-they actually  surrendered and 
they were arrested and taken off to the thana. Chowdhury Asbrafuddin 
was the leader of that procQasion. Beyond that there was nothing of 
which it can be said that he was guilty. As my Honourable friend, Mr. 
Abdul Matin Chaudhury, hllos said, he is a very fine gentleman, coming 
of 0. very respectable family, a respectable la.ndholder and a devoted fol-
.lower of the Congress. He believes, I know, in non-violence: he was 
never guilty of any violence ever since he joined the movement. It was 
very difficult for me to believe when I heard that his app1i('stion had been 
rejected; I could not possibly understan<J as to what could be the reason 
for making this distinction: of course I do not know what there is in 
,the police record about him: that is more than we Imow; but I know 
this, living in the same place, Comilla, fora long time g h r ~h  is a 
neighbour of mine: so far as we aTe concerned, we have never heard that; 
he was associated in any way with any movement of violence-much less 
,of being a member of  or associated with any revolutionary party. The 
injustice that ha'S been done to him may have been due to the over-
'zealousness of some local official: but it is really a fit case for the Govern-
ment to interfere. I do not know how the mistake can be rectified', but 
,only for future guidance the matter should be inquired into and at all 
events there should bel an announcement made as regards the ca'Se of 
:these two gentlemen. Of course the wrong ha~ has been done to them 
. is irreparable sn fllr liS the present Session of the Assembly is concerned. 
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The Honourable Sir Henry Oraik (Home Member): Sir, I do not. think 
I nood detain the House very long in connection with this Resolution: 
but 1 should likeu.t tbe outset to remove what seems to be a misconcep-
tion as· to the aetual rules on this subject of disqualification.' The rules. 
Ilre contained in the Legislative Assembly Electoral Rules which are 
Statutory Rules made under the Government of India A,ct. First, the 
general proposition is laid down that any person, against whom a ~ i~
t·ion by a criminal Gourt involvillg a sent.ence of transportation or J.D:lpr1-
sonment for a period of more than one 'year is subsisting, shall not be 
eligible for election for five years fram the date of the expiration of his 
sentence. But it is provided that, on application made by the person 
disqualified under this sub-rule, tbe Local Government of a province may 
remove the disquaJiticlltioll with the previous approval of the ''Governor 
General in Council. Bllt the Local G n~rn n  may, of their own motion 
and without any reference to the Government of India, decline to remove 
the disqualification, Tl16 position tnw;is thnt it is within tIie power ~ 

the Local Government to reject an application. but it is Dot .within the 
power of the Local Government, unless it has obtained the previous 
sanction of the Govtlrnment of ludiu, to remove the di ali i ~~n " .. 

Kr. Ghanp1am Singh Gupta: May I know whether in the case of 
Pandit Dwal'ka Parshad ~ra any approval was asked for or did the 
Central Provinces Government l'8ject it on their own initiative? 

The Honourable Sir Henry Ora1k: I am coming to that. I will explaill 
what has happened. When the question of the l'emoval of this disqualifi-
cation in the case of persons who had been convicted in connection with 
the Civil Disobedience Movement was raised in this House by an inter· 
pellation, my predecessor explained that would-be candidates who had in-
cUlTedthe disqualification would hlllVe to apply to the Local Government, 
and that there was no intention of departing tram the procedure laid 
down in the rules. In fact, it would bave  been illegal to depart from that 
procedure. These are Statutory Rules having the force of law, which 
Government cannot break any more than anyone else. But it was also 
stated in reply to 8 question in another place that arrangements had been 
made that all such applications should be referred to the Government f 
India in order that there might be uniform treatment of 00.1 these cases, 
that all of them might be dealt with on the same lines. Accordingly, we 
asked all Local Governments to refer to us any such applications that 
might be submitted to them for the removal of the disqualification. Now. 
in all, there were 20 people who wished to stand a.9 candidates and who 
were disqualified under this rule, and all their cases were referred to the 
Government of India, including the cases of the two gentlemen named in 
this Resolution. In 18 out of the 20 eases, the Governor General in 
Council agreed with the Local Governments that the disqUMificatioIl should 
be removed, and, therefore, I think I can fairly clB'im that the Govern-
ment's interpretation of the rule has been on the generous side. Ninety 
per cent. of the total number of the applications have been granted. 
These two cases, which are referred to in the Resolution today, were the 
only two exceptions. But I should explain that in certain cases, includ· 
ing these two, the candidates put off till admost the last moment what is, 
as I have tried to explain, a necessary stage in the process of getting the 
disqualification removed.-tbe;v put off submitting their applications to 
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the Local Goverrunent tift the last n~  and, therefore, the Loclli 
(loverlftnent had to refer ~ h their cases by telegram, lIB in such case the 
applicat.ion wns not received tin a. ltll:j or two before the nomj'nntionhad to 
be submitted to the Returning Otlieer ..... 

Mr. Gbuablam Singh G~ a  May J n~ ~  ,Sir, what ,was the d ll ~ of 
:;eth Govind Das's ItpplicatiQP and WIsp wMt was the date l)f the appr.-
-cation of Pandit Dwarka Parsha:d Misra? 

• '. \", •. '.,. l _  _ . 

The HonOurable Sir HeDlJ Oralk: On the 6th of October we r i ~d 
a telegram from the Government of the Central Provinces about Mr; 
Dwarka Parshad Milh'a.', and they asked f(lra ~ l  telegram on the 
ground that the nomination had to be sllbmitted within a day or two of 
.:that date ..••. 

JIr. cjJ..lItbt&m SiDgll GupU: Was not the application made on th" 
same da'Y as was made by Seth Go\'ind Das, who is sitting here today'! 

8eth OOV\ndDi1:ar (CeiitrM Provih'ces" JrmdiDiviSi{)N8:. Non-Muham-
.madall): I, S'll', alon'g Ii~li  Mr. Mil;liB., a ~li d  on thE! 4th of October. M.Y 
application was  forwarded to the Goverrttnent of India on the 6th, and, 
,on the snme duy, Pandit Dwark" Parshad's application was forwarded. 

ft. BoD6uiable Sir Henry Oralk: The Honourable )d:ember is lJerfectly 
,cOrl'eet. The two CBses were submitted in one ~a  and the telegram 
asked that the decision of the Government, of India should be communi-
,cuted by wire. I do not yet know if I have made myself clear. The 
point is this, that if an application is to be acoepted and the disqualifi-
eat-ion is to be removed, t,he Government of India's sanct.ion is necessary, 
and, therefore, the Honourable Member's case, in which the Local Gov-
. (>rnment recommended that the di ~li i a i n should be removed, re-
'q'uired the orders of· tbeGovernment of India. In the other case, they 
recommended that the disqualification should not be removed (Ironical 
'·Cheers from Congress Party Benches), snd they referred it m the Govern-
of India, but it is under the rules within their own ~n  to reject 
t.he IIpplication. In the Honourable ~  case, the disqulI.lificution 
was removf'd, Rnd the Local Government gave good reasons, 01' what 
appeared to us to be good rens'ons, why they did !lot . recommend the same 
t,t:elitment in t.he other <lase. 1 had to replJ immediately, and I accepted 
their r I n ~and when I suv T, T menn the Government of Indie.. We 
accepted t.heir reasons as gOOd ~nd said we agreed'. Precisely the same thing 
h,appened in the case of the other gentleman referred to, Chowdhury Ash. 
rafuddin. In his case, the letter or telegram wss received on the 7t.h 
'October, And t,he nominat,lbn onte i'as the 9th October. There, again, Ii. 
,dooiRion had to be arrived' at at onCe ahd orders communicated b;V wire. 

Now, Si'l', it wont'd' he more In cons(munue with the dignity of this House 
-and far better from evert point ofvieY,l thht I .shOuld not' ~  called upon 
to enter into' personaliti'es. :r d.b not wi.htodo so, and: if I were to do 
so, my han~il would' be vety mu-ch 't,jed, because part of the informlrtioo 

~i di to ~ is of Q confldentia.l nQtuJie wflich I sm .not ali . liberty 
to disclose. But I t.hink the House generall;v will agree with me thr..t the 
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<lebate should be j{ept on  on imptlrsonlil grounds. We tried, in ~ ni a
tion with the Local Goverumenta. to Jay down beforehand certam general 
prineiples whioh should guide them in dealing ",it.h such a li a~~ n  but 
lIaturally general principles Oh:nnot be expected to r~l  ,posslple cases 
that may arise, and the Government of India. who cann?t be ~ d to 
have their own sources of information about every posslbie cRJ;ldldate all 
over India, must be guided in these m6.tters by the views of the Local Go,!-
-e1'Dments. Having to make ILn immediate decision,-for time did, not 
permit us to refer the rnaUer again to the Local Government,-we had, to 
:aocept the views of the Local Government. ~a  w ~ ha,:e a~ II. rule inter-
preted these rules Ii'hout the removal uf the dIsqualIficatIOn 111 a generous 
ma.nner is, I think, shown by the fact that, as I have mentioned already, 
18 out of the 20 applications were acoepted, a.nd Iunderlltand that a good 
lllany of the gentlemen in whose ooses t,hey were Ii'Cctlpted are t,oday Mem-
bers of this House. 

Now, when I tum to the aot,ual terms of this Resolution, I find that I 
-cannot accept it, because it asks the Government of India to do something 
which it would not be legal for them to do. It asks us to remove the dis-
-qualification. Now, the rule. which T have quoted and which I halVe stated 
is a Statutory Rule having the force of law, Inakes i~ quite clear that in 
the first place there must be an application by the person conoerned; in 
the second place, the r.'Uthority to remove the disqualification is the Local 
Government, and that it must obtain the previous sanction of the Governor 
-General in Counoil. It would thus not be following the correct, procedute 
if we were to remOTe this disquarIfication without the first step being taken 
Iby the gentlemen concerned by put-Hng in their formal applications to the 
Local G6vernments .  .  .  .  . 

. . 1h. _ Ii. S. Aile,.: Is not that application before the Government? I 
think it is still before the Government .  .  _ . 

" 
The Honourable Sir Henry Oralk: I don ~  j,hin-k so, as that application 

has been rejected. They must put in 8 fresh application .  .  .  . 

Mr. II. S. AD.,.: What prevents the Government from revising their 
·decision? 

~  ~ a~  ~ ~  Ora1ki h~  g ~ I ~  are perlectl;r free to 
PI!t In theIr applICatIOns eIther .now, or, If they so deSire, when tiiey again 
WIsh to stand for the House In the unfortunate event of a seat frolling 
vacant or in the case of a general election. And if and wheri they do 
put in their applioations, I am quite prepared to consiaerthem again and 
go into the matter more carefuny tha.n I wall able to do, owing to circum-
-stanCes which I have explained, on the previous occasion. I am quite 
wtllingto t&.ke into account what has been said in this debate, and I am 
quite willing to ask the two Local Governments concerned to do so alao. 
I do not think the House can expect me to go further than that. They 
-caq.not expect, me to ~  a ~ l ll ~ n whioJ:I ineffeot Q8ks us to take 
~ r l which, as I hope I made ~ ar  would not be R legr .. l COUl:.e. I 
tryst, ~ir  that aftel" considering these observations, the HQDourable Mem-
ber who moved this Resolution will be prepared to accept my assuranCe 
llnd withdraw his Resolution. 
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Seth Govtnd Das: Sir, I l!li.YC not much to say on this Resolution, be-

4 P.Il. 
C8Use ~ Honourable the Home Member did not give out those 
reasons on account of which Mr. Misra's disqualifioation W8S·.nOt 

removod, as well as the disqua.lification of imother gentleman from BengaL 
But, Sir, one thing hs'8 been made clear by the Honourable the' Home 
Memher, and till now we did not know it so clearly as' we do it today.: It 
is this, that Mr. Misra's disqualification was not removed, because the 
Central Provinces Government· came in the way of .. the removal of that 
disqualificstion. Till now we were made to understand, and specially from 
that lawyer who went with my application and also with the application 
of Mr. Misra to Pachmarhi to the Honourable the Home Member of the 
Central Provinces Government, Mr. E. Raghavendrlio' Rao, and the Chief 
. Secretary, that the Central Provinces Government had reoommendedthe 
removal of the disqualification of Mr. Misra and it was on . .account of the 
C:rovernment of India that the disqu&llification was not removed., Today 
the cat is out of the bag, and though tht' Government have: not given the 
reasons, I, at least, can understand them very welL But because the 
'Honourable the Home Member did not want to enter into :personal ques-
tions, 1 also do not w6nt to enter into that sphere as far a8 Mr. Rao: is 
concerned. So I leave it there. 

Ill. B. Das (OrillsaDivision: Non-Muhariuuadan): Is be not a Swara-
jist? 

Seth GOvtnd Das: He was a Swarajist; He 'is the ~ r id n  of h~ 

Provincial Congress Committee, find he is what not. {Laughter.) But, 
before I sit down, I want to make one thing very clear; that neither Mr. 
Misra nor I were anxious to come here. The Leader of my Party Mr. 
Bhulabhai Desai and also the then President of the Congress, Mr. Valla-
bhbh6i Patel, pressed us to stand for the Assembly. Mr. Bhulabhai Desai 
issued u statement to that effeet. SO, :1S fnr as I am concerned, 
and as far as Mr. MisrA is concerned, WC' Ilre not at' all hurt 
by this attitude of the Government, but the constituency from 
which I come and the constituency which should have been represented by 
Mr. Misra in this Assembly resent this action of the Govi:lrilment. r hope 
that in future the Government of India will not be befooled by the Loetl.'l 
Governments in this way as they have been befooled as far as Mr. Misra's 
case is concerned. I am sure. if the Honourable the Home Member will 
refer the whole matter to the Central Provinces Government. he will find 
that all those reS'8ons which that Government will give him will not justify 
the non-removal of the disqualification of Mr.. Misra. With 1iliese few 
. words, Sir, I support this Resolu.tion . 

.... S. Satyamurtl (Madras City: Non-Muhammadan Urban): Mr. 
'President, I should like to give a different turn to this debate, if I may, 
from the one which the Honourable the Home Member concluded it on. 
He suggested that if these two friends would apply again, he would re-
consider their c8ses and ask the Local Governments to remove their dis-
qualifications. 

'!'he ~ l  Sir Henry Oralk: 'l'he Honourable M;ember is mis-
quoting me. I said that.! would reconsider their cases again and take 
, ' into -consideration everything that was said in the course of .t}iis debate, and 
! I would ask the Local Govemments to do the same. ' 
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xl. S. Satyamurtt: I am sorry I gave more credit to the Honourable 
the Home Member than he deserved. I quite realise that, even though 
these friends apply again, he won't give any promise of changing his mind. 

The Honourable Sir Helll')' aralk: It is not 0. question of my changing 
my mind. 

. Mr. S. Satyamurtt: The whole question is tha.t the point of view of 
those who support this motion and that of the Government bTe different. 
The Government look upon it as a personal favour, which they may either 
grant or not grant. But I would beg of my Honourable friend to look 
upon it from a slightly difierent angle of vision. The first thing that I 
would suggest to him and his Government is that those constituencies 
ought not to be deprived of the right of sending those, in whom they have 
got the greatest confidence, by an executive action which is not consistent 
with the general policy which the Government wanted to follow. 

The Honourable the Home Member began, very rightly, if r may say 
so, by quoting from the electoral rules of the Legislative Assembly, that 
the Local Governments have got the right to remove the disqualification 
with the sanction of the Government of India. And he made 61 nice point 
that, if it is a case of non-removal, the Local Govemments' words are 
final. I grant him the legal plausibility of that argument, but he cut the 
ground from under his own feet when he said with engaging frankness, 
hut with equally engaging unconsciousness of the illogicality of his posi-
tion, that, while the question came up before the Government of India of 
members who had incurred the disqualification by convictions in respect ',f 
offences committed in connMtion with t,he Civil Disobedience Movement, 
the Government of India had, in consultation with the Local Governments, 
agreed to la.y down &I uniform policy. I should like to know from him 
what is the uniform policy which the Government of India laid down, in 
conlmltation with the Local Governments, in respect of the removal (,f 
disqualifioation. 

The Honourable Sir B8IU'J aralk: I am sorry to interrupt the Honour-
able Member, but he is again misquoting me. I said that, in order to 
ensure uniforInity of treatment, we had arranged that all these oases should 
be referred to the Government of India. 

Mr. S. SaVamurtl: I suggest that my Honourable friend may spee;k 
louder next time. It is so difficult even for me to hear though I am near 
him; he is inaudible. BeMuse he is SO inaudible, I suggest that, in order 
not to be misquoted, he muRt improve his voice or evolve some other means 
by which he can make himself more audible even to those who sit so ner..T 
him. It is very unfair; we have to take down notes and he simply mumbles 
to himself all the time. I suggest .  .  .  . 

Mr. President (The Honourable Sir Abdur Rahim): Order, order. The 
Honourable Member caD go on with his speech. 

](t. 8. Satyamurt.t: Honestly, Sir, I could not hear him. What cr.n I 
do? I see that he can mise hi. voice when he w/lonts to i~ r  and I 
suggest that he raises );lis voice. I suggest to the Gove.rnment .of India 
that either they wanWd. theIJe cases to be referred. totheIJl for .the fun of 

J' 
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'it, or becs'use they w6.nted to follow ~  uiLiform policy. . lsbould ~  
whether, in these eighteen cases in which tIle TIonounl.ble t'h1dlome Member 
prided himself. on ·bis generosity; of. r~r ~ ~r  was ~ll  up.i,k>rW-·folicy 
or not. Was It a case of the disquahficnt,lOns OClIlg removed, becH.use h~  
",ere the first, eighteen which were received ill order of time, or because 
t.here was some policy behind it? If Ulero Wltll, 1 81101,ld like t.o kno,¥ what 
thltt pplicy wus. Then, I should like ·te) ,mist' We other' q IIcst.icin I\S to 
whether the fact that the nVi,!icut.i()1l1l eallw 011 the 6th, when, I\S a a ~l r 

of fact, the Dominations. had to be 61ed ill two or \,Lree days, reully affected 
the Go'Vernment's judgment. Wo.s it· II Ch'SC of their maldlig up their 
mirrds without enough time; and] suggest to tlw Government, if they have 
not enough time to decide this question in case of douht, it.is much better 
to 'be generous than to err on the other side. As a matter of fact, the 
lIonourable the 'Home 'Member claims that" as the Government have DO 
time they simply accepted the recommendutions of the Loc!>'l Government. 
May 1 take it, therefore, Mr.l)reaident, that these were the only two 
: cases in which the .Local {}ovemment. ,a!rid "No" ,lItM ·tobit, Govu.nment said 
"ditto" to Ilhem? Therefore, m,,'Y ,1 infer that .'he llni ~ pulicy was 
for the Government of India tOllwcpt the recommendations .0£ the Loaal 
Governments .in .all cases? Wherever they l:ooonUIlf:lBded. uIllo'\$l, they 
I&ecepted :it, wherever they did not reoommw)(i ~ al  .they Mlso : accepted 
the recommenda.tion.Thatseems to me 't,hen a :waste .ofiduJe lror t.he 
Government of In.clia to h&.'Ve Bsked ·the Local Gav.elmnonts to ~ r liB 
the cases to ,them with a .view ·to laying down ,any ,kiwi· of. uwform : pulley. 

Then,'Sir, tbere1s ooe matter·which the Honourable,tbe . .lJMne .,Member 
touched upon, but did not elaborate, for a reason the iIOundaees td wb.icb 
I concede, uamely, that while the Loenl. Go'VerIUIloot Idid ~i  'oer.tain 
re8.8ons, he would not like to e{1ter intothern, ~ I  th.flY were perllOil6l. 
Then, I suggalt to him that,. if they ¥orere purely Jlersou .. l~ nii  ·,uo· aeeant 
Government should really bother about these personul reasoail"woleas·thero 
are allY public reasons as to why these Honourable friends ought to be 
disqUldificd. I suggest, tJw G l~~  wa~  'iiU...aV.,lbin ,I,":)fu"ltlg the 
remGvp,1 of toile disqul>lificationror feaeollsj.bey ,cu@ot ,Bud·-40,UJit ,if,&ttl 
QU the floor of tbis HOUle. 

r 

There is only one more mutter on which I want to answer the Home 
Me.Lnbel·" He :objectadtotae a i ~ i,t ~ ~ i l

mends to tlle GGlvernor Genel'a} in .Colinoil"to remove the.,disquMiDtsMion. 
Isubmit,that.t.4at ia not ~~ "~l  04Dbtitacle.· A£ter, .. ll,these iEOOtrolu-
~ ll r l  reoommendll.tiollS, and the.su.lJsflance of this recommeniation 
is,that,.to the ~  to whlchthe Go.vermneat,of.Iudiarcau in.SueDoe·.3udg-
me.u.t .in lhis' matter, they should tlIjie .1I1u.t·.iInt)ueAee .. ror ,Ulfl:pnrpoee:'of 
having these disqualifications removed"li.OO I 'would· submit thIlL,. !under 
the Government of India Act, ns I read it, if the Government. 0.1 lndiu today 
make up their minds that Local GoveTllments oqght ,to ~ h  dis-
qualifications, 't .. ocaY'Oo'Vcr.nments. dare not disobeytl,mt order.' Secondly, 
t,he Honourable the Home Mernber himself has stated thrlt theyhav.e 
IIlready issued orders asking. Locni Government&.to ,rwb.Ql,it.a1l. ~ li
cations'to the'Govemment of 'Ihdia with a view to 'l:Iulliform politly heing 
p·\ft$jued. lff, theraioI'e, the Government o.f India tell the Loool Govern-
~n  't4at ~h  'f:ant a. 'llDiformpoHcy of'remova1. ilia l ii l~ . .they 
Bltoidd agree ~  'tbis . Ites'Ol utiOD. .  . . '.. I ' .• .' 

'I 
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Sir, there is only one general point which I should ilike ;thil Government 
to consider. My Honourable friend frorn the Cent!!al ~ in  wlw spoke 
just before me, said that. neither lit; nor Mr. ~a was ~  t9 come 
here, but that they' were l'ersuu.ded by the CongJ;E\ss l ~d r to stand for 
eiection; und I would suggest to the ltovI.'rnmcnt of 1 ndia 119 !:ake s ~ d  

and far-sighted view of this questioll. After all, if at any time, they 
contemplate any kUld' of honourable peace li.ndreconciliatioll in this ooun-
try,they must not ma.ke the path of those who fight them t,oday difficult, 
whenever they' want to function in any Assembly oonstituted ill thIS oountry. 
J:o'rom that point of view, it seems to me thut this House cannot he satis-
fied by tite, vague and general' Cht'Tscter of the' reply of the Honourabl'e' 
(,he Home Member. Rere are t,vo HOllourobil\ friends to whos!:: character, 
to whose public serviee, and to WliOS6 position in puhlie life, public testi-
mony has been given by more than one Honourable Memoer of this House, 
fl1Ol'lll ~ al knowled.ge of these two friends. .It seems, to, Jruj, theooWrc, 
tJwt ,the Government wiil btl, w~ udv.iaed to accapt this. Itesolution, and, 
tq remove the di ~li i a i n of the86' two friends in rellpect, of the &PiJ1i. 
cst.iolls which are, still betc;re h~ n  Otherwise, it will l"'lI.ve 0. l ~ in the 
lwndli of many people and will IUBlts people feel ,tlw,t the GQVerliUueut 1Io1:6 
not fOUoWlllg u unJ.,lorm. polic,)l, but ,are foUpwiug.1I ~  pu]wy; \I b,j,,4 ~  

btl: Ibid d.own oy Loclil Uovernmeuts out of personiil, pr.ajlooice or IJllMion. 
1, thf;lrefore, suggest to this Honow:able HOoUa4I thQlt, w ha~  the Go\\" 
l:rJUuent mayor m.ay not. do, i~ shpuld,accept thi* ~ l i n  and. rnlilke ~ 

a reoo)JJ.rnen<i!Jtiou to the Governmeo.t. 

Xl. Sum La! (Ambala Division: " h~n l d  1 nl\W ha,ve tQ 
support this Resolution. I ani Vf:ry glad that. t.hl: n ~I  Lhi:l How"" 
Member has t.aJwn up the rolc of an advocate. I ... awycrs are being blamed 
for raising technical objections, and 1 was la~n~ oy; tl1c ra~l  the 
Hoille Mep1ber who wus hl th(> Pun'jal) ther. 'for raising tecliiliclll' oujec-
tions in the Lahore ConRpiracy case. ~ w  1 think the technical objec-
tion reisedbythe HOlIIIOUl"able the Home,Miember i& tha1!-if-t1re Ct,tttral 
Government were to remove tlH' disq ali i ~  ,i'!l" would' ' a.et' without 
jurisdiction. WhElll we find in Courts that the decision is going to be 
against us, we plead wa.nt of jurisdictioIl, ll ~ il" i  .1IbeIeiil no 
want of jurisdiotion if the Central Government could ask the Local Govern-
ment to refer all the cu.ses to thc\ Central GovernqJent, ,becliltu,,, ~  .. n 
buperior authority. After all', tile 1 ... 000.1 Governmlmt jRa sul;(lnlinate 
fluthority Bnd act ~ I l thedirectionl. issued by th.e Central Govenummt. 
The G ~ r GeIl.&te.l ean Ii ~l r  plead want of juvisdiotiQIl. Wha.t the 
n.esolution. wants, as my friend, Mr. SHt:Y'8'tnurti, eXfllaint>d, is that th'J 
GoverftM General in Council should take the initiative and ask the Local 
Government to reconsider the df'cision and see if the disqll'llification eltn 
be removed or not. Therefore, my submis&ioIl"iR lIhfl:t t,here will' not, be 
Bny difficulty. 

Thon, there is one thing morfl. AR we r!::Bd the, ,Toint Purliumeotal"v 
~i l  Rep0rt,'Ve, find tha.t theprielljpkl.Jai4 dOWn, there il that: any 

imprisonment would noL be Il disqualification. The authors of the Joint 
l a~a l l ar  Commit.e ~  h ~ ~al~ d irlll  dQquatify-
ing a pe:son. \fbo has, been, i ri ~ ,for more thaa, II. y'!Qr ill, ~ ni~lla  

Of course, ~ far as ,the Aot is l ~ a~ ~  comes in again. 
Our fenrs are that l\t first the ::nllh.·!mIUaeJoiat arli~r  Cotno; 
mittee Report thought that the CongreBs people would not Ilucceed, but 
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when they found that t,he Oongress had succeeded at the polls', 't.hey 
inserted this provision in the Act; but, whatever t.hat may be, that ap-
pears to be the case. h rwi ~  when 1 read .the Joint ~rlia n ~r  
Committee Report, I find ,that thert') was one bnght feature JD the JOJDt 
ParliuInentu.ry i ~ Report and that was that imprisQnment would 
not be any disqualificution, and when I read the Ad, I find the provision 
Hgain inserted. Wha.t happened in t.he meantime to change the opinion 
of the, authors :)f the J 'Jint Purliamentliry Committee Report? Just now, 
my friend. Seth Govind ~  point.ed out that he was not very particular 
about the election, but the question was one of principle-whether iI. person 
convictql of un offence not involving violence should remain disqualified. 

',oW 

l'he Honourable the Home Member rightly r l~ d to disclose the infor-
a ~ n that is with .him, but, .:: think, in law, a ClonvietioTl, if it is for 
au uft'ence not involving violence, should have a limited effect. We' hll'Ye 
only .to see the oonviotion, and if there is an opinion given by the Local 
Government that this person is undesirable, of courle, so far 8S the l'onvie-
tion gOeB,-I would say that the Governor General in ,Council should not 
in any case go upon the reasons or upon the information supplied by the 
Local Government. A person may be a fit Member of the Assembly. 
but the Local Government may not consider bim to be fit.· Therefore, 
my submission is that there can bEl no technical bar and the principle 88 
laid down in the Joint Parliamentary Committee Report should be ac-
oepted and persons con-ricted of offen<'es not involving Violence! sltould 
not be disqualified. I, therefore, support this motion. 

Several Honourable.embers: I move that the question be now put. 

Mr. Pr8lident (The Honourable Sir Abdur Rahim): The question i. 
that the question be now put. 

The motion was adopted. 

:Kr. President (The Honourable Sir Abdur RahiIn): The question is: 

"T.b&t this Aaaembly reCommends to· the Governor General ill Council to remove 
the disqualification in respe<.·t of, 9ligibility ofPandit Dwarka l'arahad Mist'a of 
J'ubbulpore and ,Chowdhury Al\h .... fuddin· of Oomill&· for eleoSioa ~  a Member ottlle 
Legislative ~a l  under ~ l~  ,of ~h  LagiaJative ASlllllbly Electoral. UWeIl." 

The motion was adopted. , 

. 
RESoLUTION RE REVISION OF THE TAXATION POLICY. 

JIr. Prulden' (The Honourable Sir Abdur Rahim): Dr. Ziauddin 
Ahmad. The Chair 'N'ould allow the Honourable Member to move this Re-
"olution on theundentanding thnt he will finish in time before the rising 
of Ithe Assembly, that is. at a quane,.. to five. 



Dr. Ziauddin Ahmad (United Provinces Southern i ~ n  Muham-
wadan Rural): ~ir  1 move: 

"That thIS Assembly recommelids to' the . (.;'uvernol" (;eneral in ()ounc,ii to take 
imm&diate steps fo,' l'evisi11g their prellent taxatioll li ~  

(Applause.) 

Sir, on account of more pleasant engagements outside the House, I 
would like, to be very brief and to just refer to the salient points as I 
will have plenty. of opportunity todiscl.lil,8 thiil 1I1t\tter, in gr ~ r det.a.ils 
in connection with the Budget and tlle :l"inancl:) Bill,. 

~ir  1 shall first begin with the export duty. 1 think I may lay it 
down as a principle that all '6Xport duties are unhealthy, and,' in ,·the 
cnseof articles of :decliningtllade, I thihk ,they ure vioious. (Heal', heiU'.) 
Sir, we CBn justify an export duty on two . grounds only; that is, there 
rnustbe two conditions, whieh, must be satisfi('d before we are entitled 
to put any export duty. 'l'ha;tim is ,hat the,.aommodity is required in-
Lndill.for industrial purposes, and we oould not possibly "fford to export 
it to the outside world who 'will' become our competitors to our finished 
urticles. The second ~ ndi i n is that we may have a monopoly. If we 
neither have a monopoly, nor we r~ ir  it !or industrial pUrpOIleS in our 
own country, h~n I think it is absolutely incorrect to levy any export duty. 
We discussed, Sir, in detail an ElXport duty on rice only IUl hour ago, 
bnd" I think, in connection with tha.t, my HonoUl'8ble friend, Mr. Bajpai; 
put the whole Assembly on the wrong track ~nd he did not 'appreciate 
the real. point of vi oW which we were pressing frorr. thIS side. We 
wanted from this side on th.ab oOc'J.sion :that . the export duty on rice 
should be ·abolished and the import duty 'Should be raised, bu.t he really 
shifted h~ ililBue to the quer:;tinn of what are the different oauses· which 
regulate the prices of rice. But that was not really thEl iesue. The point 
which I wish to emphasize is that, in tim case of rice, ill the caRe Qf 
skins, we have a declining trade; h r~ is· il hsolutely no justification to 
put any epl:port duty. As I slud, export 'chilies are not justifiable at all 
in the ease Qf rice. I havtl in my hand. the figure I for the first eight 
months 01 the seaborne trade of India, 1984.:a5, from which it appelll's' that 
the ~  t is declining; that is, last year, our export of rice was 2,2:1 lakhs; 
this year, during the same period, it has falli!n to 1.18 lakhs. Now, 
whE\llever an export is falling, there is absolutely no justification for put-
ting Jmy export duty. Similarly, 8S regards skins, we can also show that 
Otis export is falling very repidly. Last year it WBIr worth 2,28 lakhs 
and t,his year i.t i8 only 1,18 lakhs. Therefore, with this declining trade, 
it is not justifiable to put any duty whatsoEl,ver. Coming to the third 
article where we ha.ve got an export duty, that is jute, here we find 
that, in the case of jute, w~ have. got, ~  ~  .0£ Ra. ~  for the raw 
jute, but ~ manufactured articles it ,goes up from H,s. 20 up to Rs. 82.' 
This really means that we encouruge qur jute going outside to be manu-
fnctured in places outside India. If we Hnd hl~  jute bas got a mOllo-
poly, then we are justified to put an export. duty on jute, but this export 
duty should not vary 80 enormously in (he !lase qf tnw jute nnd manu-
fnctured artioles. I thirik we must ha.ve a slightly varjirig duty in the case 
of manufa.ctl.li'ed jute compoo:£'dwith ~  jut.c. '. h~rwi  it, would really 
mean that we arc encotll"llgtng our lute gOtng outSide India and Ulfltni. 
factured in other ooumries. That is my fh'st point. I should like to 
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nboJish thEl export duty on rice, on akins, and I would ve.y much like 
to reduce the export duty ,on HeafriBlUl and other tnanufactured g~d  
find make them comparable, to ~d  on, raw jiltc-. 1 wou't,abolish 
the export duties here altogether, because we have got. a mpnopoly here. 
The second point I would like to empru..Rize is that our inctlme-tax' prin-
ciple, is· very wrong. ThiB, ill 8JtI admif,W,J.flet ... , 

'!'Ile l!tJ!lo •• bie .-It.mfa' CJJIta;,(Fi'nflINe'Mietnbor): Did' 1Jhe HmiOHr-
able Member say that: nil incotne-ttrlr ift wr n~"  

I. 
. JbJ ZilMlMldiai ........ : I mE/an. my' frieJ.td ' ·will, ,wllllil: tlhaiL India is l\ 

p.oot' 'colrlntry-compare.t with. the ~ d  King,clam.. h ~ is,· nodowt 
llbout,· that, but yet we, find. lh~ h  rat.e of i l ~ a  . in. EngltUld ,is uuL 
80 Mavy ll.8 i1J is. in lihie po@,,--colina.,. IJaaD billie, diwbs@' . the .. SiJ,.ol" I 

i n h h ~ r d al B portieulM Bill! in or.w. t,hat .. ln~ l'.liliiht 
g~ the IWlvantageof: the., lower. reAte oiiliaoomfH;a,x,: in, Eagjaud.. I do, not., 
want to, go. in4lo det_. aAI pJle8ent, bu. 1 will oo.ly _ poiutthis out: again, 
that. in EJ)8land. thElQ' make conoes.ions to wa.rcied DlIMU· COl1ceuiODII 
fOIl' chlidren; put.! no.cOIlO8IIsions·, of.tbja,j[IDe 8.H MJoweddn. thl .... l rl ~ 

~ r  while I ~ not object toO the l~  a.f. au:. iDoorzw.bax ....... 8ifter all, 
~ iSla kind, of. WI ioeladic '.lIrt.ipla-.-at. the. sametim.a" 1 mt1e8, 8&y,thlllLi 

the .iaeoma.ta;xa mre· ~ heaVYi. our: poc4l a ~  cannot beut uileml 
Il.IIds I ~ ~d"gi Gnl r  andI.thllot, is, this. thlLUlJudia.,would,lluwe. 

~ ClII.,able of a in~ the,illCOllOO-trul.wbwh.ii.:,I4iWied:,upoll UII<, tlwo,the 
esoimalies oi, ~  •. oftbe, !<'in:moo· MHmiael1 w'()uld..uetullAi{v ,bILVt' '1tU\ti!. 
l'iel_d, but; we, fuul th&t the, e.etilU&te,g, o.f the., Fitla.tloo MmOEler! dell nm 
lna.ttmialiM,-t.ha.t ia~ the :lCttml inoome I 68t· ;year '.&:8S, II cr9l't' .leiS; blum .. 
AA eatimlied .in. the Rudget.of w::m.M, .. This, rca lIy melUllitUtat our mlluma 
liaS ~n l l we are puttitlg too. mud,: bUI·cien ~  DUl8nS . of . the: in ~ 

tax n ~ people. of Irulia. Thereicml. Sm,.thoughT. Dot.()lDjjeet' i.() .. an.-. 
ilWome-tax. I. carta.inl;y do adrooate tJaat t.beincome-tax shomld: be ill; PlIO-, 
portion to, OWl' capaciiy to. pay. 8IUL. the. ODfl t.e8b is th.lk wuttws eati:t1 
llWL\eS,. majy be, made, bJII the. Financa Member-, they, should:lDuten61iae" 
ami, ha~  is the. t62ti; by mOMS ~ which we caD! $ce whetb.ell our' counteJ'!: 
CIW<. or c.8tJUU)t PQY sud! '. ratofits of ineo.&-t.&x. The tbiuil}ll(Hnt I : 
w~  like. to! r-6'fell·i, the heftyy-, ra~ ()f ll ~g I  li ~  NQw" ~ Bl'I!I; 
putting r h a~  charges on .our l aI ~ i r than i wl6have. ill. tba 
U.nit.ad g~ " ~ h~  laUu coulltry, Btll, a ~" Clin, 'past a \etl!et fQII 
a,Ut.t.le ~ iI l~ ~a ~ L/).Hlon to.Inllia, h.uthtt.re WEll hAve !oi pn:y, 
t.,..o Ilnnas ... 

. 'l'beI·BODOunIdre .... JllaaIH'olC .. '(Mtnnbel .... f6r irdl ~i  tmd"Lab,our}': 
1. 'am· 8$"'1 to· irrilel'l'ttpt·the JiIOoolHl&bk M't!!tlber: Did· 1 'understand mm' 
to' l l ha h~ paRage ftoGnt Englandt to Hrdlt\ if! onE.' annn?' Tb'e 1)()1rt:-' 
age, iSloM' aud· a' half pence'. . 

~ ZianddtU' AlUDad': t mean tore.e ha i n~i  Here itdQ. __ tw:o.lmd 
a half ann~  ~~ ,is, no ~ i i n ~r ~~g  ~ ad di i ~  ~a  
but the pomt whICh I would like to. me.ke l,S. thla. We r ~d tbe dut.y, 
on postcA.rds by SO per cen4. n the. law ot di'rIlinishing rn~ dCK:& nuL, 
apply, t,hen our income from postcards ought to be exactly 50 per cent. 
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more than it W9.S in the previous years. No . 4aubt ihere ,.W88· Isome 
· incl't"8le aa t.be figures tq4lolied.on·the &or of ,the a a ~d  • .out it 
· IWftS ,1I0Il;-.. ';0 ,per: ~  that is,. it .w,as . .not in r ~ w .. ~ra duty 
,.,hi;1b"VIIe n~h " I Ilr d  .. ,Sir,tbe pciDojple by whi d ~ .. l~
thing ,is ,that 'whahM'er . .wJditiQWIJ : t&x ~ ~~ thew1101e .Qf jt ~i  : \le 
l'eeWia;jrl. : It would then III.'86n that ··.tke CQl.latl'Y is in a position to PJ1oF, 
,'obherwisethe.(J()t1ntry is not ,.relJared to pay" and,. taereiore, the law·of dimi-
nishing reLuI'l1s ·bel§ins to ~ a  it ,did apply in .the Calle of the 

l ~rd~  

Nex,t I COlllC t.o thfl .protf>rtion d.uty. Two years .1 was ,.rot,ecti'lll.ist. 
hut the manner in which ·we had Ilpplied.thill prot.(,(ltioo Ciut:v au the 
:year 1934 hns made me absolutely mad. So much so, that· I huv() naw 
'given up 011 belief in the pII0bBotwn tne:#ry .. · It.hi.ak tae "*019 ,,1thing 
requires a good deal of revision. Now, t,he protpption theory is Iro.aed on 
the principle that we want to protect the articles in order to r r~ the 
prica l ~  of 1931-U2.Then, it is sRid ·:that we n~h  ,to havo s fair 
selling price of these commodities, and a "fair selling 'price" is 'fll1 ex-
pression which T cunnot understand. It has on entirel:v rliff,erent c?nno-
tution in mv diction8rv from that which '1t,h88 'in the ~ n  ot the 
HOllOwrable'the Commerce .Member. When.a nl~~ llIl ~ a .li.ttlCtllOIe, 
say, QIle per cent more.. than the bank rate, then I call i.t a fair selling 
}.Ince. But.my friend is not aat.i&fied w,i.th that. . Therefore. the way in 
which' this fair selling price is l ~d upon. does .not Elatisfy m(' and it 
is not satisfactory. In tluI second plaCil, the whole. protection is based 
on the Tariff BO{I.l·d .Report. I ol?ject to the m8Ialer in which the Tariff 
Hoard functions and thc :manner in which their reCGlnlIllendations Ill'e 

,C8lTied I~  by ,the Gov.er1l.lllent of Indiu. There is alwll..)'s '1m ,enormous 
delay in giving effect to their recommendatiD.ll6, . .and, during this intcn'al, 
the circumstances of the world cha.nge coD,&idembly. .Therefore, tbis 
theory.uf protectic.n 1'I',quires a good deal of revision. 'We do require some 
: I'rote{ltY..ill .to our inoustriWll, ~l  we do .w>t want in the ~ n r in wlDioh 
it. is thJ1l1ght ,out, ISnd devised by the G:n,emment .of l1Idia. The li ~  

·{,f ,(J,wemment is. ,cf)l'tail1.J.y wroug, and especially. int·bese ,d"Yll of. detJrea-
sion. ;Sir, I adiB is an agrieultUMl oollnky ,md we ha¥e .alwa.ys .aemund· 
:tld that the prke· of agricultural products ~ l llld be raised.. hut the· 00-
,ver:nment of lndia La'W adopted measures sfter men8ures oIiUIld Bills aiter 
Bill8 iu&pite of the ~ i fJomMembers .on this aide of the Rouee. 
And for this I should blame ~ :Honouruble Wild on .. the, right for 
leaving us alone during ~  last four or five years. Rtjpeate.d delib.erllte 
attempts were made to rUlse the price level of the manufactured articles, 
but .IlO a a d a ~  made 'tlXDI'pt 'A!he Wheat Bill 'I1'rhieh11s repeated 
from .vear to year to raise the price level of agricultural products. Exceptinp 
· that, nothing has been done fOr our ng ~ d ral r d l a  Now, my 
Honourable friend, the Finllnce Member', will hear me out when I lIay 
,tbtlt the ,price ie,vel Of·,.ll •• tiDiesis 'OIIIItl&nt ! sad "'he -pries telllel of 
aU.llrul.actured a~  haa !@6I1e lup. ~h r  it naturally foliow8 ,that 
,tbe price! !leTe!: of the :agriooltrull8l : produotS! lIIJuat have' gone down. It is 
,al bdue -to ' .• he inc1ilDNet .«ltion JOUthe GolVerJUDeJlt:tft! oollQectibn with the 
ptotecticn'{lolicy. 'Sir. l,should 1rery <muoh ;like to : .... ocate ,'What the 
policy of Oovermnent I should bt,'i:mt> 111M Ll'equires 8 pel 1ieal of·time. 
-tAt,liile. p'eaeut moment, I. ally .ml, ! ~a n a  ODe' or $WO priAOiples 
which I will elaborate later.illll. . 
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The first principle is' that you flhould select a few a.rticles which should 
be of two kinds->-eitlier inelsstlcam.cles· or articles of luxury-a.nd you 
Bhouldget all ·t.he revehuewhich :You want from these fe'W"aelected articles. 
novernment may ha ~  a monopoly 6fthese articles and get alin.)st entire 
rrvenU8. If, however, it may not be 'Pc6sible to .!!'l't the entire revenue 
from these selectEld articles, then I would a d a l h ~h I myself 
do not likE"j it v'ery much-a very smaltrevel1ue duty of 2+ per cent. or 
five per cent,. 011 every article which comes to this country. I hate custom 
dut,y in astronomical figures,. which we have lately introduced by t.he 
pressure of millOWllE"fS. Fronl these t.wo· measures, you should· be. able 
to get praCtically evel'ythingwhich you require. 

Mr. B. DII (Orissa Division: NOri"M'uhnmmsdnn): How to get 50 
crol'tls? 

Dr. Z1&uddlD Ahmad: Select a. few articles of luxury and get all the 
revenue from them. 
I  ; I 

Mr.B. DII: Will you kindly mention thostl articles? 

Dr. Zlauddln Ahmad: I will mention them later on. Now, about the 
protection und the manner in which it ought ttl be applied, we should not 
put a very heavy . duty on these amcles, but stop or regulate their 
import 'into this . country. It is usqIess to say: Put so much dot:r on 
them. You must stop them altogether. Suppose the consumption of a 
particular commodity IS 100 and we can manufacture only 50 in the' first. 
;vear, then we will import on.ly 50 and not, allow theot.her articles to ba 
imported. In the next year, if you can manufacture 60 articles, then 
we will allow only 40 articles to come into this country, and 80 on. In 
t.his particular way, the' price of the manufact.ured articles will remain 
within reasonable bounds.' We give quota to various countries by 
taking our export Into considQration)-our export to these' countries. I 
think t,his will be much bet,terfor India and she will certainly prosper 
more hy being a free tradeT than by . the principle of prot-ection which 
hus been 80 .unwisely applied by the GOVf\l'Tlment of Indi\:/. during the 
Jnst year. SiT, we are in favour' of'rirbtection on articles which we need, 
but not in the way in which h~ G rn ri  of India &re putting it. 
We' must consider the, method of protection by some other ways, and I 
believe that better :methods are available. 

With these words, Sir, 1 move the Resolution. 

111". PrutdeJlt (The Honourable Sir Abdur Rahim): Motion moved: 

"That t,hie Assembly recomwends to' t.he Governor General in Coqncil to take 
imm,ediate steps for revising their present tajtation policy." .  . 

There are several amendments to this Resolution, and one of them 
standI! in the name of SBrdBr Mang8l Singh. Before he moves his 
umendmelit, the Chair would Iikato· ask him how his amendment "t.hnt 
at the end of the Resolution, the fbllowing be added: 'with a view to 
888688 land revenue on the basis, of in ~ a " is in order, as ~ 

Chair understands t.hat the aBliessmettt of land rfWenue ill a provincial 
subject. The Chair would like to know how he CfD justify his addill~ 

that portion at the end of the Resolution. 
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Sardar Kangal Singh (East l)unjab: Sikh): Sir, the amendment which 
costands in my name deals with the taxati.on P.olicy from a broad6! point .ot 
view. If you d.o n.ot include land revenue in this revisi.on of taxati.on, 
then you practically leave out 80 per cent. of the population from the 
::sphere of the inquiry which we are going to institute. 

JIr. Pr8l1dent (The Honourable Sir Abdur Rahim): The Chair ouly 
·wants to know what the Honourable Member has got to say regarding 
.the question whether it is in order. 

Sardar llaDgal Singh: Land revenue is no doubt a provincial subject, 
but this amcndment deals with it from a broader point of view. r~ 

Are some areas which are administered by the Central Government I~la  

and, in those areas, it is the Central Government which is c.oncemed. I 
think that my amendment is quite in order and I should be allowed to 
move it. 

Sir Muhammad Yakub (Rohilkund and Kuma.on Divisi.ons: Muham-
madan Rural): May 1 also, Sir, add a few words to clarify the position;; 
Although land revenue is a provincial subject, it is a provincial subject 
in the meaning that the revenue derived from the sources .of land revenue 
is devoted to provincial expenditure. We have got a centrally adminis-
tered Government in India. The policy .of land revenue, the P.olicy of 
1iettlementand the policy of taxation are aU decided by the Government 
of India. Therefore, in this Resoluti.on, when we are discussing the policy 
.of the taxation .of the Government of India', land revenue can appro-
priately be included in it. 

Ill. G. S. Bajpal (Secretary, Depl>Ttment of Educati.on, Health and 
Lands): Sir, I submit that my Honourable friend's rather dexterous attempt 
to throw responsibility fDr land revenue upon the Government of India is 
not justified by the present constitutional position. The pitch of assess-
ment lind the incidence of land revenue are matters which are now 
primarIly  within the compet,ence of Looal Governments. . It is perfectly 
true that land revenue is imposed in Central Administered Areas, but if 
my Honourable friend wishes to toueh upon that, he must limit his speec·h 
to land revenue within the Centrally Administered Areas only. 

Kr. N. It. Josh1 (Nominated Non-Official): May I give one moro 
reason, Sir? Land Revenue in the provinces is a reserved subject, /llld, 
to that extent, it is under the control and supervision of the Government 
of India. I think the Government. of India cannot escape t.heir respons-
ibility for the land revenue policy. . 

Mr. President (The Honourable Sir Abdul' Rahim): The Chair does not 
think that this amendment, so far as jt includes the general question of 
Qssessment of land revenue, is in order, because it is a provincial &.ubject. 
As regards the ,;ccond point that Government have powers of suporinten-
dence and control, that applies practically to all activities of Loonl 
Governments, and the Chair does not think that  that is a good ground 
to make an exception in a case of this Dature. The Chair would, h~r

fore, like to know from the Honourable Member, Sardar Mangal Singh, 
in whose name the amendment stands. whether he is prepa.red to contine 
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his a.menainent to the  assessment of land reven ue i'l'l 
Administered Areas. 

)',.: 

the CenUaJJy 
, " 

Sardar Mangal Singh! Yes, Sir. In obedience to your ruli., 
I shall do so, because, if land revenue is assessed on the principles. 
suggested by me in the Centrally Administered Areas, theu 1 w~l be .ahlo 
to persuade the Local Government of my province to adopt the' iia ~ 

principles there. .  . 

Xl. Ptuident (The Honourable Sir Abdur Rahim): Then .the HO!lour-
able. Member can move his amendment. 

lardar ~ l Singh: Sir, I beg to move: 

"That at the end of the Resolution, the following be added: 

'with It view to assess land revenue in the Centrally Administered I ~  on th'e 
basis cd income· tax'. " 

My amendment, Sir, ~  the very outset, seems to be 9. revolutionm'Y 
proposal. But if we look into the matter carefully, we find th!lt lnm;l 
revenue which is assessed in the Centrally Administered Area.s is ~  

on '0. very wr6ng .and unjustlPrinciple. (Laughter.) I am afraid I must 
confine myself only to the Centrally Administered Areas. The vrinciple 
-of taxation is that it must be levied according to the capaoity of the mQ 
'from whom it is to be realised. The second. principle is that it HlUfit ~ 
graded according to the income which he is earning. 

Kajor lfUiab Ahmad KaWai Khan (Nominated Non-Official): Lana 
l'evenue is fixed according to crops, such as rice, wheat or sugarcane, not 
on the income of the maD. 

SIIIdar llaDgal 8mp: Land revenue should be assessed on the grolmd 
as to how much income a man gets from his land. While 8ssessiD,g. 
income..tax, we leave 8 eertain margill at present-.even under the cuts 
regime, ...... we :lea'9'e, 'Say RH. 1,000 income per annum. But in the '3al\e 
of land, we do not leave any marsin whatsoever. A man having one acre 
is taxed On the same principles and on the same scale as a man havillg 
20,000 acres. This i8 a "'TOng principle. In other countries, for instaneo, 
in Russia. about 40 per cent. of the peasants are tax-free. Even iu 
England, which is ruling us and whose institutions and principles of 
administration we are copying, we do not find land revenue to be Ilsse'3l!ed 
on the same principle as we have got here in India. There land reverttJe 
is a tax, but in this country, land revenue is a rent. This is a very :->"1 
controversy into which I do not want to go. Suffice it to say, that in old 
days,this land revenue was asaessed on the presumption that Govern-
ment ate the owner of the .land and the cultivator is only a tenant. 'rhat 
theory has now been exploded. Nobody even from ·the Treasury Benohes 
would stAnd up and say toot Govemment are the owner of the land. If 
'that point is contended, I hope other speakers will refute that argument. 
While revising our taxation policy, we omit land revenue from our enquiry. 
we do not go into the real 4uestion at all. We all admit that India ilJ a-
ueat agricultural country. ~d  in these days, even 1.h08e. leaders who 
. '.$ever thought of the !Da88e8 are now :going totfte ill~  to uplift them. 
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If we leave my amendment out of this Resolution, then we will be only 
touching the fringe of the question. Wa will not go sufficiently far to 
remove the poverty of the agricultural masses. Sir, our country is now 
suffering from starvation. Poverty is grinding our masses. The principal 
reason is that the masses are heavily and unjustly taxed. When we come 
to New Delhi, we see the splendour of its buildings, the neatness of its 
roads and a lot of other most attractive things. But if we go to the out ... 
skirts of Delhi, a few miles into the interior, just as we went the other 
day to see the army lllhnamvres, we see with our OWl! eycs how wretched 
and poor the people are. I, therefore, submit that the House should 
Bce.ept my amendment and include my amendment while revising the 
taxation policy and land revenue in the Centrally Administered Arcus 
should be included in the enquiry. In that enquiry we should include 
thut land revenue should be ussessed on the basis of incoma-tax and not 
on the basis of rent. 

1Ir. President (The Honourable Sir Abdur Rahim): Amendment 
moved: 

"That at thlend of the Resolution, the following be added: 
'with a view to assess land revenue ill the Centrally Admintstered Areas 011 the 

basis of income-tax'." 

The Assembly then adjourned till Eleven of the Clock on Tuesday, the 
12th February, 1935. 
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